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CHAPTER |

PRELIMINARY

1. Short title and Commencement(1) These rules may be called the Central Goods and
Services Tax Rules, 2017.

(2) They shall come into force with effect from"2Rine, 2017.

2. Definitions.- In these rules, unless the context otherwise requires,

(@) AAct 0O means the Central Goods and Serv
(b) AFORMO means a Form appended to these
(c) Asectiond means a section of the Act;
(d) ASpecomabdmiEc Zoned shall have the same

clause (za) of section 2 of the Special Economic Zones Act, 2005 (28 of 2005);
(e)  words and expressions used herein but not defined and defined in the Act shall
have the meanings respectively assidjto them in the Act.
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CHAPTER ||
COMPOSITION [LEVY]?!

3. Intimation for composition levy.-(1) Any person who has been granted registration on a
provisional basis under clause (b) of sute (1) of rule 24 and who opts to pay tax under
section 10, shall electronically file an intimationfR@RM GST CMP-01, duly signed or
verified through electmic verification code, on the common portal, either directly or
through a Facilitation Centre notified by the Commissioner, prior to the appointed day, but
not later than thirty days after the said day, or such further period as may be extended by
the Conmissioner in this behalf:

Provided that where the intimation RFORM GST CMP-01 is filed after the
appointed day, the registered person shall not collect any tax from the appointed day but
shall issue bill of supply for supplies made after the said day.

(2) Any person who applies for registration under-asub (1) of rule 8 may give an option
to pay tax under section 10 Part B of FORM GST REG-01, which shall be considered
as an intimation to pay tax under the said section.

(3) Any registered person whaptsto pay tax under section 10 shall electronically file an
intimation inFORM GST CMP-02, duly signed or verified through electronic verification
code,on the common portal, either directly or through a Facilitation Centre notified by the
Commissionerprior to the commencement of the financial year for which the option to pay
tax under the aforesaid section is exercised and shall furnish the statef@RNhGST
ITC-03in accordance with the provisions of sulbe (4) of rule 44 within a period of gix

days from the commencement of the relevant financial year.

[Provided that any registered person who opts to pay tax under section 10 for the
financial year 20221 shall electronically file an intimation FORM GST CMP-02, duly
signed or verified through electronic verification code, on the common portal, either
directly or through a Facilitation Centre notified by the Commissioner, on or before 30th
day of June, 2020 and shall furnish the statemeORM GST ITC-03 in accordance
with the provisions of subule (4) of rule 44 ui the 31st day of July, 2030.

[(3A)Notwithstanding anything contained in suldes (1), (2) and (3), a person who has
been granted registration on a provisional basis under rule 24 or who dragraeted
certificate of registration under suble (1) of rule 10 may opt to pay tax under section 10
with effect from the first day of the month immediately succeeding the month inwhich he
files an intimation iInFORM GST CMP-02, on the common portal teerdirectly or
through a Facilitation Centre notified by the Commissioner, on or before the31st day of
March, 2018, and shall furnish the statemerf@RM GST ITC -O3inaccordance with the
provisions of subrule (4) of rule 44 within a period ¢dne hunded and eighty day¥fom

the day on which such person commences to pay tax under section 10:

Substituted for the word [Rules] vide Notf no. 03/2a19 dt. 29.01.2019 wef 01.02.2019
%Inserted vide Notf no. 30/2020CT dt.03.04.2020 wef 31.03.2020
% Substituted for the word [ninety days] vide Notf no. 03/2028 dt. 23.01.2018
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Provided that the said persons shall not be allowed to furnish the declar&t@RNh
GST TRAN-1 after the statement IRORM GST ITC -03 has been furnished.]

(4) Any persornwho files an intimation under suile (1) to pay tax under section 10 shall
furnish the details of stock, including the inward supply of goods received from
unregistered persons, held by him on the day preceding the date from which he apts to p
tax under the said sectioglectronicallyin FORM GST CMP-03, on the common portal,
either directly or through a Facilitation Centre notified by the Commissioménin a
period of[ninety]® days from the date on which the option for composiléaryis exercised

or within such further period as may be extended by the Commissioner in this behalf.

(5) Any intimation under subule (1) or sukrule (3)[or subrule (3A)fin respect of any
place of business in any State or Union territory shall be eddem be anintimation in
respect of all other places of business registered on the same Permanent Account Number.

4. Effective date for composition levy-(1) The optionto pay tax under sectiol0 shall be
effective from thebeginning of the financial year, where the intimation is filed under sub
rule (3) of rule 3 and the appointed day where the intimation is filed undeulksufil) of
the said rule.

(2) The intimation under sutule (2) of rule 3, shall be considered onfieathe grant of
registration to the applicant and his optimnpay tax under section Khall be effective
from the date fixed under suhle (2) or (3) of rule 10

5. Conditions and restrictions for composition levy-(1) Theperson exercising the option to
pay tax under section 10 shall comply witle following conditions, namely:

(@) he is neither a casual taxable person nor aresident taxable person;

(b)  the goods held in stock by him on the appointed day have not beengaacha

in the course of inteBtate trade or commerce or imported from a place outside India
or received from his branch situated outside the State or from his agent or principal
outside the State,where the option is exercised undeuskl) of rule 3;

(c) the goods held in stock by him have not been purchased from anunregistered
supplier andwherepurchased, hepaysthetax undesestion (4) of section 9;

* Substituted vide bitf no. 45/2017CT dt. 13.10.2017. fof(3A) Notwithstanding anything contained in sub
rules (1), (2) and (3), a person who has been granted registration on a provisional basis under rule 24 or who has
applied for registration under suble (1) of rule 8may opt to pay tax under section 10 with effect from the first
day of October, 2017 by electronically filing an intimation in FORM GST @2Pon the common portal either
directly or through a Facilitation Centre notified by the Commissioner, beforeithdaga and shall furnish the
statement in FORM GST IT-G3 in accordance with the provisions of sulole (4) of rule 44 within a period of
ninety days from the said date:

Provided that the said persons shall not be allowed to furnish the declarai®iRM GST TRAN1 after the
statement in FORM GST ITC3 has been f ur imseded eide. Nowtf nw.h34/200CT dta s
15.09.2017

® Substituted for the word [sixty] with effect from 17.08.2017 vide Notf no. 22/2027 dt. 17.08.2017

®Inserted vide Wtf no. 34/2017 CT dt. 15.09.2017
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(d) he shall pay tax under sigection (3) or suisection (4) of section 9 on inward
supply of goods or senes or both;

(e) he was not engaged in the manufacture of goods as notified under clause (e) of
subsection (2) of section 10, during the preceding financial year;

) he shall mention the words Acompositia
t ax on a theptgp lofithe Billbof supply issued by him; and
(9) he shall mention the words Acompositi

signboard displayed at a prominent place at his principal place of business and at every
additional place or places of business.

(2) The registered persqraying tax under section Ifay not file a fresh intimation every
year and he may continue to pay tax under the said section subject to the provisions of the
Act and these rules.

6. Validity of composition levy- (1)The option exercised by a registered person to pay tax
under section 10 shall remain valid so long as he satisfies all the conditions mentioned in
the said section and under these rules.

(2) The person referred to in sulde (1) shall be liable to pay tax under ssdztion (1) of
section 9 from the day he ceases to satisfy any of the conditions mentioned in section 10 or
the provisions of this Chapter asstiall issue tax invoice for evetgxable supply made
thereafter and he shall also file an intimation for withdrawal from the schef@RM

GST CMP-04 within seven days of the occurrence of such event.

(3) The registered person who intends to withdraw from the composition scheme shall,
before the date of such withdrawal, file an applicatiod-@RM GST CMP-04, duly
signed or verified through electronic verification code, electronically on the common
portal.

(4) Where the proper officer has reasons to believe ttfetregistered person was not
eligible to pay tax under section 10 or has contravened the provisions of the Act or
provisions of this Chaptehe may issue a notice to such persofR@RM GST CMP-05

to show cause within fifteendays of the receipt of such notice as to why the option to pay
tax under sectioO shall not be denied.

(5) Upon receipt of the replyotheshowcausenoticeissuedunderaub (4) from the
registered person iIFORM GST CMP-06, the proper officer shall issue an order in
FORM GST CMP-07within a period of thirty days of the receipt of such reply, either
accepting the reply, atenying the option to pay tax under sectidhfrom the date of the
option or from the date of theent concerning such contravention, as the case may be.

(6) Every personvho has furnished an intimation under suke (2) or filed an application

for withdrawal under subule (3) or a persoim respect of whom an order of withdrawal of
option has been passed HORM GST CMP-07 under sukrule (5), mayelectronically
furnish at the common portal, either directly or through a Facilitation Centre notified by
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the Commissioner, a statementR@ORM GST ITC-01containingletails of the stock of
inputs and inputs contained in sefimished or finished goods held in stock by him on the
date on which the option is withdrawn or denied, within a period of thirty days from the
date from which the option isitedrawn or from the date of the order passetF@RM

GST CMP-07, as the case may be.

(7) Any intimation or application for withdrawal under subde (2) or (3) or denial of the
option to pay tax under section 10 in accordance witkrgle(5) in respeadf any place of
business in any State or Union territory, shall be deemed to be an intimation in respect of
all other places of business registered on the same Permanent Account Number.

7. Rate of tax of the composition levyThe category of registered persons, eligible for
composition levyunder section 10 and the provisions of this Chapter, specified in column
(2) of the Table below shall pay tax under section 10 at the rate specified in column (3) of
the said Table:

Sl. Section under which Category of registered Rate of tax
No.| composition levy is opted persons
1) (1A) 2 3
1. | Subsections (1) and (2) ¢ Manufacturers, other thg half percent. of the
section 10 manufacturers of such goo( turnover in the Stat
as may be notified by th or Union territory
Government
2. | Subsections (1) and (2) q Suppliers making supplie two and a half pe
section 10 referred to in clause (b) ¢ cent. of the turnove
paragraph 6 of Schedule Il | in the State or Uniol
territory
3. | Subsections (1) and (2) @ Any other supplier eligiblg half per cent. of thg¢
section 10 for composition levy unde turnover of taxablg
subsections (1) and (2) q supplies of goods an
section 10 services in the Stat
or Union territory
4. | Subsection (2A) of section Registered persons n| three per cent. of th
10 eligible under thg turnover of supplieg
composition levy under sull of goods and service
sections (1) and (2), bl in the State or Uniof
eligible to opt to pay taj territory.
under suksection (2A), of
section 10

"Substituted vide Notf no. 50/200T dt. 24.06.2020 wef 01.04.2020 for

Sk Category-of registered-persons Rate-of tax
Ne-
& 2 =2,
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Manufacturers—other-than-manufacturers-of-sueh-g(

as-may-be-netified-by the Government
: i % ; p o in el T
paragraph-6-of Scheddule |

i Tl — d
section-10-and-the provisions-of this Chapter
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CHAPTER 1l
REGISTRATION

8. Application for registration .-(1)Every person, other than a nogsident taxable person, a
person required to deduct tax at source under section 51, a person required to collect tax at
source under section 52 and a person supplying online information and database access or
retrieval servies from a place outside India to a f#iarable online recipient referred to in
section 14 of the Integrated Goods and Services Tax Act, 2017 (13 of 2017) who is liable
to be registered under sgkction (1) of section 25 and every person seeking regstrat
undersuss ecti on (3) of section 25 (hereafter |
shall, before applying for registration, declare his Permanent Account Number, mobile
number, email address, State or Union territoryRart A of FORM GST REG-01 on the
common portal, either directly or through a Facilitation Centre notified by the
Commissioner:

Provided furthed® that every person being an Input Service Distributor shall make a
separate application for registration as such Input &=Distributor.

(2) (8 The Permanent Account Number shall be validated online by the common
portal from the database maintained by the Central Board of Direct Taxes.

(b) The mobile number declared under sule (1) shall be verified through a ene
time password sent to the said mobile number; and

(c) The email address declared under sule (1) shall be verified through a
separate onrme password sent to the saihail address.

(3) On successful verification of the Permanent Account Nunthehile number and-e
mail address, a temporary reference number shall be generated and communicated to the
applicant on the said mobile number antha&il address.

(4) Using the reference number generated under-rgigb (3), the applicant shall
electronicaly submit an application ifart B of FORM GST REG-01, duly signed or
verified through electronic verification code, along with the documents specified in the said
Form at the common portal, either directly or through a Facilitation Centre notified by the
Commissioner.

[(4A) Where an applicant, other than a person notified undesasciion (6D) of section 25, opts

for authentication of Aadhaar number, he shall, while submitting the application uneertes(),

with effect from 21st August, 2020, undergathentication of Aadhaar number and the date of
submission of the application in such cases shall be the date of authentication of the

8 Omitted vide Notf no. 03/201€T dt. 29.01.2019 wef 01.02.2019

°Omitted vide Notf no. 03/201€T dt. 29.01.2019 wef 01.02.2019
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Aadhaarnumber, or fifteen days from the submission of the application in Paft@Ri¥l GST
REG-01 under sukrule (4), whichever is earlieﬁf

(5) On receipt of an application under sule (4), an acknowledgement shall be issued
electronically to the applicant FORM GST REG-02

(6) A person applying for registration as a casual taxable person shall be given a
temporaryreference number by the common portal for making advance deposit of tax in
accordance with the provisions of section 27 and the acknowledgement undeles(#)

shall be issued electronically only after the said deposit.

9. Verifi cation of the application and approval-(1)The application shall be forwarded to the
proper officer who shall examine the application and the accompanying documents and if
the same are found to be in order, approve the grant of registration to the apyticiana
period of[seven}working days from the date of submission of the application.

[Providedthatwhere

(a) a person, other than a person notified undersadtion (6D) of section 25, fails
to undergo authentication of Aadhaar number as specifiedlinule (4A) of
rule 8 or does not opt for authentication of Aadhaar number; or
(b) the proper officer, with the approval of an officer authorised by the
Commissioner not below the rank of Assistant Commissioner, deems it fit to
carry out physical verificatio of places of business,
the registrationshall be grantedwithin thirty days of submissionof application,after
physicalverification of the placeof businessn the presenceof the said person,in the

19 (1) This wasinserted vide Notf no.16/2020CT dt. 23.03.202@nd wassubsitituted vide Notho0.62/2020i
CT dt. 20.08.2020 w.e.f 01.04.2020 for fA(4A)-be appli
(4), with effect from 01.04.2020, undergo authentication of Aadhaatne r f or grant of regi st
(2) Vide Notf n0.94/2020 CT dt. 22.12.2020v.e.f a date to be notifiedt he f ol |l owi ng shall be
Every application made under rule (4) shall be followed by

(a) biometricbasedAadhaarauthenticatiorand taking photographunlessexemptedundersub-section

(6D) of section25, if he hasoptedfor authenticatiorof Aadhaamumber;or

(b) taking biometricinformation,photograptandverification of suchotherKYC documentsasnotified,
unlessthe applicantis exemptedundersub-section(6D) of section25, if he hasoptednotto getAadhaar
authenticatiordone,

of the applicant where the applicant is an individual or of such individuals in relation to the applicant as notified
under suksection (6C) of section 25 where the applicant is not an individual, along witketifieation of the
original copy of the documents uploaded with the applicatidhORM GST REG-01 at one of the Facilitation
Centres notified by the Commissioner for the purpose of thigidaband the application shall be deemed to be
complete only d&ér completion of the process laid down under thisrsilg0 .]
YSubsitituted vide Notf n0.94/2020CT dt.22.12.2020 fofit hr e e 0 .
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mannerprovidedunderrule 25 andverification of such documentsasthe properofficer
may deemfit.]*?

(2) Where the application submitted under rule 8 is found to be deficient, either in terms of
any information or any document required to be furnished under the said rule, or where the
proper officer requies any clarification with regard to any information provided in the
application or documents furnished therewith, he may issue a notice to the applicant
electronically inFORM GST REG-03 within a period of seven]*3working days from the

date of submission of the application and the applicant shall furnish such clarification,
information or documents electronically, FORM GST REG-04, within a period of
seven working days from the date of the receipt of such notice.

[Providedthatwhere

(a) a person, other than a person notified undersadbion (6D) of section
25, fails to undergo authentication of Aadhaar number as specified in sub
rule (4A) of rule 8 or does not opt for authentication of Aadhaar number; or

(b) the properofficer, with the approval of an officer authorised by the
Commissioner not below the rank of Assistant Commissioner, deems it fit to
carry out physical verification of places of business,
thenoticein FORM GST REG-03 may be issuednot later thanthirty daysfrom
thedateof submissiorof theapplication.}*

Explanation- For the purposes of this subu | e, the expression idcl
modification or correction of particulars declared in the applicationdgistration, other

2Subsitituted vide Notf n0.94/2020CT dt. 22.12.2020fod Pr ovi ded t hat where a per soc
notified undersub-section (6D) of section 25, fails to undergo authentication of Aadhaar number as specified
in subrule (4A) of rule 8 or does not opt for authentication of Aadhaar number, the registration shall be
granted only after physical verification of the plamfebusiness in the presence of the said person, in the
manner provided under rule 25:

Provided further that the proper officer may, for reasons to be recorded in writing and with the approval of
an officer not below the rank of Joint Commissioriarlieu of the physical verification of the place of
business, carry out the verification of such docume:i

(This was Inserted vide Notf n0.16/202@T dt. 23.03.2020 wef 01.04.2020. Subsitituted vide Notf n0.62/2020

T CT dt.20.08220 w. e. f 21.08.2020 for AProvided that where
section (6D) of section 25, fails to undergo authentication of Aadhaar number as specifiedule 48) of

rule 8, then the registration shall be granted offtigr gohysical verification of the principle place of business in

the presence of the said person, not later than sixty days from the date of application, in the manner provided
under rule 25 and the provisions of sutte (5) shall not be applicablein$uc cases . 0)

*Subsitituted vide Notf n0.94/2020CT dt.22.12.2020fofit hr e e 0 .
“Subsitituted vide Notf n0.94/2020CT dt . 2 2 . IPvidedtBadwhére a perdion, other than a person

notified under sutsection (6D) of section 25, fails to undergo authentication of Aadhaar number as specified in
subrule (4A) of rule 8 or does not opt for authentication of Aadhaar number, the noEGRN GST REG-03

may be issued not | ater than twenty one days from t h
vide Notf n0.62/2020 CT dt.20.08.2020 w.e.f 21.08.2020.)
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than Permanent Account Number, State, mobile number andileaddress declared in
Part A of FORM GST REG-01.

(3) Where the proper officer is satisfied with the clarification, information or documents
furnished by the applicant, he magpaove the grant of registration to the applicant within

a period of seven working days from the dateof the receipt of such clarification or
information or documents.

(4) Where no reply is furnished by the applicant in response to the notice issued under
subrule (2) or where the proper officer is not satisfied with the clarification, information or
documents furnished, he [ma3] for reasons to be recorded in writing, reject such
application and inform the applicant electronicallfF@RM GST REG-05.

[(5) If the properofficer fails to takeanyaction -

(a) within a period of sevenworking days from the date of submissionof the
applicationin caseswherethe personis not coveredunderprovisoto subrule
(1); or

(b) within a periodof thirty daysfrom the dateof submissiorof the applicationin
casesvherea persons coveredunderprovisoto subrule (1); or

(c) within a period of sevenworking days from the date of the receipt of the
clarification, information or documentgurnishedby the applicantundersub-
rule (2),
theapplicationfor grantof registrationshallbe deemedo havebeenapproved }°

Bsubsitituted vide Notf no.62/2020CT dt. 20.08.2020 w.e.f21.082® f or A shal | o.
®Subsitituted vide Notf n0.94/2020CT dt . 22.12.2020 for A (5) Ff the pr

(a) within a period of three working days from the date of submission of the application in cases
where a person successfully undergoes authentication of Aadhaar numbemnotifiesl under sub
section (6D) of section 2%r

(b) within the time period prescrdal under the proviso to suble (2), in casesvhere a person,
other than a person notified under sgrtion (6D) of section 25, fails to undergo authentication of
Aadhaar number as specified in suite (4A) of rule 8 or

(c) within a period of twenty we days from the date of submission of the application in cases
where a persodoes not opt for authentication of Aadhaar number; or

(d) within a period of seven working days from the date of the receipt of the clarification,
information or documents furstied by the applicant under sube (2),

the application for grant of registration shall be de
no.62/2020CT dt. 20.08.2020 w.e.f 21.08.2020dher #A(5)I1f th
(@) within a period of three working days from the date of submission of the application; or

(b) within a period of seven working days from the date of the receipt of the clarification, information or

documents furnished by the applicant undersié (2),

the application for grant of registration shall be de

PagelOof 171



10. Issue of registration certificate-(1)Subject to the provisions of sigection (12) of
section 25, where the application for grant of registration has been approved under rule 9, a
certificate of registration iIFORM GST REG-06 showing the principal place of business
and additional place orlgces of business shall be made available to the applicant on the
common portal and a Goods and Services Tax ldentification Number shall be assigned
subject to the following characters, namely:

(@) two characters for the State code;

(b) ten characters for theermanent Account Number or the Tax Deduction and
Collection Account Number;

(c) two characters for the entity code; and
(d) one checksum character.

(2) The registration shall be effective from the date on which the person becomes liable to
registration where thapplication for registration has been submitted within a period of
thirty days from such date.

(3) Where an application for registration has been submitted by the applicant after the
expiry of thirty days from the date of his becoming liable to registratite effective date

of registration shall be the date of the grant of registration undenusilfl) or sukrule (3)

or subrule (5) of rule 9.

(4) Every certificate of registration shall jduly signed or verified through electronic
verification cod§ by the proper officer under the Act.

(5) Where the registration has been granted underwdel(5) of rule 9, the applicant shall

be communicated the registration number, and the certificate of registration undelesub
(1), duly signed or verifiechtough electronic verification code, shall be made available to
him on the common portal, within a period of three days after the expiry of the period
specified in subrule (5) of rule 9.

[10A.Furnishing of Bank Account Details-After a certificate of regitration in
FORMGST REG-06 has been made available on the common portal and a Goods and
Services Tax Identification Number has been assigned, the registered person, except those
who have been granted registration under rule 12 or, as the case may be rule 16, shall as
soon as may hdut not later than forty five days from the date of grant of registration or
the date on which the return required under section 39 is due to be furnished, whichever is
earlier, furnish information with respect faletails of bank accoufif, or any other
information, as may be required on the common portal in order to comply with any other
provision.}*°

Substituted vide Notfno. 7/20.¢T dt . 27 . 06. 2017 for the words fdigital
Y“With effect from the date as mayache umdtoi, f itehce, weofrtdesr
name of the registered person and obtained on Per man
inserted Notf no. 35/2021 CT dt. 24.09.2021]
YInserted vide Notf no. 31/20%9CT dt. 28.06.2019
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[10B. Aadhaar authentication for registered persond The registered person, other than a
person notified under stgection (6D) of section 25, who has been issued a certificate of
registration under rule 10 shall, undergo authentication of the Aadhaar number of
the proprietor, in the case of proprietorshiipm, or of any partner, in the case of a
partnership firm, or of the karta, in the case of a Hindu undivided family, or of the
Managing Director or any whole time Director, in the case of a company, or of any of the
Members of the Managing Committee of Association of persons or body of individuals
or a Society, or of the Trustee in the Board of Trustees, in the case of a Trust and of the
authorized signatory, in order to be eligible for the purposes as specified in column (2) of
the Table below:

Table
S.
No. Purpose
1) 2)
1 For filing of application for revocation of cancellation of registratior-dRM
' GST REG-21under Rule 23
2. For filing of refund application ifORM RFD-01 under rule 89
3. For refund under rule 96 of the integrated tax paidjoods exported out of Ind

Provided that if Aadhaar number has not beemgasd to the person required to

undergo authentication of the Aadhaar number, such person shall furnish the following
identification documents, nameliy:

(a) her/hisAadhaar Enrolment ID slip; and

(b) (i) Bank passbook with photograph; or

(if) Voter identity card issued by the Election Commission of India; or
(i) Passport; or

(iv) Driving license issued by the Licensing Authority under the Motor Vehicles Act,
1988 (59 0f1988):

Provided further that such person shall undergo the authentication of Aadhaar number

within a period of thirty days of the allotment of the Aadhaar nurjtber

With effectfran t he date as may be notified, the following
proprietorship concern, the Permanent Account Number of the proprietor shall also be linked with the Aadhaar
number of the proprietoNotf no. 35/2021 CT dt. 24.09.2021]

nserted vide Notf no. 35/202T dt. 24.09.2021 w.e.f. 01.01.2022 as notified by Notf no. 38/2021 dt.
21.12.2021
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11. [Separate registration for multiple places of business within a State or a Union
territory .- (1) Any person having multiple places of business within a State or a Union
territory, requiring a separate registration for any such place of business undecsob
(2) of section 25 shall be granted separate registration in respecthoS@et place of
business subject to the following conditions, namely:

(a) such person has more than one place of business as defined in clause (85) of section 2;

(b) such person shall not pay tax under section 10 for any of his places of busindss if he
paying tax under section 9 for any other place of business;

(c) all separately registered places of business of such person shall pay tax under the Act on
supply of goods or services or both made to another registered place of business of such
persomand issue a tax invoice or a bill of supply, as the case may be, for such supply.

Explanation.- For the purposes of clause (b), it is hereby clarified that where any place of
business of a registered person that has been granted a separate regscaines
ineligible to pay tax under section 10, all other registered places of business of the said
person shall become ineligible to pay tax under the said section.

(2) A registered person opting to obtain separate registration for a place of busalkess sh
submit a separate applicationf@RM GST REG-01in respect of such place of business.

(3) The provisions of rule 9 and rule 10 relating to the verification and the grant of
registration shall, mutatis mutandis, apply to an application submittedurfdérs %r ul e o . ]

22 Substituted vide Notf no. 03/204@T dt . 29.01.2019 wef 01.02.2019 for
business veitals within a State or a Union territorfl)Any person having multiple business verticals within a

State or a Union territory, requiring a separate registration for any of its business verticals ursdetisn(2)

of section 25 shall be granted separeegistration in respect of each of the verticals subject to the following
conditions, namely:

@) such person has more than one business vertical as defined in clause (18) of section 2;

(b) the business vertical of a taxable person shall not beegtaagistration to pay tax under section 10 if

any one of the other business verticals of the same person is paying tax under section 9;

(c) all separately registered business verticals of such person shall pay tax under the Act on supply of goods

or senices or both made to another registered business vertical of such person and issue a tax invoice for such
supply.
Explanation: For the purposes of clause (b), it is hereby clarified that where any business vertical of a registered
person that has beenagited a separate registration becomes ineligible to pay tax under section 10, all other
business verticals of the said person shall become ineligible to pay tax under the said section.
(1) A registered person eligible to obtain separate registratiobusiness verticals may submit a separate
application in FORM GST RE®L1 in respect of each such vertical.
(3) The provisions of rule 9 and rule 10 relating to the verification and the grant of registration shall, mutatis
mutandis, apply to an applicaton® mi t t ed under this rule. o
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12. Grant of registration to persons required to deduct tax at source or to collect tax at
source-(1)Any person required to deduct tax in accordance with the provisions of section
51 or a person required to collect tax at source in accordance with the provisionsofsection
52 shall electronically submit an application, duly signed or verified through aelextr
verification code, iINFORM GST REG-07 for the grant of registration through the
common portal, either directly or through a Facilitation Centre notified by the
Commissioner.

[(1A) A personapplyingfor registrationto [deductor]*collecttax in accordancavith the
provisionsof [section51, or, asthe casemay be, P4section52, in a Stateor Union territory
wherehe doesnot havea physicalpresenceshall mentionthe nameof the Stateor Union
territory in PART A of the applicationin FORM GST REG-07 andmentionthe nameof
the Stateor Union territory in PART B thereofin which the principal placeof businesss
locatedwhich maybe differentfrom the Stateor Union territory mentionedn PART A.]?°

(2) The proper officer may grant registration after due verification and issue a certificate of
registration iINFORM GST REG-06 within a period of three working days from the date
ofsubmission of the application.

(3) Where, upon anenquiry or pursuant to any other proceeding under the Act, the proper
officer is satisfied that a person to whom a certificate of registrati6®ORM GST REG-

06 has been issued is no longer liable to deduct tax at source undtam 8dcor collect tax

at source under section 52, the said officer may cancel the registration issued under sub
rule (2) and such cancellation shall be communicated to the said person electronically in
FORM GST REG-08:

Provided that the proper officer shidllow the procedure as provided in rule 22 for
the cancellation of registration.

13. Grant of registration to non-resident taxable person(1)A nornresident taxable person
shall electronically submit an application, along with a-a#ksted copy of his valid
passport, for registration, duly signed or verified through electronic verification code, in
FORM GST REG-09, at least five days prior tthe commencement of business at the
common portal either directly or through a Facilitation Centre notified by the
Commissioner:

Provided that in the case of a business entity incorporated or established outside
India, the application for registration $hbe submitted along with its tax identification
number or unique number on the basis of which the entity is identified by the Government
of that country or its Permanent Account Number, if available.

(2) A person applying for registration as a #resicent taxable person shall be given a
temporary referencenumber by the common portal for makingan advance deposit of tax in
accordance with the provisions of section 27 and the acknowledgement undeles{#)

BInserted videNotf no.33/2019CT dt.18.07.2019
nserted videNotf no. 33/2019CT dt. 18.07.2019
PInserted videNotf no.74/2018CT dt. 31.12.2018
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of rule 8 shall be issued electronically ordfter the said deposit in his electronic cash
ledger.

(3) The provisions of rule 9 and rule 10 relating to the verification and the grant of
registration shallputatis mutandisgpply to an application submittedunder this rule.

(4) The application foregistration made by a naesident taxable person shall fmkuly
signed or verified through electronic verification cfley his authorised signatory who
shall be a person resident in India having a iaédmanent Account Number

14. Grant of registration to a person supplying online information and database access
or retrieval services from a place outside India to a nottaxable online recipient-
(1)Any personsupplying online information and database accesstaeval services from
a place outside India to a ntexable online recipienshall electronically submit an
application for registration, duly signed or verified through electronic verification code,
iINFORM GST REG-10, at the common portal, either ditgcor through a Facilitation
Centre notified by the Commissioner.

(2) The applicant referred to in sable (1) shall be granted registrationFdRM GST
REG-06, subject to such conditions and restrictions and by such officer as may be notified
by the Cetral Government on the recommendations of the Council.

15. Extension in period of operation by casual taxable person and nemsident taxable
person-(1) Where a registered casual taxable person or argsient taxable person
intends to extend the period of registration indicated in his application of registration, an
application inFORM GST REG-11 shall be submitted electronically through the common
portal, either directly or through a Facilitation Centre notified by the Commissioner, by
such person before the end of the validity of registration granted to him.

(2) The application under sule (1) shall be acknowledged only on payment of the
amountspecified in suksection (2) of section 27.

16. Suomotoregistration.-(1) Where, pursuant to any survey, enquiry, inspection, search or
any other proceedings under the Act, the proper officer finds that a person liable to
registraton under the Act has failed to apply for such registration, such officer may register
the said person on a temporary basis and issue an off@RNM GST REG- 12

(2) The registration grantedundsubrule (1) shall be effective from the date of such
ordergranting egistration.

(3) Every person to whom a temporary registration has been granted unetetes(b)
shall, within a period of ninetydays from the date of the grant of such registisiiomjt
an application for registration in the form and manner provided in rule 8 or rule 12:

% Substituted vide Notfno. 7/20.CT dt . 27.06.2017 for fisignedod
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Provided that where the said person has filed an appeal against the grant of temporary
registration, in such case, the application for registration shall beitsedbrwvithin a period
of thirty days from the date of the issuance of the order upholding the liability to
registration by the Appellate Authority.

(4) The provisions of rule 9 and rule 10 relating to verification and the issue of the
certificate of registtion shall, mutatis mutandisapply to an application submitted under
subrule (3).

(5) The Goods and Services Tax Identification Number assigned, pursuant to the
verification under suoule (4), shall be effective from the date of the order granting
regstration under subule (1).

17 Assignment of Unique Identity Number to certain special entities(1) Every person
required to be granted a Unique Identity Number in accordance with the provisions of sub
section (9) of section 25 may submit an application electronicaFpiRM GST REG-13,
duly signed or verified through electronic verification codethie manner specified in rule
8 at the common portal, either directly or through a Facilitation Centre notifideby
Commissioner

[(1A) The Unique Identity Number granted under suite (1) to a person under clause (a)
of subsection (9) of sectionS2shall be applicable to the territory of Indfa.]

(2) The proper officer may, upon submission of an applicatidfORM GST REG-13 or
after filling up the said foror after receiving a recommendation from the Ministry of
External Affairs, Government of Indfa assign a Unique Identity Number to the said
person and issue a certificate HORM GST REG-06 within a period of three working
days from the date of the subm@@siof the application

18. Display of registration certificate and Goods and Services Tax ldentification Number
on the name board-(1)Every registered person shall display his certificate of registration
in a prominent location dtis principal place of business and at every additional place or
places of business.

(2)Every registered person shall display his Goods and Services Tax ldentification Number
on the name board exhibited at the entry of his principal place of busines$ evelya
additional place or places of business.

ZInserted vide Notf no. 75/2047CT dt. 29.12.2017
ZInserted vide Notf no. 22/2047CT dt. 17.08.2017
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19. Amendment of registration.- (1)Where there is any change in any of the particulars
furnishedin the application for registrationk®ORM GST REG-01 or FORM GST REG-
07 or FORM GST REG-09 or FORM GST REG-10 or for Unique Identity Number in
FORM GST-REG-13either at the time of obtaining registration or Unique Identity
Number or as amended from time to time, the registered person shall, within a period of
fifteen days of such change, suib an application, duly signed or verified through
electronic verification code, electronically iFRORM GST REG-14, along with the
documents relating to such change at the common portal, either directly or through a
Facilitation Centre notified by the @onissioner:

Provided that (a) where the change relates to,
() legal name of business;

(i) address of the principal place of business or any additional place(s)
of business; or

(i) addition, deletion or retirement of partners or directors, Karta,
Managing Committee, Board of Trustees, Chief Executive Officer or
equivalent, responsible for the day to day affairs of the business,

which does not warrant cancellation of registration under section 29, the proper officer
shall, after due verification,pprove the amendment within a period of fifteen working
days from the date of the receipt of the applicatioR@QRM GST REG-14 and issue an
order iINnFORM GST REG-15 electronically and such amendment shall take effect from
the date of the occurrence of #nent warranting such amendment;

(b) the change relating to selause (i) and sublause (iii) of clause (a) in any State or
Union territory shall be applicable for all registrations of the registered person obtained
under the provisions of this Chaptar the same Permanent Account Number;

(c) where the change relates to any particulars other than those specified in clause (a), the
certificate of registration shall stand amended upon submission of the application in
FORM GST REG- 14 on the common portal;

(d) where a change in the constitution of any business results in the change of the
Permanent Account Number of a registered person, the said person shall apply for fresh
registration ilFORM GST REG-0L

Provided further that any change in the mobile nemér email address of the
authorised signatory submitted under this rule, as amended from time to time, shall be
carried out only after online verification through the common partbe manner provided
under{subrule(2) of rule §°.

[(1A) Notwithstanding anything contained in sule (1), any particular of the application
for registrationshall not stand amendetith effect from a date earlier than the date of
submission of the application FORM GST REG-14 on the common portaxcep with

35ubstituted vide Notfno. 7/20T dt . 27.06.2017 for fAthe said rulebd
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the order of the Commissioner for reasons to be recorded in writing and subject to such
conditions as the Commissioner may, in the said order, sjétify.

(2) Where the proper officer is of the opinion that the amendment sought undetes(b

is either not warranted or the documents furnished therewith are incomplete or incorrect, he
may, within a period of fifteen working days from the date of the peadithe application

in FORM GST REG-14, serveanoticelfORM GST REG-03, requiring the registered
person to show cause, within a period of seven working days of the service of the
saidnotice, as to why the application submitted undeirgigh(1) shall nobe rejected.

(3) The registered person shall furnishareply to the notice to show cause,issued under sub
rule (2), INFORM GST REG-04, within a period of seven working days from the date of
the serviceof the said notice.

(4) Where the reply furnished undgrbrule (3) is found to be not satisfactory or where no
reply is furnished in response to the notice issued underuseil{2) within the period
prescribed in subule (3), the proper officer shall reject the application submitted under
subrule (1) andoass an order FORM GST REG -05.

(5)If the proper officer fails to take any action,

(a) within a period of fifteen working days from the date of submission of the
application, or

(b) within a period of seven working days from the date of the recetpeateply to
the notice to show cause under sule (3),

the certificate of registration shall stand amended to the extent applied for and the
amended certificate shall be made available to the registered personon the common portal.

20. Application for cancellation of registration.-A registered person, other than a person to
whom a registration has been granted under rule 12 or a person to whom a Unique Identity
Number has been granted under rule 17, seeking catiaelbf his registration under sub
section (1) of section 29 shall electronically submit an applicatidfORM GST REG-

16, including therein the details of inputs held in stock or inputs contained infiseshied

or finished goods held in stock and @fpital goods held in stock on the date from which
the cancellation of registration is sought, liability thereon, the details of the payment, if any,
made against such liability and may furnish, along with the application, relevant documents
in support thexof, at the common portal within a period of thirty days of the occurrence of
the event warranting the cancellation, either directly or through a Facilitation Centre
notified by the Commissioner:

idered
aperiod of

3nserted vide Notf no. 75/201CT dt. 29.12.2017
31 Omitted vide Notf no. 03/2018T dt. 23.01.2018
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21 Registration to be cancelled in certain casedhe registration granted to a person is
liable to be cancelled, if the said person,

(a) does not conduct any business from the declared place of business; or

(b) issues invoice or bill without supply of goods or senjimeboth* in violation of
the provisions of this Acor the rules made thereunder; or

[(c) violates the provisions of section 171 of the Act or the rules made therdgtinder
[(d) violates the provision of rule 10%]

[(e) availsinput tax creditin violation of the provisionsof section16 of the Act or the
rulesmadethereunderor

(f) furnishesthe detailsof outwardsuppliesin FORM GSTR-1 undersection37 for
oneor moretax periodswhich is in excesf the outwardsuppliesdeclaredoy him in
his valid returnundersection39 for the saidtax periods;or

(g) violates the provision of rule 8687

[ 21A Suspension of registration. (1) Where a registered person has applied for cancellation
of registration under rule 20, the registration shall be deemed to be suspended from the date
of submission of the application or the date from which the cancellation is sought,
whichever is lagr, pending the completion of proceedings for cancellation of registration
under rule 22.

(2) Where the proper officer has reasons to believe that the registration of a person is
liable to be cancelled under section 29 or under rule 21, hd-after-affordig-the
said-person-atreasenable—oppertunity-of-being-HE%dspend the registration of
such person with effect from a date to be determined by him, pending the completion
of the proceedings for cancellation of registration under rule 22.

[(2A) Where,a comparisonof the returnsfurnishedby aregisteredpersonundersection39
with

(a) thedetailsof outwardsuppliesfurnishedin FORM GSTR-1, or

(b) the detailsof inward suppliesderivedbasedon the detailsof outwardsupplies
furnishedby his suppliersn their FORM GSTR-1,

or such other analysis, as may be carried out on the recommendations of the Council,
show that there are significant differences or anomalies indicating contravention of the
provisions of the Act or the rules made thereunder, leading to cancellatioristfatémn

of the said person, his registration shall be suspended and the said person shall be
intimated inFORM GST REG-31, electronically, on the common portal, or by sending a
communication to his-enail address provided at the time of registratiora®ramended

*nserted vide Notf n0.94/2020CT dt. 22.12.2020
Inserted vide Notf no. 07/201CT dt. 27.06.2017

*Inserted vide Notf no. 31/2019CT dt. 28.06.2019
nserted vide Notf n0.94/2020CT dt. 22.12.2020
3%0mitted vide Notf n0.94/2020 CT dt. 22.12.2020

Pagel9of 171



from time to time, highlighting the said differences and anomalies and asking him to
explain, within a period of thirty days, as to why his registration shall not be carjéélled

(3) A registered person, whose registration has been suspendedsubrule (1)or sub
rule (2)[or subrule (2A)]®, shall not make any taxable supply during the period of
suspension and shall not be required to furnish any return under section 39.

[(BA) A registeredperson,whoseregistrationhas beensuspendedinder subrule (2) or
subrule (2A), shall not be grantedany refund under section 54, during the period of
suspensiomwf his registration}*°

[Explanation.-For the purposes of thissubu | e, t he expression fAsha
suppl yo s h a lrdgistared pensontshmakh ot issule a tax invoice and, accordingly,
not charge tax on supplies made by him during the period of suspefision.]

(4) The suspension of registration under-gulle (1)or sukrule (2) [or subrule (2A)]*

shall be deemed to be revoked upon completion of the proceedings by the proper officer
under rule 22 and such revocation shall be effective from the date on which the suspension
had come into effect]

[Provided that the suspension of registration unter tule may be revoked by the
proper officer, anytime during the pendency of the proceedings for cancellation, if he
deems fit.f3

[(5) Where any order having the effect of revocation of suspension of registration has been
passed, the provisions of claué® of subsection (3) of section 31 and section 40 in
respect of the supplies made during the period of suspension and the procedure specified
therein shall apply**

22 Cancellation of registration.-(1) Where the proper officer has reasons to believe that the
registration of a person is liable to be cancelled under section 29, he shall issue a notice to
suchperson iFfORM GST REG-17,requiring him to show cause, within a period of seven
working daysrom the date of the service of such notice, as to why his registration shall not
be cancelled.

(2) The reply to the show cause notice issued undeiridab(l) shall be furnished
iINFORM REGT 18 within the period specified in the said sulte.

(3)Where a prson who has submitted an application for cancellation of his registration is
no longer liable to be registered or his registration is liable to be cancelled, the proper
officer shall issue an order FORM GST REG-19, within a period of thirty days frorhe

date of application submitted undeebrale{3)}-e1* rule 20 or, as the case may be, the
date of the reply to the show cause issued underwelfl)[or undersubrule (2A) of rule

*Inserted vide Notf n0.94/2020CT dt. 22.12.2020
*®Inserted vide Notf n0.94/2020CT dt. 22.12.2020
*¥Inserted vide Notf n0.94/2020CT dt. 22.12.2020
“nserted vide Notf no. 49/201OT dt. 09.10.2019
“nserted vide Notho.94/202Q CT dt. 22.12.2020
2 |Inserted vide Notf no. 03/2010T dt. 29.01.2019 wef 01.02.2019
*“Inserted vide Notf n0.94/2020CT dt. 22.12.2020
“Inserted vide Notf no. 49/201OT dt. 09.10.2019
4*Omitted vide Notf no. 7/201CT dt. 27.06.2017
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21A]*° cancel the registration, with effect from a date to be determined by him and notify
the taxable person, directing him to pay arrears of any tax, interest or penalty including the
amount liable to be paid under sséction (5) of section 29.

(4) Where theeply furnished under sutule (2)[or in responseo the noticeissuedunder
subrule (2A) of rule 21A]*is found to be satisfactory, the proper officer shall drop the
proceedings and pass an ordéifiRM GST REG i 20:

[Provided that where the person insted replying to the notice served under sule (1)

for contravention of the provisions contained in clause (b) or clause (c) -skstibn (2)

of section 29, furnishes all the pending returns and makes full payment of the tax dues
along with applicablenterest and late fee, the proper officer shall drop the proceedings and
pass an order iIRORM GST-REG 20]*®

(5) The provisions of subule (3) shall,mutatis mutandisapply to the legal heirs of a
deceased proprietor, as if the application had been submitted by the proprietor himself.

23. Revocation of cancellation of registration(1)A registeredoerson, whose registration is
cancelled by theroper officer on his own motion, maysubject to the provisions of rule
10B]*° submit an application for revocation of cancellation of registratioRORM GST
REG-21, to such proper officer, within a period of thirty days from the date of the service
of the order of cancellation of registratipor within such time period as extended by the
Additional Commissioner or the Joint Commissioner or the Commissioner, as the case may
be, in exercise of the powers provided under the proviso tsettion (1) okection 30>°
at the common portal, either directly or through a Facilitation Centre notified by the
Commissioner:

Provided that no application for revocation shall be filed, if the registration has been
cancelled for the failure of the registered persofurnish returns, unless such returns are
furnished and any amount due as tax, in terms of such returns, has been paid along with any
amount payable towards interest, penalty and latenfeespect of the said returns:

[Provided further that all returndue for the period from the date of the order of
cancellation of registration till the date of the order of revocation of cancellation of
registration shall be furnished by the said person within a period of thirty days from the
date of order of revocatimoof cancellation of registration:

Provided also that where the registration has been cancelled with retrospective effect,
the registered person shall furnish all returns relating to period from the effective date of
cancellation of registration till theate of order of revocation of cancellation of registration

“*Insered vide Notf n0.94/2020 CT dt. 22.12.2020
“Inserted vide Notf n0.94/2020CT dt. 22.12.2020
“8 Inserted vide Notf no. 39/2048T dt. 04.09.2018
¥ Inserted vide Notf no. 35/202QT dt. 24.09.2021 and brought into effect from 01.01.2022 vide Notf
38/2021CT dt. 21.12.2021.
*nserted vide Notf no. 15/2021T dt. 18.05.2021
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within a period of thirty days from the date of order of revocation of cancellation of
registration}*

(2) (a) Where the proper officer is satisfied, for reasons to be recorded in writing, that there
are sufficient grounds for revocation of cancellation of registration, he shall revoke the

cancellation of registration by an orderR®ORM GST REG-22 within a period of thirty

days from the date of the receipt of the application and communicate the same to the
applicant.

(b)  The proper officer may, for reasons to be recorded in writing, under
circumstances other than those specified in clause (a), by animf®RM GST REG-
05, reject the application for revocation of cancellation of registration and communicate the
same to the applicant.

(3) The proper officer shall, before passing the order referred to in clause (b)-flsub
(2), issue a notice FORM GST REGi 23 requiring the applicant to show cause as to why
the application submitted for revocation under-sue (1) should not be rejected and the
applicant shall furnish the reply within a period of seven working days from the date of the
service of the otice IFORMGSTREG-24.

(4) Upon receipt of the information or clarification HORM GST REG-24, the proper
officer shall proceed to dispose of the application in the manner specified-mlsul2)

within a period of thirty days from the date ofthe retegh such information or
clarification from the applicant.

24 Migration of persons registered under the existinglaw(1) (a) Every person, other than
a person deducting tax at source or an Input Service Distributor, registeredamnder
existing law and having a Permanent Account Number issued under the provisions of the
Incometax Act, 1961 (Act 43 of 1961) shall enrol on the common portal by validating his
e-mail address and mobile number, either directly or through a FacilitatiomeQweotified
by the Commissioner.

(b) Upon enrolment under clause (a), the said person shall be granted registration on a
provisional basis and a certificate of registratidh@RM GST REG-25, incorporating the
Goods and Services Tax Identification Numbiegrein, shall be made available to him on
the common portal:

Provided that a taxable person who has been granted multiple registrations under the
existing law on the basis of a single Permanent Account Number shall be granted only one
provisional registation under the Act:

(2)(a) Every person who has been granted a provisional registration undetes(y shall
submit an application electronically IFRORM GST REGI 26, duly signed or verified
through electronic verification code, along with the infolioratind documents specified in

the said application, on the common portal either directly or through a Facilitation Centre
notified by the Commissioner.

51 nserted vide Notf no. 20/2019CT dt. 23.04.2019
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(b) The information asked for in clause (a) shall be furnished within a period of three
months or withn such further period as may be extended by the Commissioner in this
behalf.

(c) If the information and the particulars furnished in the application are found, by the
proper officer, to be correct and complete, a certificate of registraticfORM GST
REG-06 shall be made available to the registered person electronically on the common
portal.

(3)Where the particulars or information specified in -sulle (2) have either not been
furnished or not found to be correct orcomplete, the proper officer shail, s#tving a
notice to show cause FORM GST REG-27 and after affording the person concerned a
reasonable opportunity of being heard, cancel the provisional registration granted under
subrule (1) and issue an orderi®RM GST REG-28;

[(BA) Where &certificate of registration has not been made available to the applicant on the
common portal within a period of fifteen days from the date of the furnishing of
information and particulars referred to in clause (c) ofrsld (2) and no notice has been
issued under sulule (3) within the said period, the registration shall be deemed to have
been granted and the said certificate of registration, duly signed or verified through
electronic verification code, shall be made available to the registered panstime o
common portal.

Provided that the show cause notice issuddORM GST REG- 27 can be
withdrawn by issuing an orderB®ORM GST REG- 20, if it is found, after affording the
person an opportunity of being heard, that no such cause exists for whiobtitteewas
issued]>?

(4)Every person registered under any of the existing laws, who is not liable to be registered
under the Act mayon or beforg315March, 20184 at his option, submit an application
electronically inFORM GST REG-29 at the commorportal for the cancellation of
registration granted to him and the proper officer shall, after conducting such enquiry as
deemed fit, cancel the said registration.

25.[Physical verification of business premises in certain case$Vhere the proper officer is
satisfied that the physical verification of the place of business of a person is required due to
failure of Aadhaarauthentication [or due to not opting for Aadhaar authéomicabefore
the grant of registration, or due to any other reason after the grant of registration, he may
get such verification of the place of business, in the presence of the said person, done and
the verification report along with the other documeintsjuding photographs, shall be
uploaded inFORM GST REG-30 on the common portal within a period of fifteen
working days following the date of such verificatich.]

*’Inserted vide Notf no. 7/201CT dt. 27.06.2017

*3substituted for [30October, 2017] vide Notfo. 51/2017CT dt. 28.10.2017

> Substituted for [3% December, 2017] vide Notf no. 03/200&T dt. 23.01.2018

*Inserted vide Notf n0.62/2020CT dt.20.08.2020 w.e.f 21.08.2020.

**Substituted vide Notf no. 16/2020CT dt . 2 3. OPhysiaD 2rficatioro of business premises in

certain casesWhere the proper officer is satisfied that the physical verification of the place of business of

aregistered person is required after the grant of registration, he may get such verification done and the
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26 Method of authentication.- (1)All applications, including replyif any, to the notices,
returns including the details of outward and inward supplies, appeals or any other document
required to be submitted under the provisions of these rules shall be so submitted
electronically with digital signature certificate or thgh esignature as specified under the
provisions of the Information Technology Act, 2000 (21 of 2000) or verified by any other
mode of signature or verification as notified by the Board in this behalf:

[Provided that a registered person registered umgeptovisions of the Companies
Act, 2013 (18 of 2013) shall furnish the documents or application verified through digital
signature certificate.

[Provided further that a registered person registered under the provisions of the
Companies Act, 2013 (18 of 28) shall, during the period from the*2day of April, 2020 to
the 3¢"day of September, 2020, also be allowed to furnish the return under section 39 in
FORM GSTR-3B verified through electronic verification code (EVC).

Provided also that a registengdrson registered under the provisions of the Companies
Act, 2013 (18 of 2013) shaltjuring the period from the ¥day of May, 202ao the 3@'day
of September, 2020, also be allowed to furnish the details of outward supplies under section
37 inFORM GSTR-1 verified through electronic verification code (EVE).

[Provided also that a registered person registered under the provisions of the
Companies Act, 2013 (18 of 2013) shall, during the period from tfiel&y of April, 2021 to
the [31°day of October, 202]F® also be allowed to furnish the return under section 39 in
FORM GSTR-3B and the details of outward supplies under section FORM GSTR-1 or
using invoice furnishing facility, verified through electronic verification code (EVUY’]

(2) Each document including the return furnished online shall be signed or verified through
electronic verification code

(a) in the case of an individual, by the individual himself or where he is absent from
India, by some other person duly authorised by mnthis behalf, and where the
individual is mentally incapacitated from attending to his affairs, by his guardian or
by any other person competent to act on his behalf;

(b) in the case of a Hindu Undivided Family, by a Karta and where the Karta is
absentfrom India or is mentally incapacitated from attending to his affairs, by any
other adult member of such family or by the authorised signatory of such Karta;

(c) in the case of a company, by the chief executive officer or authorised signatory
thereof;

verification report along with the other documents, including photographs, shall be uploaded in FORM GST
REG30 on the common portal within a period of fifteen
*'Substituted vide Notf no. 48/2020CT dt.19.02 020 w. e. f 27.05.2020 for HAProvi
person registered under the provisions of the Companies Act, 2013 (18 of 2013) shall, during the period from the

21st day of April, 2020 to the 30th day of June, 2020, also be allowed to ftineishturn under section 39 in

FORM GSTR3 B verified through electronic verification <c
38/2020CT dt.05.05.2020 with effect from 21.04.2020.

*®Substituted vide Notf no. 32/2021CT dt. 29.08.2021 w.e.f 29.08.2021or fA31st da y of Augus:i
was Substituted vide Notfno. 27/20CT dt . 01.06.2021 w.e.f 31.05.2021 f
*Inserted vide Notf no. 07/2081CT dt. 27.04.2021w.e.f 27.04.2021

®ideNotfno. 32/2021 CT dt. 29.08.2021 with effect from thé' day of November, 2021, all the provisos shall

be omitted.
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(d) in the case of a Government or any Governmental agency or local authority, by an
officer authorised in this behalf;

(e) in the case of a firm, by any partner thereof, not being a minor or authorised
signatory thereof;

(M in the case of any othassociation, by any member of the association or persons
or authorised signatory thereof;

(9) in the case of a trust, by the trustee or any trustee or authorised signatory thereof;
or

(h) in the case of any other person, by some person competent tohestehalf, or
by a person authorised in accordance with the provisions of section 48.

(3)All notices, certificates and orders under the provisions of this Chapter shall be issued
electronically by the proper officer or any other officer authorised teeissich notices or
certificates or orders, through digital signature -certifjcatethrough Esignature as
specified under the provisions of the Information Technology Act, 2000 (21 of 2000)
verified by any other mode of signature or verification asfiedtby the Board in this
behalf]®*

®iSubstituted vide Notf no. 7/20.2T dt . 2 7 . dpécifiedl ridgr thé provisiais of the Information
Technology Act, 2000 (21 of 200D)
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CHAPTER IV
DETERMINATION OF VALUE OF SUPPLY
27.Value of supply of goods or services where the consideration is not wholly in money
Where the supply of goods or services is for a considerationwhally in money, the value
of the supply shal,

(a)be the open market value of such supply;

(b)if the open market value is not available under clause (a), be the sum total of
consideration in money and any such further amount in money as is equivalent to the
consideration not in money, if such amount is known at the time of supply;

(c)if the value of supply is not determinable under clause (a) or clause (b), be the value
of supply of goods or services or both of like kind and quality;

(d)if the value is not determinable under clause (a) or clause (b) or clause (c), be the sum
total of consideration in money and such further amount in money that is equivalent
to consideration not in money as determined by the application of rule 30 &lrule
in that order.

lllustration:

(1) Where a new phone is supplied for twenty thousand rupees along with the exchange
of an old phone and if the price of the new phone without exchange is twenty four
thousand rupees, the open market value of the neweptsotwenty four thousand
rupees.

(2) Where a laptop is supplied for forty thousand rupees along with the barter of a
printer that is manufactured by the recipient and the value of the printer known at the
time of supply is four thousand rupees but thenomarket value of the laptop is not
known, the value of the supply of the laptop is forty four thousand rupees.

28. Value of supply of goods or services or both between distinct or related persons,
other than through an agent-The value of the supply of goods or services or both between
distinct persons as specified in ssdction (4) and (5) of section 25 or where the supplier and
recipient are related, other than where the supply is made through an agent, shall

€)) be the open marketlue of such supply;
(b) if the open market value is not available, be the value of supply of goods or
services of like kind and quality;

(c) if the value is not determinable under clause (a) or (b), be the value as determined
by the application of rule 30 orleu31, in that order:

Provided that where the goods are intended for further supply as such by the recipient,
the value shall, at the option of the supplier, be an amount equivalent to ninety percent of the
price charged for the supply of goods of likedkisnd quality by the recipient to his customer
not being a related person:

Provided further that where the recipient is eligible for full input tax credit, the value
declared in the invoice shall be deemed to be the open market value of the goodses. servi
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29. Value of supply of goods made or received through an agefithe value of supply of
goods between the principal and his agent shall

(a) be the open market value of the goods being supplied, or at the optionsapfiier,
be ninety percent. of the price charged for the supply of goods of like kind and quality by the
recipient to his customer not being a related person, where the goods are intended for further
supply by the said recipient.
lllustration: A principal supplies groundnut to his agent and the agent is supplying
groundnuts of like kind and quality in subsequent supplies at a price of five thousand rupees
per quintal on the day of the supply. Another independent supplier is supplying groundnuts of
like kind and quality to the said agent at the price of four thousand five hundred and fifty
rupees per quintal. The value of the supply made by the principal shall be four thousand five
hundred and fifty rupees per quintal or where he exercises the option, ltleeskall be 90
per cent. of five thousand rupees i.e., four thousand five hundred rupees per quintal.

(b) where the value of a supply is not determinable under clause (a), the same shall be
determined by the application of rule 30 or rule 3that order.

30. Value of supply of goods or services or both based on ce¥there the value of a supply

of goods or services or both is not determinable by any of the preceding rules of this Chapter,
the value shall be one hundreataen percent of the cost of production or manufacture or the
cost of acquisition of such goods or the cost of provision of such services.

31Residual method for determination of value of supply of goods or services or both
Wherethe value of supply of goods or services or both cannot be determined under rules 27 to
30, the same shall be determined using reasonable means consistent with the principles and the
general provisions of section 15 and the provisions of this Chapter:

Provided that in the case of supply of services, the supplier may opt for this rule,
ignoring rule 30.

[31A. Value of supply in caseof lottery, betting, gambling and horseracing. -

(1) Notwithstandinganythingcontainedn the provisionsof this Chapter the valuein respect
of suppliesspecifiedbelowshallbe determinedn the mannerprovidedhereinafter.

[(2) The value of supply of lottery shall be deemed to be 100/128 of the face value of ticket or

of the price as notifieth the Official Gazette by the Organising State, whichever is higher.

Explanationi Forthe purposef this subrule,theexpressioii Or g a Bt & liae @
the samemeaningas assignedo it in clause(f) of subrule (1) of rule 2 of the Lotteries
(Reguldion) Rules,2010]%?

®2Substituted vide Notf n0.08/2020CT dt . 02.03.2020wef 01.03.2020 foro (
run by State Governments shall be deemed to be 100/112 of the face value of ticket or of the price as notified in
the Official Gazette by therganising State, whichever is higher.
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(3) The value of supply of actionable claim in the form of chance to win in betting, gambling
or horse racing in a race club shall be 100% of the face value of the bet or the amount paid
into the totalisator’f

32. Determination of value in respect of certain supplies(1)Notwithstanding anything
contained in the provisions of this Chapter, the value in respect of supplies specified below
shall, at the option of the supplier, be determinedeémtianner provided hereinafter.

(2) The value of supply of services in relation to the purchase or sale of foreign currency,
including money changing, shall be determined by the supplier of services in the following
manner, namely:

(a) for a currency, wheexchanged from, or to, Indian Rupees, the value shall be equal
to the difference in the buying rate or the selling rate, as the case may be, and the
Reserve Bank of India reference rate for that currency at that time, multiplied by the
total units of curency:

Provided that in case where the Reserve Bank of India reference rate for a
currency is not available, the value shall be one per cent. of the gross amount of Indian
Rupees provided or received by the person changing the money:

Provided further tht in case where neither of the currencies exchanged is
Indian Rupees, the value shall be equal to one per cent. of the lesser of the two
amounts the person changing the money would have received by converting any of the
two currencies into Indian Rupee d¢mat day at the reference rate provided by the
Reserve Bank of India.

Provided also that a person supplying the services may exercise the
option to ascertain the value in terms of clause (b) for a financial year and such option
shall not be withdrawn ding the remaining part of that financial year.

(b) at the option of the supplier of services, the value in relation to the supply of
foreign currency, including money changing, shall be deemed to be

(i) one per cent. of the gross amount of currency exclibfogean amount up to
one lakh rupees, subject to a minimum amount of two hundred and fifty
rupees;

(i) one thousand rupees and half of a per cent. of the gross amount of currency
exchanged for an amount exceeding one lakh rupees and up to ten lakh
rupees; ad

(b) The value of supply of lottery authorised by State Governments shall be deemed to be 100/128 of the face
value of ticket or of the price as notified in the Official Gazette by the organising State, whichegheis hi
Explanationi For the purposes of this suble, the expressioflsa) fl ott ery run by State
lottery not allowed to be sold in any State other than the organizing State;

(b) Al ottery authori sed b whichisautherised o beesolchimBtate{s)sother me a n s
than the organising State also; and

G

a

(c) AOrganising Stated has the s amle(l)rofaderRiofthg as assi gn

Lotteries (Regulation) Rules, 2010. 0
%3 |Inserted vide Notf no03/2018 CT dt. 23.01.2018
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(i) five thousand and five hundred rupees and one tenth of a per cent. of the
gross amount of currency exchanged for an amount exceeding ten lakh
rupees, subject to a maximum amount of sixty thousand rupees.

(3) The value of the supply of services in relation to booking of tickets for travel by air
provided by an air travel agent shall be deemed to be an amount calculated at the rate of five
percent. of the basic fare in the case of domestic bookings, &nel @tte of ten per cent. of

the basic fare in the case of international bookings of passage for travel by air.

Explanation: For the purposes of thissubu |l e, t he expression fAbasi
the air fare on which commission is normally paid to the air travel agent by the airlines.

(4)The value of supply of services in relation to life insurance business shall be

(a) the gross premium charged from a policy holder reduced by the amount allocated
for investment, or savings on behalf of the policy holder, if such an amount is
intimated to the policy holder at the time of supply of service;

(b) in case of single preium annuity policies other than (a), ten per cent. of single
premium charged from the policy holder; or

(c) in all other cases, twenty five per cent. of the premium charged from the policy
holder in the first year and twelve and a half per cent. of ia@ipm charged from the
policy holder in subsequent years:

Provided that nothing contained in this gule shall apply where the entire premium
paid by the policy holder is only towards the risk cover in life insurance.

(5) Where a taxable supply is pided by a person dealing in buying and selling of second
hand goods i.e., used goods as such or after such minor processing which does not change the
nature of the goods and where no input tax credit has been availed on the purchase of such
goods, the vale of supply shall be the difference between the selling price and the purchase
price and where the value of such supply is negative, it shall be ignored:

Provided that the purchase value of goods repossessed from a defaulting borrower,
who is not registed, for the purpose of recovery of a loan or debt shall be deemed to be the
purchase price of such goods by the defaulting borrower reduced by five percentage points for
every quarter or part thereof, between the date of purchase and the date of digpbeal
person making such repossession.

(6) The value of a token, or a voucher, or a coupon, or a stamp (other than postage stamp)
which is redeemable against a supply of goods or services or both shall be equal to the money
value of the goods or services both redeemable against such token, voucher, coupon, or
stamp.

(7) The value of taxable services provided by such class of service providers as may be
notified by the Government, on the recommendations of the Council, as referred to in
paragraph 2 of $edule | of the said Act between distinct persons as referred to in section 25,
where input tax credit is available, shall be deemed to be NIL.

[32A. Value of supply in cases where Kerala Flood Cess is applicabl€he value of
supply of goods or seres or both on which Kerala Flood Cess is levied under clause 14 of
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the Kerala Finance Bill, 2019 shall be deemed to be the value determined in terms of section
15 of the Act, but shall not include the said c&8s.]

33Value of supplyof services in case of pure agenNotwithstanding anything contained in
the provisions of this Chapter, the expenditure or costs incurred by a supplier as a pure agent
of the recipient of supply shall be excluded from the value of supply, if all thevfotio
conditions are satisfied, namely,
(i) the supplier acts as a pure agent of the recipient of the supply, when he makes the
payment to the third party on authorisation by such recipient;
(i) the payment made by the pure agent on behalf of the recipient of supply has been
separately indicated in the invoice issued by the pure agent to the recipient of service;
and
(iii) the supplies procured by the pure agent from the third party aseaagent of the
recipient of supply are in addition to the services he supplies on his own account.
Explanaton-rFor t he purposes of this rule, the exp
(a) enters into a contractual agreement with the recipient of supply to act as his pure
agent to incur expenditure or costs in the course of supply of goods or services or both;
(b) neither intends to hold nor holds any title to the goods or servicestlorsb
procured or supplied as pure agent of the recipient of supply;
(c) does not use for his own interest such goods or services so procured; and
(d) receives only the actual amount incurred to procure such goods or services in
addition to the amouneceived for supply he provides on his own account.

lllustration.- Corporate services firm A is engaged to handle the legal work pertaining to the
incorporation of Company B. Other than its service fees, A also recovers from B, registration
fee and appral fee for the name of the company paid to the Registrar of Companies. The
fees charged by the Registrar of Companies for the registration and approval of the name are
compulsorily levied on B. A is merely acting as a pure agent in the payment of these fee
Therefore, Ab0s recovery of such expenses is
made by A to B.

[34. Rate of exchange of currency, other than Indian rupees, for determination of value

(1) The rate of exchander determination of value of taxable goods shall be the applicable
rate of exchange as notified by the Board under section 14 of the Customs Act, 1962 for the
date of time of supply of such goods in terms of section 12 of the Act.

(2) The rate of exchaegfor determination of value of taxable services shall be the applicable
rate of exchange determined as per the generally accepted accounting principles for the date of
time of supply of such services in terms of section 13 of the®Act.]

% |nsertedvide Notf no. 31/2019 CT dt. 28.06.2019 with effect from 01.07.2019
%5Amended vide Notf no. 17/201QT dt.27.07.2017. Till then, the rule read as follbiv8 4. Rat e of exc|

of currency, other than Indian rupees,for determination of value.-The rate of exchange for the determination

of the value of taxable goods or services or both shall be the applicable reference rate for that currency as
determined by the Reserve Bank of India on the date of time of suppbgpeat of such supply in terms of
section 12 or, as the case may be, section 13 of the
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35. Value of supply inclusive ofintegrated tax, central tax, State tax, Union territory
tax.-Where the value of supply is inclusive of integrated tax or, as the case may be, central
tax, State tax, Union territory tax, the tax amountldteldetermined in the following manner,
namely;

Tax amount = (Value inclusive of taxes X tax rate in % of IGST or, as the case may be,
CGST, SGST or UTGST) + (100+ sum of tax rates, as applicable, in %)

Explanation.-For the purposes of the provisiorfsiuis Chapter, the expressiens

@ Aopen market valueodo of a supply of goods
money, excluding the integrated tax, central tax, State tax, Union territory tax and the cess
payable by a person in a transactihgrethe supplier and the recipient of the supply are

not related and the price is the sole consideratmoptain such supply at the same time

when the supply being valued is made;

(b)Aisupply of goods or services oathertsupphyh of
of goods or services or both made under similar circumstances that, in respect of the
characteristics, quality, quantity, functional components, materials, and the reputation of
the goods or services or both first mentioned, is the same alsety or substantially
resembles, that supply of goods or services or both.
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CHAPTER V
INPUT TAX CREDIT

36. Documentary requirements and conditions for claiming input tax credit-(1)The
input tax credit shall be availed byegistered person, including the Input Service Distributor,
on the basis of any of the following documents, namely

(&) an invoice issued by the supplier of goods or services or both in accordance with
the provisions of section 31;

(b) aninvoice issued in acatance with the provisions of clause (f) of ssdxtion (3)
of section 31, subject thhe payment of tax;

(c) adebit note issued by a supplier in accordance with the provisions of section 34;

(d) a bill of entry or any similar document prescribed under the Cusémind 962 or
rules made thereunder fbreassessment of integrated tax on imports;

(e) an Input Service Distributor invoice or Input Service Distributor credit note or any
document issued by an Input Service Distributor in accordance with the provisions
of subrule (1) of rule 54.

(2) Input tax credit shall be availed by a registered person only if all the applicable
particulars as specified ime provisions ofChapter VI are contained in the said document,
and the relevant information, as contained in the said document, is furnished in
FORMGSTR-2bysuch person:

[Provided that if the said document does not contain all the specified particulars but contains
the deails of the amount of tax charged, description of goods or services, total value of
supply of goods or services or both, GSTIN of the supplier and recipient and place of supply
in case of inteState supply, input tax credit may be availed by such regisfeerson’f

(3) No input tax credit shall be availed by a registered person in respect of any tax that has
been paid in pursuance of any order where any demand has been confirmed on account of
any fraud, willful misstatement or suppression of facts.

(4) [No input tax credit shall be availed by a registered person in respect of invoices or
debit notes the details of which are required to be furnished under subsection (1) of section
37 unless,

(a) the details of such invoices or debit notes have beerslied by the supplier in the
statement of outward supplies HORM GSTR-1 or using the invoice furnishing facility;

and (b) the details of such invoices or debit notes have been communicated to the registered
person iFORM GSTR-2B under sukrule (7) of rue 60.F’

®®Inserted vide Notf no. 39/2018T dt. 04.09.2018
Subst i t@)tinutaXceedit tofbe availed by a registered person in respect of invoices or dekit not
the details of which have not been [furnished] by the suppliers undesestibn (1) of section 37, [[RORM
GSTR-1 or using the invoice furnishing facility] shall not exceed [5 per cent.] of the eligible credit available in
respect of invoices or diotes the details of which have been [furnished] by the suppliers undsestitn
(1) of section 37 [iIFORM GSTR-1or wusing the invoice furnisOridng f aci
29.12.2021 w.e.f. 01.01.2022.
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[Provided that the said condition shall apply cumulatively for the period February,
March, April, May, June, July and August, 2020 and the retuffORM GSTR-3B for the
tax period September, 2020 shall be furnished with the cumulative adjustment of input tax
credit for the said months in acdance with the condition aba}?

[Provided further thasuch condition shall apply cumulatively for the period April,
May and June, 2021 and the returnHO@RM GSTR-3B for the tax period June, 2021 or
quarter ending June, 2021, as the case may be, shall be furnished with the cumulative
adjustment of input tax credor the said months in accordance with the condition appSve.

37. Reversal of input tax credit in the case of norpayment of consideration-(1)A
registered person, who has availed of input tax credit on any inward supply of @oods
services or both, but fails to pay to the supplier thertbef value of such supply along with

the tax payable therepwithin the time limit specified in the second proviso to-sebtion(2)

of section 16, shall furnish the details of such supply,atheunt of value not paid and the
amount of input tax credit availed of proportionate to such amount not paid to the supplier in
FORM GSTR-2 for the month immediately following the period of one hundred and eighty
days from the date dfheissue oftheinvoice:

Provided that the value of supplies made without consideration as specified in
Schedule bof the said Actshall be deemed to have been paid for the purposes of the second
proviso to suksection (2) of section 16

[Provided further that the value @&upplies on account of any amount added in
accordance with the provisions of clause (b) of-settion (2) of section 15 shall be deemed
to have been paid for the purposes of the second proviso-gestibn (2) of section 169

(2) The amountof input xacredit referred to in sutule (1) shall be added to the output tax
liability of the registered person for the month in which the details are furnished.

(3) The registered person shall be liable to pay interest at the rate notified undectsoi
(1) of section 50 for the period startingfrom the date of availing credit on such supplies tillthe
date when the amount added to the output tax liability, as mentioned-inleyR), is paid.

(4) The time limit specified in subection (4) of section 1ehall not apply to a claim for re
availing of any credit, in accordance with the provisions of the Act opitheisionsof this
Chapter,that had been reversed earlier.

38. Claim of credit by a banking company or a financialinstitution .-A banking company
or a financial institution, including a ndranking financial company, engagedhe supply of

*¥nserted vide Notf no. 30/2020T dt.03.04.2020
®Substituted vide Notf no. 27/2021ICT dt . 0 1 . (Pevidedf@ther thad theuchcondition shall apply
cumulatively for the period April and May, 2021 and the returkF@RM GSTR-3B for the tax period May,
2021 shall be furnished with the cumulative adjustment of input tax credit for the said months in accordance with
the conditi on Inseken vide Notfmd 1320810V dts01.05.2021
“Inserted vide Notf no. 26/204@T dt 13.06.2018
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services by way of accepting deposits or extending loans or advances that chooses not to
comply with the provisions of sedection (2) of section 17, in accordance with the option
permitted under subection (4) of thatsection, shall follow the following procedure, namely

() the said company or institution shafit avail the credit of,
() the tax paid on inputs and input services that are used forbusimess
purposes; and
(iNthe credit attributable tthe supplies specified in sukection (5) of section 17, in
FORM GSTR-2;

(b) the said company or institution shaNail the credit of tax paidn inputs and input
services referred to in the second proviso to-sediion (4) of section 17 and not
covered under clause (a)

(c) fifty per cent. of the remaining amount of input tax shall be the input tax credit
admissible to the company or the institution and shall be furnisHedRM GSTR-2;

(d) the amounteferred to inclauses (b) and (c) shall, subject to the provisions of sectio
41, 42 and 43, be credited to the electronic credit ledger of the saidcompany or the
institution.

39. Procedure for distribution of input tax credit by Input Service Distributor .-(1)An
Input Service Distributor shalflistribute input tax credit in the manner and subject to the
following conditions, namely
(@) the input tax credit available for distribution in a month shall be distributed in
the same month and the details thereof shall be furnigf@&®™ GSTR-6in
accordance with the provisions of Chapter \fiithese rules

(b)  the Input Service Distributor shall, in accordance with the provisions of clause
(d), separately distribute the amount of ineligible input tax credit (ineligible
under the provisions of std®ction (5) of section 17 or otherwise) and the
amount of eligible input tax credit;

(c) the input tax credit on account of central t8tgte tax,Union territory tax and
integrated tax shall be distributed separately in accordance with the provisions
of clawse (d);

(d) the input tax credit that is required to be distributed in accordance with the
provisions of clause (d) and (e) of sséction (2) of section 20 to one of the
recipients O6R16, whet her registered o
recipientsto whom input tax credit is attributable, including the recipient(s)
who are engaged in making exempt supply, or are otherwise not registered for
any reason, shall be the amount, nCl
following formula-
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(e)

(f)

Ci=(txT)xC

where,

ACoO i s the amount of credit to be distr.]
A 1 s t h,as referrednt@ in gection 26f person Rduring the relevant

period, and

ATO i s the aggregate of the turnover, di

whom the inpuservice is attributable in accordance with the provisions of section
20;

the input tax credit on account of integrated tax shall be distributed as input tax
credit of integrated tax to every recipient;

the input tax credibn accounf central tax and State tax or Union territory tax

shall

() in respect of a recipient located in the same State or Union territory in which
the Input Service Distributor is located, be distributed as input tax credit of
central tax and State tax or idn territory tax respectively;

(i) in respect of a recipient located in a State or Union territory other than that of
the Input Service Distributor, be distributed as integrated tax and the amount to
be so distributed shall be equal to the aggredatieeoamount of input tax credit

of central tax and State tax or Union territory tax that qualifies for distribution to
such recipient in accordance with clause (d);

(g) the Input Service Distributor shall issue an Input Service Distributor invoice, as
prescribed in subbule (1) of rule 54, clearly indicating in such invoice that it is issued
only for distribution of input tax credit;

(h) the Input Service Distributeshall issue an Input Service Distributor credit note, as
prescribed in supule (1) ofrule 54 for reduction of credit in case the input tax credit
already distributed gets reduced for any reason;

(lany additional amount of input tax credit on acdoomhissuance of a debit note to an
Input Service Distributor by the supplier shall be distributed in the manner and subject to
the conditions specified in clauses (a) to (f) and the amount attributable to any recipient
shall be calculated in the manneroyided in clause (d) and such credit shall be
distributed in the month in which the debit note isincluded in the retuffORM
GSTR-6;

()) any input tax credit required to be reduced on account of issuance of a credit note to
the Input Service Distributdoy the supplier shall be apportioned to each recipient in the
same ratio in whicltheinput tax credit contained in the original invoice was distributed

in terms of clause (d), and the amount so apportioned shall be
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(i) reduced from the amount to be distributed in the month in which the credit note
is included in the return iIRORM GSTR-6; or

(i) added to the output tax liability of the recipient where the amount so
apportioned is in the negative by virtue of theoamt of credit under distribution
being less than the amount to be adjusted.

(2) If the amount of input tax credit distributed by an Input Service Distributor is reduced
later on for any other reason for any of the recipients, including that it was distributed to a
wrong recipient by the Input Service Distributor, the processfggem clause (j) of suloule

(1) shall applymutatis mutandidor reduction of credit.

(3) Subject to sulsule (2), the Input Service Distributor shall, on the basis of the Input Service
Distributor credit note specified in clause (h) of sule (1), isswe an Input Service Distributor
invoice to the recipient entitled to such credit and include the Input Service Distributor credit
note andhe Input Service Distributonvoice in the return iFfORM GSTR-6 for the month

in which such credit note drinvoice was issued.

40. Manner of claiming credit in special circumstances(l) The input tax credit
claimed in accordance with the provisions of-sebtion (1) of section 18 on the inputs held

in stock or inputs contained inreéfinished or finished goods held in stock, or the credit
claimed on capital goods in accordance with the provisions of clauses (c) and (d) of the said
subsection, shall be subject to the following conditions, namely

(a) the input tax credit ooapital goods, in terms of clauses (c) and (d) ofsedtion

(1) of section 18, shall be claimed after reducing the tax paid on such capital goods by
five percentage points per quarter of a year or part thereof from the dhtarofoice

or such other dcuments on which the capital goods were received by the taxable
person.

[(b) the registered person shall within a period of thirty days from the date of becoming
eligible to avail the input tax credit under ssiction (1) of section 18, or within such
further period as may be extended by the Commissioner by a natification in this behalf,
shall make a declaration, electronically, on the common porieDRM GST ITC-01

to the effect that he is eligible to avail the input tax credit as aforesaid:

Providedthat any extension of the time limit notified by the Commissioner of State tax
or the Commissioner of Union territory tax shall be deemed to be notified by the
Commissionei’*

(c) the declaration under clause (b) shall clearly specify the details retatitige
inputs held in stock or inputs contained in séimshed or finished goods held in
stock, or as the case may be, capital gbods

"Substituted vide Notf no. 22/2017CT dt. 01.07.2017
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) on the day immediately preceding the date from which he becomes
liable to pay tax under the provisions of the Act,he tase of a claim under
clause (a) of susection (1) of section 18;

(i) on the day immediately preceding the datéhefgrant of registration,

in the case of a claim under clause (b) of-settion (1) of section 18;

(i)  on the day immediately preceding the edditom which he becomes
liable to pay tax under section 9, in the case of a claim under clause (c} of sub
section (1) of section 18;

(iv)  on the day immediately preceding the date from whiehsupplies
made by the registered person becomes taxable, in teeotasclaim under
clause (d) of suisection (1) of section 18;

(d) the details furnished in the declarationunder clause (b) shall be duly certified by a
practicing chartered accountantor a cost accountant if the aggregate videelaim

on account of central tax, State tax, Union territory tax and integrated tax exceeds two
lakh rupees;

(e) theinput tax credit claimed in accordance with pinovisions of clauses (c) afu)

of subsection (1) of section 18 shall be verified withe corresponding details
furnished by the corresponding supplieH@RM GSTR-1 or as the case may be, in
FORM GSTR- 4, ontheommon prtal.

(2) The amount of credit ithe case of supply of capital goods or plant and machinery, for the
purposes of subection (6) of section 18, shall be calculated by reducing the input tax on the
said goods at the rate of five percentage points for every quarter or part thereof from the date
of theissue oftheinvoice for such goods.

41.  Transfer of credit on sale, merger, amalgamation, lease or transfer of a business

(1) A registered person shall, in the event of sale, mergenedger amalgamation, lease or
trander or change irthe ownership of business for any reason, furnish the details of sale,
merger, danerger, amalgamation, lease or transfer of businessOiRM GST ITC-02,
electronically on the commorogal along with a request for transfer of unutilizegut tax
credit lying in his electronic credit ledger to the transferee:

Provided that in the case of demerger, the input tax credit shall be apportioned in the
ratio of the value of assets of the new units as specified in the demerger scheme.

[Explanation- For the purpose of this subu | e it is hereby clarifi
means the value of the entire assets of the business, whether or not input tax credit has been
availed thereof’

"Inserted vide Notf no. 16/201OT dt. 29.03.2019
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(2) The transferor shall also submit a cagya certificate issued by a practicing chartered
accounantor cost accountant certifying that the sale, mergemedsger, amalgamation, lease
or transfer of business has been done with a specific provisitimefivansfer of liabilities.

(3) The transferee shall, on tlmmon portal, accept the details so furnished by the
transferor and, upon such acceptance, thetilined credit specified iFfORM GST ITC-02
shall be credited to his electronic credit ledger.

(4) The inputs and capitgbods so transferred shall be duly accounted for by the transferee in
his books of account.

[Rule 41A.Transfer of credit on obtaining separate registration for multiple places of
business within a State or Union territory- (1) A registered person who has obtained
separate registration for multiple places of business in accordance with the provisions of rule
11 and who intends to transfer, either wholly or partly, the unutilised input tax credit lying in
his electronic crediedger to any or all of the newly registered place of business, shall furnish
within a period of thirty days from obtaining such separate registrations, the def@fM

GST ITC-02A electronically on the common portal, either directly or through aliteicin

Centre notified in this behalf by the Commissioner:

Provided that the input tax credit shall be transferred to the newly registered entities in
the ratio of the value of assets held by them at the time of registration.

Explanation- For the purpaoss of thissuly ul e, it is hereby clarifi
means the value of the entire assets of the business whether or not input tax credit has been
availed thereon.

(2) The newly registered person (transferee) shall, on the common poceght the details so
furnished by the registered person (transferor) and, upon such acceptance, the unutilised input
tax credit specified iFORM GST ITC-02A shall be credited to his electronic credit
ledger.]?

42.  Manner of determination of input tax credit in respect of inputs or input services

and reversal thereof-(1) The input tax credit in respect of inputs or input services, which
attract the provisions of stgection (1) or suisection (2) of section 17, being partlyed for

the purposes of business and partly for other purposes, or partly used for effecting taxable
supplies including zero rated supplies and partly for effecting exempt supplies, shall be
attributed to e purposes of business or @&ffiecting taxable gpplies in the following manner,
namely-

() the total input tax involved on inputs and input services in a tax period, be denoted
as O0T©o,;

SInserted vide Notf no. 03/201OT dt. 29.01.2019 wef 01.02.2019
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A

( b) t he amount of i nput t ax, out of 6TOH
intended to be used exclusively fitre purposes other than business, be denoted as

01 ;

(c) t he amount of i nput t ax, out o f 0TO
intended to be used exclusively®rf ect i ng exempt spplies,
(d) the amount of input tax, out of O6TS©6,
credit is not available undersshe ct i on (5) of se®tion 17, b

(e) the amount ofinput tax credit credited to the electronic credit ledger of registered
person, beddamdt edl szl @€Ced as
Ci=T- (T1#+T2+Ty);

(H the amount of input tax credit attributable to inputs and input services intended to
be used exclusively faffecting supplies other than exempted but including zero rated
supplies, &, denoted as OT

[Explanation:For the purpose of this clauseisithereby clarified that in case of supply

of services covered by clause (b) of paragraph 5 of Schedule Il of the said Act, value
of T4 shall be zero during the construction phase because inputs and input services will
be commonly used for construction apartments booked on or before the date of
issuance of completion certificate or first occupation of the project, whichever is
earlier, and those which are not booked by the said] tfate.

(g)6,600d0FP 6 BnAd sdhral | be determined and decl
at the invoice level iIFORM GSTR-2[and at summary level iRORM GSTR-3B]">;

(h) input tax credit left after attribution of input tax credit under cld(@®F°® shall be
call ed common cr@d&diand kel deahatedl as 6C
Co=Cy- Ty

(i) the amount of input tax credit attributable towards exempt supplies, be denoted as
O and cal cul ated as

Di= (E<F) x G
where,

OEOG i s the aggr sugpkes duringthdtax pericalfd e x e mp t

O0FO6 i s t heintheStateof the tegistened persan during the tax period:

"“Inserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019

Inserta vide Notf no. 16/201&€T dt. 29.03.201®ef 01.04.2019

"*Substituted vide Notf no. 16/2049T dt. 29.03.201@ef 01. 04. 2019 for A(g) o
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[Provided that in case of supply of services covered by clause (b) of paragraph
5 of Schedule 11 of tahax peAod shall be taleulatecaforue o
each project separately, taking value of E and F as under:

E= aggregate carpet area of the apartments, construction of which is exempt
from tax plus aggregate carpet area of the apartments, construction of whmh is n
exempt from tax, but are identified by the promoter to be sold after issue of completion
certificate or first occupation, whichever is earlier;

F= aggregate carpet area of the apartments in the project;

Explanation 1:In the tax period in which the issuance of completion certificate or first
occupation of the project takes place, value of E shall also include aggregate carpet
area of the apartments, which have not been booked till the date of issuance of
completion cdificate or first occupation of the project, whichever is earlier;

Explanation 2:Carpet area of apartments, tax on construction of which is paid or
payable at the rates specified for items (i), (ia), (ib), (ic) or (id), against serial number 3

of the Tale in the notification No. 11/201Tentral Tax (Rate), published in the
Gazette of India, Extraordinary, Part II, Section 3,-Settion (i) dated 28June, 2017

vide GSR number 690(E) dated 2&une, 2017, as amended, shall be taken into
accountforcdul ati on of wvalue of OEO®6 in thda ew of
notification No. 11/201+Central Tax (Rate)published in the Gazette of India,
Extraordinary, Part I, Section 3, Sshction (i) dated 28 June, 2017vide GSR

number 690(E) date28" June, 2017, as amendgd.

[Provided further]® that where the registered person does not have any
turnover during the said tax period or the aforesaid information is not available, the
value of bexm/IE@w | sah&ldl by taking values of
for which the details of such turnover are available, previous to the month during
which the sai dbecakllated, of O6E/ FO6 is to

Explanation For the purposes of this clause, it is hereby clarified that the aggregate
value of exempt supplies attietotal turnover shall exclude the amount of any duty or
tax levied under entry 8fand entry 92Af%f List | of the Seventh Schedule to the
Constitdion and entry 51 and 54 of List Il of the said Schedule;

() the amount of credit attributable to rbosiness purposes if common inputs and
input services are used partly for business and partly foitbnsimess purposes, be
denot ed, aan & &ywditafivé pertcent. oh,Cand

"Inserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019
"8Substituted vide Notf no. 16/204CT dt. 29.03.201@ef010 4. 2019 for fAProvi dedo
" Inserted vide Notf no. 03/2010T dt. 29.01.2019 wef 01.02.2019
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(k) the remainder of the common credit shall be the eligible input tax credit attributed
to the purposes of business anddidecting supplies other than exempted supplies but
including zero rated suppliesasch al | be d@ notwkdras o6C

Cs= Cz- (D1+Dy);

(Dt he amount 6C36, o0D16 and 06D206 shal/l be
central tax, State tax, Union territory tax and integrated tax and declafsdRM
GSTR-3B or throughFORM GST DRC-03;]%°

(m) the amount e qbuaa ntt oMDEpdvdrsedly the registered 6 D
person iFORM GSTR-3Bor throughFORM GST DRC-03]*

Provided that where the amount of input taxrelatmgnputs or input services
used partly forthe purposes other than business and partly eféecting exempt
supplies has been identified and segregatethainvoice level by the registered
per son, t he s ame sh@l | anghe diemsypleand d dv e li n
t heremainingamountofcredit on such®inputs

(2)[Except in case of supply of services covered by clause (b) of paragraph 5 of the Schedule
Il of the Act, the input tax credffdetermined under sutile (1)shall be calculated finally for

the financial year before the due date for furnishing of the return for the month of September
following the end of the financial year to which such credit relates, in the manner specified in
the said suvule and

@where the aggregate of the ambuamh®d 6BI C
exceeds the aggregate of the amounts determined undersdbe (1) 8 r esp
andx00Dsuch exmrewrsel bysthe adgistered persorlF@RM GSTR-

3Bor through FORM GST DRC-03%%in the month not later than the month of
September following the end of the financial year to which such credit relates and the

said person shall be liable to pay interest on the said excess amount at the rate specified

in subsecton (1) of section 50 for the period starting frone first day of April of the
succeeding financial year till the date of payment; or

(c) where the aggregate of the amounts determined under sub e (1) i1 resp
and606Pxceeds tthikee azgymo emgtag ec dlf cul apbedndi na
o0 B, such excess amount shall be ¢l ai med

return for a month not later than the month of September following the end of the
financial year to which such credélates.

893ubstituted vide Notf no. 16/2040T dt. 29.03.201@e f 01 . 04 .t2Wel Qamus thidd § be comp
separately for input tax credit of central tax, State ttiion territory tax and integrated tax;

#Substituted vide Notf no. 16/2049T dt. 29.03.201@e f 0 1 . 0 4add2ditdlti®e odtputrtax liability of the

registered persod:

#Substituted vide Notf no. 16/2040T dt. 29.03.201@ e f
#Substituted vide Notf no. 16/2040T dt. 29.03.201@ e f
registered pers@n

. 0 4TheZnpultéx crédidbr i

0
0 1. 0 Zadd2ditdti®e odtputrtax Ifability of the

B
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[(3) In case of supply of services covered by clause (b) of paragraph 5 of the Schedule Il of the
Act, the input tax determined under sulte (1) shall be calculated finally, for each ongoing
project or project which commences on or afféApril, 2019, which did not undergo or did

not require transition of input tax credit consequent to change of rates of t&pril12019

in accordance with notification No. 11/201Central Tax (Rate), dated the™8une, 2017,
published vide GSR N@&90(E) dated the 38June, 2017, as amended for the entire period
from the commencement of the project 8duly, 2017, whichever is later, to the completion

or first occupation of the project, whichever is earlier, before the due date for furnishing o
the return for the month of September following the end of financial year in which the
completion certificate is issued or first occupation takes place of the project, in the manner
prescribed in the said suhble, with the modification that value of FEShall be calculated
taking value of E and F as under:

E= aggregate carpet area of the apartments, construction of which is exempt from tax plus
aggregate carpet area of the apartments, construction of which is not exempt from tax, but
which have not ben booked till the date of issuance of completion certificate or first
occupation of the project, whichever is earlier:

F= aggregate carpet area of the apartments in the project;
and;

(a) where the aggregate of the amounts c:
exceeds the aggregate of the amounts determined undersube (1) i n r esp:
and o0D26, such excess shall BORMGETRer sed
3Bor through FORM GST DRC-03 in the month not later than the month of
September following the end of the financial year in which the completion certificate is
issued or first occupation of the project takes place and the said person shall be liable

to pay interst on the said excess amount at the rate specified hsesion (1) of

section 50 for the period starting from the first day of April of the succeeding financial

year till the date of payment; or

(b) where the aggregate of the amounts determined unbteule (1) in respect of

6D16 and O6D26 exceeds the aggregate of t
6D16 and 6D26, such excess amount shall &
in his return for a month not later than the month of Selpégrfollowing the end of

the financial year in which the completion certificate is issued or first occupation takes
place of the project.

(4) In case of supply of services covered by clause (b) of paragraph 5 of Schedule II of the
Act, the input tax dermined under sulule (1) shall be calculated finally, for commercial
portion in each project, other than residential real estate project (RREP), which underwent
transition of input tax credit consequent to change of rates of tax orf'tApril, 2019 in
accordance with notification No. 11/261Tentral Tax (Rate), dated the™8une, 2017,
publishedvide GSR No. 690(E) dated the 28une, 2017, as amended for the entire period
from the commencement of the project 8rJuly, 2017, whichever is later, to the completion
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or first occupation of the project, whichever is earlier, before the due date for furnishing of
the return for the month of September following the end of financial year in which the
completion certificag is issued or first occupation takes place of the project, in the following
manner.
(&) The aggregate amount of common credit on commercial portion in the project
(C3aggregate_compshall be calculated as under,

C3aggregate_commr[aggregate of amountsf C3 determined under subule (1) for the tax
periods starting from®1July, 2017 to 3T March, 2019, x (A/ A7)] + [ aggregate of
amounts of C3 determined under suble (1)for the tax periods starting froni' April,
2019 to the date of completi@r first occupation of the project, whichever is earlier]

Where,-
Ac = total carpet area of the commercial apartments in the project
At = total carpet area of all apartments in the project

(b) The amount of final eligible common credit on commnargortion in the project
(CSinal_comm Shall be calculated as under

C&inal_comm:C3aggregate_comrx (E/ F)

Where,-

E = total carpet area of commercial apartments which have not been booked till the date of
issuance of completion certificate or fimstcupation of the project, whichever is earlier.

F = Ac = total carpet area of the commercial apartments in the project

(c) where, Cgygregate commeXceeds GCa comm, SUch excess shall be reversed by the
registered person IRORM GSTR-3Bor throughFORM GST DRC-03 in the month not

later than the month of September following the end of the financial year in which the
completion certificate is issued or first occupation takes place of the project and the said
person shall be liable to pay interest onghil excess amount at the rate specified iR sub
section (1) of section 50 for the period starting from the first day of April of the
succeeding financial year till the date of payment;

(d) where, Cgal comm €xceeds C3gregate commSUCh excess amoushall be claimed as
credit by the registered person in his return for a month not later than the month of
September following the end of the financial year in which the completion certificate is
issued or first occupation takes place of the project.

(5) Input tax determined under sutnle (1) shall not be required to be calculated finally on
completion or first occupation of an RREP which underwent transition of input tax credit
consequent to change of rates of tax dmApril, 2019 in accordance with notification No.
11/2017 Central Tax (Rate), dated the"28une, 2017, publishedde GSR No. 690(E) dated

the 28" June, 2017, as amended.
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(6) Where any input or input service are used for more thampmect input tax credit with
respect to such input or input service shall be assigned topeajelcton a reasonable basis
and credit reversal pertaining to each project shall be carried out as pates(8)]®*

43. Manner of determination of input tax credit in respect of capital goods and reversal
thereof in certain cases(1) Subject to the provisions of sgbction (3) of section 16, the

input tax credit in respect of capital goods, which attract the provisions -@kestibns (1) and

(2) of section 17, being partly used for the purposes of business and partly for other purposes,
or partly used foreffecting taxable supplies including zero rated supplies and partly for
effecting exempt supplies, shall be attributed to the purposes of business effefbing
taxable supplies in the following manner, namely

(a) the amount of input tax in respect of capital goods used or intended to be used
exclusively for norbusiness prposes or used or intended to be used exclusively for
effecting exempt supplies shall be indicatedFORM GSTR-2[and FORM GSTR-
3B]%%and shall not be credited to his electronic credit ledger;

(b) the amount of input tax in respect of capital goods used or intended to be used
exclusively foreffecting supplies other than exempted supplies but includingrased
supplies shall be indicated FORM GSTR-2[and FORM GSTR-3B]®*®and shall be
creditedto the electronic credit ledger;

[Explanation:For the purpose of this clause, it is hereby clarified that in case of supply
of services covered by clause (b) of paragraph 5 of the Schedule Il of the said Act, the
amount of input tax in respect of capital goods used or intended to be used exclusivel
for effecting supplies other than exempted supplies but including zero rated supplies,
shall be zero during the construction phase because capital goods will be commonly
used for construction of apartments booked on or before the date of issuance of
comgetion certificate or first occupation of the project, whichever is earlier, and those
which are not booked by the said ddfe.]

[(c) the amount of input tax in respect of capital goods not covered under clauses (a) and
(b), denot ed as d tx as beflectedgpn thehimvoica, miwall eredit
directly to the electronic credit ledger and the validity of the useful life of such goods
shall extend upto five years from the date of the invoice for such goods:

Provided that where any capital goodarlier covered under clause (a) is
subsequently covered under this clause, input tax in respect of such capital goods
denoted as 0A6 shalll be credited to the
that the ineligible credit attributable to tperiod during which such capital goods were
covered by claubge $haldebhetedl|l asl affTed at
points for every quarter or part thereof and added to the output tax liability of the tax
period in which such credit daimed:

84 nserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019
®Inserted vide Notho. 16/2019CT dt. 29.03.201®ef 01.04.2019
8nserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019
¥nserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019
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Provided furtheg tsthat |t he amompnut edT s e
tax credit of central tax, State tax, Union territory tax and integrated tax and declared in
FORM GSTR-3B.

Explanation: An item of capital goods declared under claia) on its receipt shall not
attract the provisions of sufection (4) of section 18, if it is subseqtly covered under
this clausg®

[(d) the aggregateof the amountsof 6 Adeditedto the electroniccredit ledgerunder
clause(c) in respectof commoncapitalgoodswhoseusefullife remainsduring the tax
period, to be denotedas 6 o shall be the commoncreditin respectof suchcapital
goods:

Providedthatwhereany capitalgoodsearliercoveredunderclause(b) aresubsequently
coveredunde clause(c), the input tax credit claimedin respecif suchcapitalgood(s)
shallbeaddedo arriveattheaggregateralueé $]°°

(e) the amount of input tax credit attributable to a tax period on common capital goods
during their useful life, bd enot e,d asdodal cul ated as

Tm= Te+60

[Explanation.- For the removalof doubt, it is clarified that useful life of any capital
goodsshall be consideredas five yearsfrom the dateof invoice and the said formula
shallbe applicableduringthe usefullife of the saidcapitalgoods)*

emmon
&2mands d
shaltl—be thgd afgogrreagralt—es;locfth ocTapi t al goods

(g) the amount of common credittributable towards exempted supplies, be denoted as
0D, and c-al cul ated as

T (E=F)xT,
where,

8Substitutedvide Notfno. 16/202€CT dt . 23.03. 2020 we f uMkafinfudtax@eBpdct f or  fi (
of capital goods not covered under clauses (a) and (b
ledger and the useful life of such goods shall be taken as five years from the date of the invoice for such goods
Provided that where any capital goods earlier covered under clause (a) is subsequently covered under this clause,
the value of 6A6 shall be arrived at by reducing the
or part thereofandte amount O6A6 shall be credited to the electr
Explanation: An item of capital goods declared under clause (a) on its receipt shall not attract the provisions of
subsection (4) of section 18, if it is subsequently covered under thisxla . 0

#Substitutedvide Notf no. 16/202&€C T dt . 23.03.2020wef 01.04.2020 for i
0ADd credited to the electronic credit | edger under cl
respect of capital goodsrfa tax period:

Provided that where any capital goods earlier covered under clause (b) is subsequently covered under clause (c),
the value of O6A6 arrived at by reducing the input tax
thereofs h a | | be added to the aggregate value 6Tcbd; 0o

“Inserted vide Notf no. 16/2020T dt. 23.03.2020wef 01.04.2020

*'Omitted vide Notf no. 16/202CT dt. 23.03.2020wef 01.04.2020
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OE6 is the aggregate valueof exaadnpt suppli
6F6 i s t h efintheStatEfof the negisteved person duritie tax period:

[Provided that in case of supply of services covered by clause (b) of paragraph
5 of the Schedul e 11 of the Act, the val
for each project separately, taking value of E and F as under:

E= aggregate carpet area of the apartments, construction of which is exempt
from tax plus aggregate carpet area of the apartments, construction of which is not
exempt from tax, but are identified by the promoter to be sold after issue of completion
certificate or first occupation, whichever is earlier;

F= aggregate carpet area of the apartments in the project;

Explanatiori: In the tax period in which the issuance of completion certificate or first
occupation of the project takes place, value of E shall also include aggregate carpet
area of the apartments, which have not been booked till the date of issuance of
completion cdificate or first occupation of the project, whichever is earlier.

Explanation2: Carpet area of apartments, tax on construction of which is paid or
payable at the rates specified for items (i), (ia), (ib), (ic) or (id), against serial number 3

of the Talbe in notification No. 11/201-Central Tax (Rate) published in the Gazette of

India, Extraordinary, Part Il, Section 3, Ssiction (i) dated 28th June, 20dide GSR

No. 690 (E) dated 28BJune, 2017, as amended, shall be taken into account for
calculatiom o f val ue of OEG in view of Expl a
notification No. 11/201«Central Tax (Rate) published in the Gazette of India,
Extraordinary, Part Il, Section 3, Ssbction (i) dated the 28th June, 204de GSR

No. 690 (E) dated 2BJune, 2017, as amendgd.

[Provided furthd®* that where the registered person does not have any
turnover during the said tax period or the aforesaid information is not available, the
value of O6E/ FO6 shall be cal cthellaattaeperiod y t a k
for which the details of such turnover are available, previous to the month during
which the sai dbecakllated; of OE/ FO6 is to

Explanation- For the purposes of this clause, it is hereby clarified that the aggregate
value of exempt supplies atige total turnover shall exclude the amount of any duty or
tax levied under entry 8fand entry 92Aof List | of the Seventh Schedule to the
Constituton and entry 51 and 54 of List Il of the said Schedule;

“Inserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019

SInserted vide Notho. 16/2019CT dt. 29.03.201®ef 01.04.2019

% Substitutedride Notf no. 16/2019CT dt. 29.03.20®@ef O01. 04.2019 for f@AProvidedod
% |nserted vide Notf no. 03/2010T dt. 29.01.2019 wef 01.02.2019
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(h) the amount Jalong withthe applicable interest shalliuring every tax period of the
useful life of the concerned capital goods, be added to the output tax liability of the
person making suatlaim of credit.

[()) The amount Te shall be computed separately for input tax credit of central tax, State
tax, Union territory tax and integrated tax and declardeORM GSTR-3B.]%

[(2) In case of supply of services covered by clause (b) of paragraplschedule 1l of the

Act, the amount of common credit attributable towards exempted suppli&&)(kall be
calculated finally for the entire period from the commencement of the project duly,

2017, whichever is later, to the completion or first occupation of the project, whichever is
earlier, for each project separately, before the due date for furnishing of the return for the
month of September following the end of financial year imclwithe completion certificate is
issued or first occupation takes place of the project, as under:

TeM= [(E1 + E2 + E3) /F] x T&,

Where;

E1= aggregate carpet area of the apartments, construction of which is exempt from tax

E2= aggregate carpetrea of the apartments, supply of which is partly exempt and partly
taxable, consequent to change of rates of tax*ofiptil, 2019, which shall be calculated as
under,-

E2= [Carpet area of such apartments] ¥/ [W1+V>)],-

Where;
V. is the total vale of supply of such apartments which was exempt from tax; and
V., is the total value of supply of such apartments which was taxable

E3 = aggregate carpet area of the apartments, construction of which is not exempt from tax,
but have not been booked tile date of issuance of completion certificate or first occupation
of the project, whichever is earlier:

F= aggregate carpet area of the apartments in the project;

TcMa= aggregate of X?in respect of all capital goods used in the project ali@fér each
capital goods shall be calculated as under,
A= A x (number of months for which capital goods is used for the project/ 60)and,

(a) where value of T&'exceeds the aggregate of amounts of Te determined for each tax
period under subule (1) such excess shall be reversed by the registered pers6dRN
GSTR-3Bor through FORM GST DRC-03 in the month not later than the month of
September following the end of the financial year in which the completion certificate is issued
or first occupation takes place of the project and the said person shall be liable to pay interest

*Inserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019
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on the said excessmunt at the rate specified in ssbction (1) of section 50 for the period
starting from the first day of April of the succeeding financial year till the date of payment; or

(b) where aggregate of amounts of Te determined for each tax period unetetes(b
exceeds T8 such excess amount shall be claimed as credit by the registered person in his
return for a month not later than the month of September following the end of the financial
year in which the completion certificate is issued or firspation takes place of the project.

Explanation- For the purpose of calculation 5™, part of the month shall be treated as one
complete month.

(3) The amount T8¥andTd"shall be computed separately foput tax credit otentral tax,
State tax, Union territory tax and integrated tax.

(4) Where any capital goods are used for more tharpaject input tax credit with respect
to such capital goods shall be assigned to pagjecton a reasonable basis and credit reversal
pertaining © each project shall be carried out as perrsili (2).

(5) Where any capital goods used for the project have their useful life remaining on the
completion of theproject input tax credit attributable to the remaining life shall be availed in
the projetin which the capital goods is further ugéa:

[Explanation 1: -For the purposes of rule 42 and this rule, it is hereby clarified that the
aggregate value of exempt supplies shall exclude:

(b) the value of services by way of accepting deposits, extending loans or advances in
so far ashie consideration is represented by way of interest or discount, except in case
of a banking company or a financial institution including a-hanking financial
company, engaged in supplying services by way of accepting deposits, extending loans
or advancs; and

(c) the value of supply of services by way of transportation of goods by a vessel from
the customs station of clearance in India to a place outside]fidfa

" Substitutedside Notf no. 16/2014CT dt. 29.03.201@e f 0 1 . 0 42) Zhe an®unf Jshall bé computed

separately for central tax, State tax, Union territory tax and integratéd tax.

*®Omittedvide Notf no. 03/201&CT dt. 29.01.2019 wef 01.02.2019

“Inserted vide Notf no. 55/204QT dt. 15.11.2017

1%xplanation substituted videNotf no. 03/2018T dt. 23.01.2018. Till then it read as follows:

Explanation- For the purposes of rule 42 and this rule, it is hereby clarified that the aggregate \exeenpt

supplies shall exclude the value of supply of services specified in the notification of the Government of India in
Page48of 171



[Explanation2: For the purposes of rule 42 and this rule,
()t he t er m A apaserthe seene Mmeaning hsaaksigned to it in clause (e) of
section 2 of the Real Estate (Regulation and Development) Act, 2016 (16 of 2016);

(i) the term Aprojecto shall mean a r e.
project;
(i) the termi Re a | Estate Project (REP)O shall h &

in in clause (zn) of section 2 of the Real Estate (Regulation and Development) Act,
2016 (16 of 2016);

(iv) the term AResi denti al Real Elstheat e Pr
carpet area of the commercial apartments is not more than 15 per cent. of the total
carpet area of all the apartments in the REP;

Wthe term fApromotero shal/l have the same
of section 2 of the Real EstatRegulation and Development) Act, 2016 (16 of 2016);

(viiResi denti al apartmento shall mean an ¢
declared to th&®eal Estate Regulatory Authority to competent authority;

(vii AiCommer ci al a p am anmapartment oshérathah a mesdantial
apartment

(vi) the term "competent authorityo as me 1
apartment o, means the | ocal authority or

law for the time being in force bthe Central Government or State Government or
Union Territory Government, which exercises authority over land under its
jurisdiction, and has powers to give permission for development of such immovable

property;

(i x) the term AReali tEysad askralRegmé an otr ge AAL
under sub section (1) of section 20 (1) of the Real Estate (Regulation and
Development) Act, 2016 (No. 16 of 2016) by the Central Government or State
Government;

X))t he term fAcar pet a raeimassignbadad itlin incikause (k) bfh e s ¢
section 2 of the Real Estate (Regulation and Development) Act, 2016 (16 of 2016);

the Ministry of Finance, Department of Revenue No. 42/201&grated Tax (Rate), dated thé"ZIctober, 2017
published in the Gazettof India, ExtraordinaryPart Il, Section 3, Subection (i), vide number GSR 1338(E)
dated the 27 October, 2017.
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(xi) nan apartment booked on or before

or first occupat i onn anmfapartmers whithh mgets @alt the s h a

following three conditions, namely
(a) part of supply of construction of the apartment service has time of supply on
or before the said date; and
(b) consideration equal to at least one installment has been creditedaank
account of the registered person on or before the said date; and
(c) an allotment letter or sale agreement or any other similar document
evidencing booking of the apartment has been issued on or before the said date.

(xi1) The tercmofAcm@dil nghapreojtehe same meart

notification No. 11/2017Central Tax (Rate), dated the™8une, 2017, published vide
GSR No. 690(E) dated the®8une, 2017, as amended;

(xiii) The term fAprojediApikR01Dh sha@ike mae =

same meaning as assigned to it in notification No. 112C&ntral Tax (Rate), dated
the 28" June, 2017, published vide GSR No. 690(E) dated tffeJp8e, 2017, as
amended®*

44. Manner of reversal of credit under special circumstances(1) The amount of input tax
credit relating toinputs held in stock, inputs contained in ggmshed and finished goods
held in stock, and capital goods held in stock shall, for the purposes -sestitn (4) of
section 18 or suksection (5) of section 29, be determimedhe following manner, namely,

(a) for inputs held in stock and inputs contained in sénmshed and finished goods held
in stock, the input tax credit shall be calculated proportionately on the batkie o
corresponding invoices on which credit had been availed by the registered taxable
person on such inpst

(b) for capital goods held in stockhe input tax credit involved in the remaining useful
life in months shall be computed on pada basis, taking the useful life as five years.

lllustration:

Capital goods have been in use for 4 years, 6 month and 15 days.

The useful remaining life inenths= 5 months ignoring a part of the month
Input tax credit taken on such capital goods=

Input tax credit attributable to remaining useful life= C multiplied by 5/60

(2) The amount, as specified in subde (1) shall be determined separately for inputcredit
of central tax, State tax, Union territory tax and integrated tax.

(3) Where the tax invoices related to the inputs held in stock are not available, the registered
person shall estimate the amount underrsid (1) based on the prevailing market price of the

Ynserted vide Notf no. 16/2010T dt. 29.03.201®ef 01.04.2019
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goods on the effective date of the occurrence of any of thesespecified in sulsection (4)
of section 18 or, as the case may be;sediion (5) of section 29.

(4) The amount determined under suke (1) shall form part of the output tax liability of the
registered person and the details of the amount shdlirhisshed iInFORM GST ITC-03,
where such amount relates to any event specified irsaction (4) of section 18 and in
FORM GSTR-10, where such amount relatesth@ cancellation of registration.

(5) The details furnished in accordance with -sulle (3) shall be duly certified by a
practicing chartered accountantor cost accountant.

(6) The amount of input tax credit for the purposes ofsadiion (6) of section 18 relating to
capital goods shable determined in the same mannespecifiedin clause (b) of subule (1)
and the amount shall be determined separately for input tax creditatl tax, State tax,
Union territory tax and integrated tax

Provided that Were the amount so determinednore than the tax determined on the
transaction value of the capital goods, the amount determined shall form part of the output tax
liability and the same shall be furnishedd®@RM GSTR-1.

[44A. Manner of reversal of credit of Additional duty of Customs in respect of Gold dore

bar.- The credit of Central tax in the electronic credit ledger taken in terms of the provisions
of section 140 relating to the CENVAT Credit carried forward which had edarn account

of payment of the additional duty of customs levied undersgaiion (1) of section 3 of the
Customs Tariff Act, 1975 (51 of 1975), paid at the time of importation of gold dore bar, on the
stock of gold dore bar held on th& day of July,2017 or contained in gold or gold jewellery
held in stock on the*tlay of July, 2017 made out of such imported gold dore bar, shall be
restricted to onaixth of such credit and fiveixth of such credit shall be debited from the
electronic credit ledgeat the time of supply of such gold dore bar or the gold or the gold
jewellery made therefrom and where such supply has already been made, such debit shall be
within one week from the date of commencement of these Riifes.]

45. Conditions and restrictions in respect of inputs and capital goods sent to the job
worker.-(1)The inputs, serdiinished goods or capital goods shall be sent to the job worker
under the cover of a challan issued by the principal, including where such g@dent
directly to a jobworker, [and where the goods are sent from one job worker to another job
worker, the challan may be issued either by the principal or the job worker sending the goods
to another job worker:

Provided that the challan issued by tphencipal may be endorsed by the job worker,
indicating therein the quantity and description of goods where the goods are sent by one job
worker to another or are returned to the principal:

%nserted vide Notf no. 22/201CT dt. 17.08.2017
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Provided further that the challan endorsed by the job worker meafurther endorsed by
another job worker, indicating therein the quantity and description of goods where the goods
are sent by one job worker to another or are returned to the priri¢al.]

(2) The challan issued by the principal to the job worker stwitain the details specified in
rule 5.

(3) The details of challans in respect of goods dispatched to a job worker or received from a
job worker[ersentfrom-onejob-worker-to-anothéf [during a specified peridt?® shall be
included iNFORM GST ITC -04 furnished for that period on or before the twefifth day of
the month succeedirthe said period®Jor within such further period as may be extended by
the Commissioner by a notification in this behalf:

Provided that any extension of the time limit fietd by the Commissioner of State tax
or the Commissioner of Union territory tax shall be deemed to be notified by the
Commissionet*?’

[Explanation.- For the purposes of this swbu | e, the expression HfAspg
mears
(a) the period of sixonsecutive months commencing on the 1st day of April and the
1st day of October in respect of a principal whose aggregate turnover during the
immediately preceding financial year exceeds five crore rupees; and

(b) a financial year in any other cgs@.

(4) Where the inputs or capital goods are not returned toptheipal within the time
stipulated in section 143,it shall be deemed that such inputs or capital goods had been supplied
by the principal to the job worker on the day when the said inputapitat goods were sent

out and the said supply shall be declareB@RM GSTR-1 and the principal shall be liable

to pay the tax along with applicable interest.

Explanation- For the purposes of this Chapter,
(1) the expressioinsclicdeiiftm@ll amgtooarsd maah il
the Explanation to section 17;
(2) for determining the value of an exempt supplyas referred to sexttlon (3) of
section 17

193nserted vide Notf nal4/2018CT dt. 23.03.2018

104%0Omitted vide Notf no. 74/2018T dt. 31.12.2018

“sSubstituted for t h evideotf m.s35/Z020uCTidn 24.0%2024, with effee froon
01.10.2021

substituted for t h evideiNott n.s35/2021ih@T dis 24i091202qwitla effece from
01.10.2021

Ynserted vide Notf no. 54/201QT dt. 28.10.2017

198 |hsertedvide Notf no. 35/2021 CT dt. 24.09.2021, with effect from 01.10.2021
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(a) the value of land and building shall be taken as the same as adopted foptise pu

of paying stamp duty; and

(b)the value of security shall be taken as one per cent. of the sale value of such
security.
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CHAPTER VI
TAX INVOICE, CREDIT AND DEBIT NOTES

46. Tax invoice.-Subject torule 54, a tax invoice referred to isection 31 shall be issued by
the registered person containing the following particulars, namely
(@) name, address and Goods and Sesvitax ldentification Number of the
supplier;

(b)  aconsecutive serial number not exceeding sixteen characters, in one or multiple
series, containing alphabets or numerals or special chardeypisen or dash
and sl ash symbrodiSkd mresspectively, and
unique for a finacial year,

(c) date of its issue;

(d) name, address and Goods and Sesvi@x Identification Number or Unique
Identity Number, if registered, of the recipient;

(e) name and address of the recipient and the address of delivery, along with the
name ofthe State ad its code, if such recipient is #ragistered and where the
value ofthetaxable supply is fifty thousand rupees or more;

)] name and address of the recipient and the address of delivery, along with the
name of the State and its code, if such recipienhigegistered and where the
value of the taxable supply is less than fifty thousand rupees and the recipient
requests that such detdisrecorded in the tax invoice;

(9) Harmonised System of Nomenclatwadefor goods or services;

(h)  description of goods or services;

(1) guantity in case of goods and unit or Unique Quantity Code thereof;
() total value of supply of goods or services or both;

(k) taxable value othe supply of goods or services or both taking into account
discount or abatement,any;

() rate of tax (central tax, State tax, integrated tax, Union territory tax or cess);

(m) amount of tax charged in respect of taxable goods or services (central tax, State
tax, integrated tax, Union territory tax or cess);

(n) place of supply along witthe name ofthe State, inthe case of a supply in the
course of inteiState trade or commerce,

(o) address of delivery where the same is different from the place of supply;
(p)  whether the tax is payable on reverse charge basis; and

(q)  signature or digital sigature of the supplier or his authorised representative:
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(n [Quick Responsecode, having embedded Invoice Reference Number (IRN) in
it, in case invoice has been issued in the manner prescribed undetes(d)
of rule 48},

[Provided that the Board may, dhe recommendations of the Council, by
notification, specify

(i) the number of digits of Harmonised System of Nomenclature code for goods
or services that a class of registered persons shall be required to mention; or

(ii) a class of supply of goods services for which specified number of digits
of Harmonised System of Nomenclature code shall be required to be mentioned
by all registered taxpayers; and

(i) the class of registered persons that would not be required to mention the
Harmonised System dfomenclatue code for goods or servicps?

Provided further that where an invoice is required to be issued under clause (f)
of subsection (3) of section 34, registered person may issue a consolidated invoice at
the end of amonth for supplies covered under ssbction (4) of section %the
aggregateralue ofsuch suppliegxceeds rupees five thousanda dayfrom any or all
the suppliers

[Provided also that in the case of the export of goods or services, the invoice
shall carrya endor sement ASUPPLY MEANT FOR EXI
UNIT OR SEZ DEVELOPER FOR AUTHORISED OPERATIONS ON PAYMENT
OF I NTEGRATED TAXO0O or ASUPPLY MEANT FOR
UNIT OR SEZ DEVELOPER FOR AUTHORISED OPERATIONS UNDER BOND
OR LETTER OF UNDERTAKINGWITHOUT PAYMENT OF INTEGRATED
TAXO, as the case may be, and shall, i n
contain the following details, namely(i) hame and address of the recipient; (ii)
address of delivery; and (i) name of the country cftohation:{**

Provided also that a registered person[, other than the supplier engaged in
making supply of services by way of admission to exhibition of cinematograph films in

""Inserted videNotf no. 722020CT dt. 30.09.2020.

10 gubstituted vide Notf no. 79/202DT dt . 1 5. 1 Prodded2 tat theo Boardi may, on the
recommendations of the Council, by notification, specify

(i) the number of digits of Harmonised System of Nomenclature code for goods or services that a class of
regstered persons shall be required to mention, for such period as may be specified in the said natification; and
(ii) the class of registered persons that would not be required to mention the Harmonised System of
Nomenclature code for goods or services, fahgperiod as may be specified in the said notificadion:

amended vide Notf no. 17/201@T dt. 27.07.2017. Till then it read as folloivs

Provided also that in the case of the export of goods or services, the invoice shall carry an endorsement
ASUPPLY TMEFAO\R EXPORT ON PAYMENT OF |I NTEGRATED TAXO0 o
EXPORT UNDER BOND OR LETTER OF UNDERTAKING WITHOUT PAYMENT OF INTEGRATED

TAXO, as the case may be, and shall, in |lieu of the
nanely,-

0] name and address of the recipient;

(i) address of delivery; and

(iii) name of the country of destination.
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multiplex screens'}’may not issue a tax invoice in accordance withptwvisions of
clause (b) of susection (3) of section 31 subject to the following conditions, ngmely

(@) the recipient is not a registered person; and

(b)  the recipient does not require such invoice, and

shall issue a consolidated tax invoice for such supplies at the close of each day in
respect of all such supplies.

[Provided also that the signature or digital signature of the supplier or his
authorised representative shall not be required in theafassuance of an electronic
invoice in accordance with the provisions of the Information Technology Act, 2000 (21
of 2000).}*3

[Provided also that the Government may, by notification, on the
recommendations of the Council, and subject to such conditiahgesitrictions as
mentioned therein, specify that the tax invoice shall have Quick Response (QR)
code }**

[46A. Invoice-cum-bill of supply.- Notwithstanding anything contained in rule 46 or rule 49

or rule 54, where a registergubrson is supplying taxable as well as exempted goods or
services or both to an uwumbdildt erfed uper ydn ,msa
for all such supplies:}®

47. Time limit for issuing tax invoice.- The invoice réerred to in rule 46, ithe case ofthe
taxable supply of services, shall be issued within a period of thirty days from the tfze of
supply of service:

Provided that where the supplier of services is an insurer or a banking company or a
financial institution, including a nehanking financial company, the period within which the
invoice or any document in lieu thereof is to be issued shall be fortydiyefdom the date of
the supply of service:

Provided further that an insurer or a banking company or a financial institution,
including a norbanking financial company, or a telecom operator, or any other class of
supplier of services as may be notifieg the Government on the recommendations of the
Council, making taxable supplies of services between distinct persons as specified in section
25, may issue the invoice before or at the time such supplier records the same in his books of
account or before thexpiry of the quarter during which the supply was made.

48. Manner of issuing invoice-(1)The invoice shall be prepared in triplicate tle case of
supply of goods, in the following manner, namely
(@ the original copy being markexs ORIGINAL FOR RECIPIENT;

(b)  the duplicate copy being marked as DUPLICATE FOR TRANSPORTER; and
(c) the triplicate copy being marked as TRIPLICATE FOR SUPPLIER.

"nserted videNotf n0.33/2019CT dt. 18.07.201%ith effect from 01.09.2019

"nserted vide Notf no. 74/2048T dt. 31.12.2018

14 nsertedvide Notfno. 31/2019 CT dt. 28.06.2019with effect from 01.04.2020 as notified by Notification
No. 71/2019 dated 13.12.2019.

"9nserted vide Notf no. 45/204QT dt. 13.10.2017
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(2)

3)

[(4)

The invoice shall be prepared in duplicatethacase ofthe supply of services, in the
following manner, namely

(@) the original copy being marked as ORIGINAL FOR RECIPIENT; and

(b)  the duplicate copy being marked as DUPLICATE FOR SUPPLIER.

The serial number of invoices issued during a tax period shall be furnished
electronically though thecommon prtal inFORM GSTR-1.

The invoice shall be prepared by such class of registered persons as may be notified by

the Government, on the recommendations of the Council, by including such particulars
contained iFORM GST INV -01 after obtaining an Invoice Reference Number by uploading
information contained therein on the Common Goods and Services Tax Electronic Portal in
such manner and subject to such conditions and restrictions as may be specified in the
notification.

[Providedthat the Commissioner may, on the recommendations of the Council, by

notification, exempt a person or a class of registered persons from issuance of invoice under
this subrule for a specified period, subject to such conditions and restrictions as may be
specified in the said notification’f

(5)

Every invoice issued by a person to whom-sule (4) applies in any manner other

than the manner specified in the said-sulle shall not be treated as an invoice.

(6)

manner specified in sufule (4)]

The provisions of subules (1) and (2) shlahot apply to an invoice prepared in the
117

49. Bill of supply.-A bill of supply referred to in clause (c) of sabction (3) of section 31

shall be issued by the supplier containing the follovdetails, namely

(@) name, address and Goods and Sesvitax ldentification Number of the
supplier;

(b) a consecutive serial number not exceeding sixteen characters, in one or
multiple series, containing alphabets or numerals or special chardotphen
or dash and sl-ashndymbol reegeatsi el vy,
thereof, unique for a famcial year;

(c) date of its issue;

(d) name, address and Goods and Sesvi@x Identification Number or Unique
Identity Number, if registered, of the recipient;

(e) Harmonised System of Nomenclature Céalegoods or services;
) description of goods or servicesboth;

(g)  value of supply of goods or services or both taking into account discount or
abatement, if any; and

(h) signature or digital signature of the supplier or his authorised representative:

118 nserted vide Notf no. 72/2020T dt. 30.09.2020
Mnserted vide Notf no. 68/2010T dt. 13.12.2019
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Provided that the provisos to rule 46 shallitatis mutandisapply to the bill of
supply issued under this rule:

Provided further that any tax invoice or any other similar document issued
under any other Act for the time being in force in respect of anytasable supply
shall be treated asbill of supply forthe purposes of the Act.

[Provided also that the signature or digital signature of the supplier or his
authorised representative shall not be required in the case of issuance of an electronic
bill of supply in accordance with the provisions of the InfoiorafTechnology Act,

2000 (21 of 2000)'®

[Provided also that the Government may, by notification, on the recommendations of
the Council, and subject to such conditions and restrictions as mentioned therein, specify that
the bill of supply shall have QuidResponse (QR) codé™®

50. Receipt voucher- A receipt voucher referred to in clause (d) of-selstion (3) of section
31 shall contain the following particulars, namely

€)) name, address and Goods and Sesvitex Identification Number of the
supplier;
(b) a consecutive serial number not exceeding sixteen characters, in one or

multiple series, containing alphabets or numerals or special charagpdrsn
or dash and sl-asandyinbol dangghmhanatiomel vy,
thereof, unique for a financial year,

(c) date of its issue;

(d) name, address and Goods and Sesviax Identification Number or Unique
Identity Number, if registered, of the recipient;

(e) description of goods or services;

() amount of advanceken;

(9) rate of tax (central tax, State tax, integrated tax, Union territory tax or cess);

(h) amount of tax charged in respect of taxable goods or services (central tax,
State tax, integrated tax, Union territory tax or cess);

0) place of supply along with theame of State and its code, in case of a supply
in the course of inteBtate trade or commerce;

(), whether the tax is payable on reverse charge basis; and

(K) signature or digital signature of the supplier or his authorised representative:

Provided that wherat the time of receipt of advanee,

(1) the rate of tax is not determinable, the tax shall be paid at the rate of
eighteen per cent.;

Y nserted vide Notf no. 74/2048T dt. 31.12.2018

119 Insertedvide Notf no. 31/2019 CT dt. 28.06.2019ith effect from a date to be notified later.
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(i) the nature of supply is not determinable, the same shall be treated as inter
State supply.

51. Refund voucher.-A refund voucher referred to in clause (e) of-sebtion (3) of section
31 shall contain the following particulars, namely:

(@) name, address and Goods and SesviCax ldentification Number of the
supplier;

(b) a consecutive serial number nekceeding sixteen characters, in one or
multiple series, containing alphabetsnumerals or special charactdérgphen
or dash and sl-ashndymbolespdcabsvély,
thereof, unique for a financial year,

(c) date of its issue;

(d) name, address and Goods and Sesviax Identification Number or Unique
Identity Number, if registered, of the recipient;

(e) number and date of receipt voucher issued in accordancehegigitovisions
of rule 50;

)] description of goods or services in respEatvhich refund is made;

(9) amount of refund made;

(h) rate of tax (central tax, State tax, integrated tax, Union territory tax or cess);

(1) amount of tax paid in respect of such goods or services (central tax, State tax,
integrated tax, Union territory tax orssy;

0) whether the tax is payable on reverse charge basis; and

(k) signature or digital signature of the supplier or his authorised representative.

52. Payment voucher-A payment voucher referred to in clause (g) of-sabtion (3) of
section 31 shall contain the following particulars, namely:

(@) name, address and Goods and Sesvitax Identification Number of the
supplier if registered;

(b) a consecutive serial number not exceeding sixteen characters, in one or
multiple series, containing alphabets or numerals or special charagpdrsn
or dash and sl-asandyimbol iespdeati Yiel y,
thereof, unique for a finamal year;

(c) date of its issue;

(d) name, address and Goods and SesviCax Identification Number of the
recipient;

(e) description of goods or services;
() amount paid,;

(9) rate of tax (central tax, State tax, integrated tax, Union territory tax or cess);
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(h) amount & tax payable in respect of taxable goods or services (central tax,
State tax, integrated tax, Union territory tax or cess);

(1) place of supply along with the name of State and its code, in case of a supply
in the course of inteBtate trade or commerce; and

() signature or digital signature of the supplier or his authorised representative.

53. Revised tax inwice and credit or debit notes(1)A revised tax invoice referred to in
section 31and-credit-or-debit-netereferred-to-in-section-34° shall contain the following
particulars, namely:

@ the word ARevised I nvoiceodo, wherever a
(b) name, address and Goods and Sesvitax Identification Number of the

supplier;
(c )[patureot-the-documen) ™

(d) a consecutive serial number not exceeding sixteen characters, in one or
multiple series, containing alphabets or numerals or special chatagpdnrsn or

dash and sl as6 agdhbdl dbsedspecfiivel y, and
unique for a financial year;

(e) date of issue of the document;

(H name, address and Goods and Sesvi@x ldentification Number or Unique

Identity Number, if registered, of the recipient;

() name and address of the recipient and the address of delivery, along with the
name of State and its code, if such recipient isagnstered;

(h) serial number and date of the corresponding tax invoice or, as the case may be,

bill of supply;and
() [valieof tae - /i
tax-credited-or-as-the-case-may-be-debited-to-the redjient;

() signature or digital signature of the supplier or his authorised representative.

mount of the

[(LA) A credit or debit note referred to in section 34 shall contain the following particulars,
namelyi
(@) name, address and Goods and Services Tax Identification Number of the
supplier;
(b) nature of the document;
(c) a consecutive serial number not excegdsixteen characters, in one or
multiple series, containing alphabets or numerals or special chavagpdrsn or dash
and sl ash sy mbrodifSlead rmsspiecti vely, and an
for a financial year,
(d)  date of issue of theodument;
(e) name, address and Goods and Services Tax Identification Number or Unique
Identity Number, if registered, of the recipient;

120 Omitted vide Notf no. 03/201€T dt. 29.01.2019 wef 01.02.2019
121 Omitted vide Notf no. 02019CT dt. 29.01.2019 wef 01.02.2019
122 Omitted vide Notf no. 03/201€T dt. 29.01.2019 wef 01.02.2019
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() name and address of the recipient and the address of delivery, along with the

name of State and its code, if Buecipient is usregistered;

(g)  serial number(s) and date(s) of the corresponding tax invoice(s) or, as the case

may be, bill(s) of supply;

(h)  value of taxable supply of goods or services, rate of tax and the amount of the

tax credited or, as the casmy be, debited to the recipient; and

(1) signature or digital signature of the supplier or his authorised representative.]
(2) Every registered person who has been granted registration with effect from a date
earlier than the date of issuance of certificateegistration to him, may issue revised tax
invoices in respect of taxable supplies effected during the period starting from the effective
date of registration till the date tifeissuance ofhecertificate of registration:

Provided that the registered person may issue a consolidated revised tax invoice in
respect of all taxable supplies made to a recipient who is not registered under the Act during
such period:

Provided further that ithe case of inteiState supplies, wherthe value of a supply
does not exceed two lakh and fifty thousand rupees, a consolidated revised invoice may be
issued separately in respect ofthk recipients located in a State, who are not registered under
the Act.

(3)  Any invoice or debit note issuad pursuance of any tax payable in accordance with
the provisions of section 74 or section 129 or section 130 shall prominently contain the words
Al NPUT TAX CREDI T NOT ADMI SSI BLEOG.

54. Tax invoice in special cases(1)An Input Service Distributor invoice or, as the case may
be, an Input Service Distributor credit note issued by an Input Service Distributor shall contain
the following details:
(@) name, address and Goods and Sesviax Identification Number of the Input
Service Distributor;

(b)  aconsecutive serial number not exceeding sixteen characters, in one or multiple
series, containing alphabets or numerals or special chardtypisen or dash
and slash symbolised -a&-0 , A/ 06 respectivel yopof and
unique for a financial year;

(c) date of its issue;

(d) name, address and Goods and Sesvitax ldentification Number of the
recipient to whom the credit is distributed,;

(e) amount of the credit distributed; and

) signature or digital signature of the Input \8ee Distributor or his authorised
representative:

Provided that where the Input Service Distributor is an office of a banking
company or a financial institution, including a Roanking financial company, a tax

123 |nserted vide Notf no. 03/201OT dt. 29.01.2019 wef 01.02.2019
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invoice shall include any document in lithereof, by whatever name called, whether
or not serially numbered but containing the information as mentioned above.

[(RA) (a) A registered person, having the same PAN and State code as an Input Service
Distributor, may issue an invoice or, as the aasg be, a credit or debit note to transfer the
credit of common input services to the Input Service Distributor, which shall contain the
following details:

i. name, address and Goods and Services Tax Identification Number of the registered
person having theame PAN and same State code as the Input Service Distributor;

ii.  aconsecutive serial number not exceeding sixteen characters, in one or multiple series,
containing alphabets or numerals or special charaelgfshen or dash and slash
symbol i soe dafinedé r éispecti vely, and any comb
financial year;

li.  date of its issue;

iv. ~Goods and Services Tax Identification Number of supplier of common service and
original invoice number whose credit is sought to be transferred to the InputeServ

Distributor;
V. name, address and Goods and Services Tax Identification Number of the Input Service
Distributor;
vi. taxable value, rate and amount of the credit to be transferred; and
vii.  signature or digital signature of the registered person or his authmrmedentative.

(b) The taxable value in the invoice issued under clause (a) shall be the same as the value of
the common servicds®*

(2)  Where the supplier of taxable service is an insurer or a banking company or a financial
institution, including a no#anking financial company, the said supplieray]® issue a
[consolidated}?® tax invoice or any other document in lieu thereof, by whateaene called

[for the supply of services made during a month at the end of the fffgntthether issued or
made available, physically or electronically whether or not serially numbered, and whether or
not containing the address of the recipient of taxabteice but containing other information

as mentioned under rule 46.

[Provided that the signature or digital signature of the supplier or his authorised
representative shall not be required in the case of issuance of a consolidated tax invoice or any
other document in lieu thereof in accordance with the provisions of the Information
Technology Act, 2000 (21 of 2002

(3)  Where the supplier of taxable service is a goods transport agency supplying services in
relation to transportation of goods by road igamds carriage, the said supplier shall issue a
tax invoice or any other document in lieu thereof, by whatever name called, containing the
gross weight of the ansignment, name of the consignend the consignee, registration
number of goods carriage in wgh the goods are transported, details of goods transported,

124 |nserted vide Notf no. 03/201&T dt. 23.01.2018
%Substituted f oo 55R61ACT Htl16.11201de Not f
129nhserted vide Notf no. 45/204CT dt. 13.10.2017

2Nnserted vide Notf no. 45/201CT dt. 13.10.2017

128 nserted vide Notf no. 74/2048T dt. 31.12.2018
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details of place of origin and destination, Goods and SexViag Identification Number of
the person liable for paying tax whether as coresigeonsignee or goods transport agency,
and also cotaining other information as mentioned under rule 46.

(4)  Where the supplier of taxable service is supplying passenger transportation service, a
tax invoice shall include ticket in any form, by whatever name called, whether or not serially
numbered, and wheth or not containing the address of the recipient of service but containing
other information as mentioned under rule 46.

[Provided that the signature or digital signature of the supplier or his authorised
representative shall not be required in the a#sissuance of ticket in accordance with the
provisions of the Information Technology Act, 2000 (21 of 2068).]

[(4A) A registered person supplying services by way of admission to exhibition of
cinematograph films in multiplex screens shall be requirasstee an electronic ticket and the

said electronic ticket shall be deemed to be a tax invoice for all purposes of the Act, even if
such ticket does not contain the details of the recipient of service but contains the other
information as mentioned undeleul6:

Provided that the supplier of such service in a screen other than multiplex screens may, at his
option, follow the above procedur€

(5)  The provisions of subule (2) or subrule (4) shall applymutatis mutandisto the
documents issued under rule 49 or rule 50 or rule 51 or rule 52 or rule 53.

55. Transportation of goods without issue of invoice(1)For the purposes of

(@  supply of liquid gas where the quantity at the time of removal from the place of
business of the supplier is not known,

(b)  transportation of goods for job work,

(c) transportation of goods for reasons other than by way of supply, or

(d)  such other supplies as miag notified by the Board,

the consignemay issue a delivery challan, serially numbered not exceeding sixteen
characters, in one or multiple series, in lieu of invoice at the time of removal of goods for
transportation, containing the following detailapmely:
(1) date and number of the delivery challan;
(i) name, address and Goods and Sesvitax ldentification Number of the
consigner, if registered,
(i)  name, address and Goods and Sesvi@x Identification Number or Unique
Identity Number of the consignee, if registered;
(iv)  Harmonised System of Nomenclature code and description of goods;
(v) quantity (provisional, where the exact quantity being supplied is not known);
(vi) taxable value;

129 1nserted vide Notf no. 74/2018T dt. 31.12.2018
B%nserted videNotf no.33/2019CT dt. 18.07.201%ith effect from 01.09.2019
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(2)

3)

(4)

(5)

(vi) tax rate and tax amountcentral tax, State tax, integrated tax, Union territory
tax or cess, where the transportation is for supply to the consignee;

(viii)  place of supply, in case of int&tate movement; and
(ix)  signature.

The delivery challan sliabe prepared in triplicate, in case of supply of goods, in the
following manner, namely:

(@) the original copy being marked as ORIGINAL FOR CONSIGNEE;
(b) the duplicate copy being marked as DUPLICATE FOR TRANSPORTER; and
(c) the triplicate copy beingharked as TRIPICATE FOR CONSIGNR.

Where goods are being transported on a delivery challan in lieu of invoice, the same
shall be declareds specified in rule 138.

Where the goods being transported are for the purpose of supply to the recipient but
the &ax invoice could not be issued at the time of removal of goods for the purpose of
supply, the supplier shall issue a tax invoice after delivery of goods.

Where the goods are being transported in a semi knocked down or completely knocked

down conditior{or in batches or lotsf-

(@) the supplier shall issue the complete invoice before dispatch of the first
consignment;

(b)  the supplier shall issue a delivery challan for each of the subsequent
consignments, giving reference of the invoice;

(c) each consignment shall be accompanied by copies of the corresponding
delivery challan along with a duly certified copy of the invoice; and

(d)  the original copy of the invoice shall be sent along with the last consignment.

[55A. Tax Invoice or bill of supply to accompany transport of goods The persosin-

charge of the conveyance shall carry a copy of the tax invoice or the bill of supply issued in
accordance with the provisions of rules 46, 46A or 49 in a case where such persbn is no
required to carry an-eay bill under these rulgs?

BYnserted vide Notf no. 39/2018T dt. 04.09.2018
33nserted vide Notf no. 03/2018T dt. 23.01.2018
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CHAPTER VII
ACCOUNTS AND RECORDS

56. Maintenance of accounts by registered persongl)Every registered person shall keep

and maintain, in addition to the particulars mentioned ins&dbion (1) of section 35, a true

and correct account of the goods or services imported or exported or of supplies attracting
payment of tax on reverse cham@eng withtherelevant documents, including invoices, bills

of supply, delivery challans, credit notes, debit notes, receipt vouchers, payment \anathers
refund vouchers

(2) Everyregistered person, other than a person paying tax under sectsimallaintainthe
accounts of stock in respect of goods received and supplied by him, and such accounts shall
contain particulars othe opening balancereceipt, supply, goods lost, stolen, destroyed,
written off or disposed of by way of gift or free samptedthe balance of stock including raw
materias, finished goods, scrap and wastage thereof.

(3) Every registered person shall keep and maintain a separate account of advances received,
paid and adjustments made thereto.

(4) Every registered person, eththan a person paying tax under section 10, shall keep and
maintain an account, containing the details of tax payable (including tax payable in
accordance with the provisions of ssidction (3) and subection (4) of section 9), tax
collected and paidnput tax, input tax credit claimetbgether witha register of tax invoice,
credit nots, debit notesgelivery challanissued or received during any tax period.

(5) Every registered persahall keep the particulars of
(a) names and complete addresses of suppliers from whom he has receigeddber
services chargeable to tax under the Act;
(b) names and complete addresses of the persons to whom he has sgppdsdor
services, where required under fitevisionsof this Chapter;
(c) the complete address of the premises where goods are stored by him, including goods
stored during transit along with the particulars of the stock stored therein.

(6)If any taxable goods are found to be stored at any place(s) other than thossddentker

subrule (5) without the cover of any valid documents, the proper officer shall determine the
amount of tax payable on such goods as if such goods have been supplied by the registered
person.

(7) Every registered person shall keep the boolacobunt at the principal place of business
and books of account relating to additional place of business mentioned in his certificate of
registration and such books of account shall include any electronic form of data stored on any
electronic device.

(8) Any entry in registers, accounts and documents shall not be erased, effaced or overwritten,
and all incorrect entries, otherwise than those of clerical nature, shall be scoredout under
attestation and thereafteecorrect entry shall be recordeshd wherehe registers and other
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documents are maintained electronically, a log of every entry edited or deleted shall be
maintained.

(9) Each volume of books of account maintained manuallyheyregistered persahall be
serially numbered.

(10) Unless provedtherwise, if any documents, registers, or any books of account belonging
to a registered person are found at any premises other than those mentioned in the certificate
of registration, they shall be presumed to be maintained by the said registered person.

(11) Every agent referred to in clause (5) of section 2 shall maintain accounts depigting the

(a) particulars of authorisation received by him from each principal to receive or
supplygoods or services on behalf of such principal separately;

(b) particularsincluding description, value and quantity (wherever applicable) of goods or
services received on behalf of every principal;

(c) particulars including description, value and quantity (wherever applicable) of goods or
services supplied on behalf of every priraijp

(d) details of accounts furnished to every principal; and

(e) tax paid on receipts or on supply of goods or services effected on behalf of every
principal.

(12) Every registered person manufacturing goods shall amainhonthly production
accountshowing gantitative details of raw materials or services used in the manufacture and
guantitative details of the goods so manufactured including the waste and by products thereof.

(13) Every registered person supplying services shall maintain the accounts showing
quantitative details of goods used in the provision of services, details of input services utilised
and the services supplied.

(14) Every registered person executing works contract shall keep separate accounts for works
contract showing
(@) the name and addresses of the persons on whose behalf the works contract is
executed,;
(b) description, value and quantity (wherever applicabfe)oods or serviceseceived for
the execution of works contract;
(c) description, value and quantity (wherever a&alle) of goods or servicestilized in
the execution of works contract;
(d) the details of payment received in respect of each works contract; and
(e) the names and addresses of suppliers from whom he received goods or services.

(15) The records uma theprovisions of this Gapter may be maintained in electronic form
and the record so maintained shall be authenticated by means of a digital signature.

(16) Accounts maintained by theegistered persotogether with allthe invoices, bills of
supply, credit and debit noteand delivery challans relating to stocks, deliveries, inward
supply and outward supply shall be preserved for the period as provided in section 36 and
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shall, where such accounts and documents are madtananually, be kept at every related
place of business mentioned in the certificate of registration and shall be accessible at every
related place of business where such accounts and documents are maintained digitally.

(17) Any person having custody ovitre goods in the capacity of a carrier or a clearing and
forwarding agent for delivery or dispatch thereof to a recipient on behalf of any registered
person shall maintain true and correct records in respect of such goods handled by him on
behalf of suctregistered persoand shall produce the details thereof as and when required by
the proper officer.

(18) Every registered person shall, on demand, produce the books of accounts which he is
required to maintain under any law thetime being in force.

57. Generation and maintenance of electronic recordq1) Proper electronic baekp of

records shall be maintained and preserved in such manner that, in the event of destruction of
such records due to accidents or natural causes, the information can be restored within a
reasonable period of time.

(2) The registezd person maintaining electronic records shall produce, on demand, the
relevant records or documents, duly authenticated by him, in hard copy or in any
electronically readable format.

(3) Where the accounts and records are stored electronically by astgrediperson, he shall,

on demand, provide the details of such files, passwords of such files and explanation for codes
used where necessarfor access and any other information which is required for such access
along witha sample copy in print form dhe information stored in such files.

58. Records to be maintained by owner or operator of godown or warehouse and
transporters.- (1)Every person required to maintain records and accounts in accordance with
the provisions of sulection (2) of section 35, if not already registered under the Act, shall
submit the details regarding his business electronically oootmenonportal in FORM GST
ENR-01,either directly or through a Facilitation Centre notified by the Commissioner and,
upon validation of the details furnished, a unique enrolment number shall be generated and
communicated to the said person.

[(2A) For the purposes of Chapter XW@f these rules, a transporter who is registered in more
than one State or Union Territory having the same Permanent Account Number, he may apply
for a unigue common enrolment number by submitting the detaBORM GST ENR-02

using any one of his Goodsd Services Tax Identification Numbers, and upon validation of
the details furnished, a unigue common enrolment number shall be generated and
communicated to the said transporter:

Provided that where the said transporter has obtained a unique coemmadment
number, he shall not be eligible to use any of the Goods and Services Tax ldentification
Numbers for the purposes of the said Chapter X%71.]

33nserted vide Notf no. 28/2018T dt. 19.06.2018
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(2) The person enrolled under sule (1) as aforesaid in any other State or Union territory
shall be @emed to be enrolled in the State or Union territory.

(3) Every person who is enrolled under sule (1) shall, where required, amend the details
furnished iNFORM GST ENR-01 electronically on thecommon prtal either directly or
through a Facilitation €ntre notified by the Commissioner.

(4) Subject to the provisions of rule 56,
(a)anyperson engaged in the business of transporting gslwals maintain records of
goods transported, delivered and goods stored in transit by him alotigg@bods
and Services Tax Identification Numbafrthe registered consignand consignee for
each of his branches.

(b) every owner or operator of a warehouse or godown shall maintain books of
accountswith respect to the period for which particular goewsin in the warehouse,
including the particulars relating to dispatch, movement, receipt and disposal of such
goods.

(5) The owner or the operator of the godown shall store the goods in such manner that they
can be identified itemvise and ownewise andshall facilitate any physical verification or
inspection by the proper officer on demand.
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CHAPTER VIII
RETURNS

[59. Form and manner of furnishing details of outward supplies.

(1) Every registered person, other than a person referred to in section 14 of the Integrated
Goods and Services Tax Act, 2017 (13 of 2017), required to furnish the details of outward

supplies of goods or services or both under section 37, shall furnishdstails inFORM

GSTR-1 for the month or the quarter, as the case may be, electronically through the common
portal, either directly or through a Facilitation Centre as may be notified by the Commissioner.

(2) The registered persons required to furnishurretfor every quarter under proviso to
subsection (1) of section 39 may furnish the details of such outward supplies of goods or
services or both to a registered person, as he may consider necessary, for the first and second
months of a quarter, up to amulative value of fifty lakh rupees in each of the monthsing
invoice furnishing facility (hereafter in th
on the common portal, duly authenticated in the manner prescribed under rule 26, figin the

day of the month succeeding such month till the 13th day of the said month.

[Provided that a registered person may furnish such details, for the month of April,
2021, using IFF from the*day of May, 2021 till the 28day of May, 2021%*

[Providedfurther that a registered person may furnish such details, for the month of
May, 2021, using IFF from the'Hay of June, 2021 till the #&lay of June, 20213

(3) The details of outward supplies furnished using the IFF, for the first and second ofonths
a quarter, shall not be furnishedi@RM GSTR-1 for the said quarter.

(4)The details of outward supplies of goods or services or both furnistdRM GSTR-1
shall include thie

(a) invoice wise details of alll
(i) inter-State and intr&tate supplie made to the registered persons; and

(i) inter-State supplies with invoice value more than two and a half lakh rupees made
to the unregistered persons;

(b) consolidated details of 4ll
() intra-State supplies made to unregistered persons for eacbfriax; and

(i) State wise intefState supplies with invoice value upto two and a half lakh rupees
made to unregistered persons for each rate of tax;

(c) debit and credit notes, if any, issued during the month for invoices issued previously.

[(5) Thedetails of outward supplies of goods or services or both furnished using the IFF shall
include the

(a) invoice wise details of inte3tate and intr&tate supplies made to the registered persons;

134 Inserted vide Notf No. 13/2031CT dt 01.05.2021
¥ nserted vide Notf No. 27/2031CT dt 01.06.2021
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(b) debit and credit notes, if any, issued during thentim for such invoices issued
previously.}>q**’

[(6) Notwithstanding anything contained in this rule,

(a) a registered person shall not be allowed to furnish the details of outward supplies of goods
or services or both under section 37HAORM GSTR-1, if he has not furnished the return in
FORM GSTR-3B [for the preceding mon}®:

(b) a registered person, required to furnish return for every quarter under the provise to sub
section (1) of section 39, shall not be allowed to furnish the details of outward supplies of

1¥Subrule (5) was inserted vide Notf No. 94/2626T dt 22.12.2020 as #A(5) Not
contained in this rule, (a) a registered person shall not be allowed to furnish the details of outvpaltbsiof

goods or services or both under section 3F@RM GSTR-1, if he has not furnished the return in FORM

GSTR3B for preceding two months; (b) a registered person, required to furnish return for every quarter under

the proviso to suisection (1) of section 39, shall not be allowed to furnish the details of ousupplies of

goods or services or both under section 3F@RM GSTR-1 or using the invoice furnishing facility, if he has

not furnished the return IRORM GSTR-3B for preceding tax period; (c) a registered person, who is restricted

from using the amount ailable in electronic credit ledger to discharge his liability towards tax in excess of
ninety-nine per cent.of such tax liability under rule 86B, shall not be allowed to furnish the details of outward
supplies of goods or services or both under sectidn BORM GSTR-1 or using the invoice furnishing facility,

if he has not furnished the returnk®ORM GSTR-3Bf or preceding tax peduledsh. o Ru
has been substituted w.e.f. 01.01.2021 in accordance with provisions of Notf no. 82/2@d2010.11.2020.

37 Substituted vide Notf no. 82/2020T dt . 10. 11. 2020 5% Farm and mander &1 . 202 1
furnishing details of outward supplies-(1)Every registered person, other than a person referred to in segtion 1

of the Integrated Goods and Services Tax Act, 2017, required to furnish the details of outward supplies of goods

or services or both under section 37, shall furnish such detaflf®RM GSTR-1 electronically through the

common portal, either directly or through a Facilitation Centre notified by the Commissioner.

(2) The details of outward supplies of goods or services or both furnishegdRM GSTR-1 shall include
thel

(a) invoice wise detailsf all -
(i) inter-State and intré&tate supplies made tioe registered persorend
(ii) inter-State suppliewith invoice value more than two and a half lakh rupmasge to the
unregistered persons;

(b) consolidated details of all
(i) intra-State spplies made to unregistered persons for each rate of tax; and
(ii) State wise inteiState suppliewith invoice value upto two and a half lakh rupessde to
unregistered persons for each rate of tax;

(c) debit and credit notes, if any, issued duringrtienth for invoices issued previously.

3) The details of outward supplies furnished by the supplier shall be made available electronically to the
concerned registered persons (recipientdjant A of FORM GSTR-2A, in FORM GSTR-4A and inFORM
GSTR-6A through the common portal after the due date of filing@RM GSTR-1.

4) The details of inward supplies added, corrected or deleted by the recipienE@DRIM GSTR-2 under
section 38 oFORM GSTR-4 or FORM GSTR-6 under section 39 shall be made available to the supplier
electronically inFORM GSTR-1A through the common portal and such supplier may either accept or reject the
modifications made by the recipient aR®ORM GSTR-1 furnished earlier by the supplier shathnd amended

to the extent of modifications accepted by &im

BsSubstitfortpecedingom méntis by Not f ir1Co dt. 28E02@D RS, the'May of
January, 2022.
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goods or services or both under section 3#F@RM GSTR-1 or usingthe invoice furnishing
facility, if he has not furnished the returnf®RM GSTR-3B for preceding tax period,;

(c) J2Re.

[60. Form and manner of ascertaining details of inward supplies(1)The details of
outward supplies furnished by the supplieFl@RM GSTR-1 or using the IFBhall be made
available electronically to the concerned registered persons (recipiefajtiA of FORM
GSTR-2A, in FORM GSTR-4A and inFORM GSTR-6A through the common portals the
case may he

(2)The details of invoices furnished by an fresident taxable person in his returrF@RM
GSTR-5 under rule 63 shall be made available to the recipient of creBannA of FORM
GSTR 2A electronically through the common portal.

(3)The details of inviees furnished by an Input Service Distributor in his returF@RM
GSTR-6 under rule 65 shall be made available to the recipient of creBiainB of FORM
GSTR 2A electronically through the common portal.

(4)The details of tax deducted at source f&hmed by the deductor under ssdction (3) of
section 39 iNFORM GSTR-7 shall be made available to the deducteant C of FORM
GSTR-2A electronically through the common portal

(5)The details of tax collected at source furnished by-eonemerce operatander section 52
in FORM GSTR-8 shall be made available to the concerned persdpaim C of FORM
GSTR 2A electronically through the common portal.

(6) The details of the integrated tax paid on the import of goods or goods brought in domestic
Tariff Area from Special Economic Zone unit or a Special Economic Zone developer on a bill
of entry shall be made available Rart D of FORM GSTR-2A electronicily through the
common portal.

(7) An autedrafted statement containing the details of input tax credit shall be made available
to the registered person FORM GSTR-2B, for every month, electronically through the
common portal, and shall consist-of

(i) the details of outward supplies furnished by his supplier, other than a supplier
required to furnish return for every quarter under proviso tessghtion (1) of section

39, in FORM GSTR-1, between the day immediately after the due date of furnishing
of FORM GSTR-1 for the previous month to the due date of furnishind-ORM
GSTR-1 for the month;

(i) the details of invoices furnished by a nroesident taxable person IRORM
GSTR-5 and details of invoices furnished by an Input Service Distributor in his return
in FORM GSTR-6 and details of outward supplies furnished by his suppkeguired

to furnish return for every quarter under proviso to-settion (1) of section 39,
FORM GSTR-1 or using the IFF, as the case may be,

139 Omitted by Notfo. 35/2021 CT dt. 24.09.2021 with effect from thé& day of January, 2022.
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(a)for the first month of the quartdoetweethe day immediately after thaue
dateof furnishingofFORM GSTR-1for the preceding quarter thedue date of
furnishing details usirtgelFFfor the first month of the quarter

(b)for the second month of the quartéetween théay immediately after
thedue date of furnishing details usthg IFF for the first month of the quarter
to thelue date of furnishing details usthg IFF for the seconanonth of the
quarter

(c) for the third month of the quartdretween théayimmediately after thelue
date of furnishing ofletails using the IFF for the second month of the quarter
to the due date of furnishirdd FORM GSTR-1 for the quarter;

(iii) thedetails of the integrated tax paid on the import of goods or goods brought in the
domestic Tariff Area from Special Economic Zone unit or a Special Economic Zone
developer on a bill of entry in the month.

(8) The Statement iFORM GSTR-2B for every month lsall be made available to the
registered person,

(i) for the first and second month of a quarter, a day after the due date of furnishing of details
of outward supplies for the said month, in the IFF by a registered pexgomed to furnish

return forevery quarter under proviso to sséction (1) of section 39, an FORM GSTR-1

by a registered person, other than thosguired to furnish return for every quarter under
proviso to suksection (1) of section 39, whichever is later;

(ii) in the third monh of the quartera day after the due date of furnishing of details of
outward supplies for the said month,RORM GSTR-1 by a registered persaequired to
furnish return for every quarter under proviso to-sabtion (1) of section 38*°

19Substitutedride Notf no. 82/202€CT dt.10.11.202@.e.f. 01.01.2021 foi60.Form and  manner  of
furnishing details of inward supplies-(1) Every registered person, other than a person referred to in section
14 of the Integrated Goods and Services Tax Act, 2017, required to furnish the details of inward supplies of
goods or services or both received during a tax period undesestion (2) 6 section 38 shall, on the basis of
details contained in Part A, Part Band Part GFOIRM GSTR-2A, prepare such details as specified in-sub
section (1) of the said section and furnish the sankOIRM GSTR-2 electronically through the common portal,
eitherdirectly or from a Facilitation Centre notified by the Commissioner, after including therein details of such
other inward supplies, if any, required to be furnished undessation (2) of section 38.

(2) Every registered person shall furnish the detdflsiny, required under sedection (5) of section 38
electronically inFORM GSTR-2.

3) The registered person shall specify the inward supplies in respect of which he is not eligible, either fully
or partially, for input tax credit iIFORM GSTR-2 wheresuch eligibility can be determined at the invoice level.

4) The registered person shall declare the quantum of ineligible input tax credit on inward supplies which
is relatable to nottaxable supplies or for purposes other than business and cannot be determined at the invoice
level inFORM GSTR-2.

(4A)  The detailsof invoices furnished by an nemesident taxable person in his returnF®@RM GSTR-5
under rule 63 shall be made available to the recipient of creéitiin A of FORM GSTR 2A electronically
through the common portal and the said recipient may includsathe irFORM GSTR-2.

(5) The details of invoices furnished by an Input Service Distributor in his retlf®@RM GSTR-6 under
rule 65 shall be made available to the recipient of creditairi B of FORM GSTR 2A electronically through
the common portal antthe said recipient may include the sam&@RM GSTR-2.
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[61. Form and manner of furnishing of return.-(1) Every registered person other than a
person referred to in section 14 of the Integrated Goods and Services Tax Act, 2017 (13 of
2017) or an Input Service Distributor or a r@sident taxable person or a person paying ta
under section 10 or section 51 or, as the case may be, under section 52 shall furnish a return in
FORM GSTR-3B, electronically through the common portal either directly or through a
Facilitation Centre notified by the Commissioner, as specified under

() sub-section (1) of section 39, for each month, or part thereof, on or before the twentieth day
of the month succeeding such month:

(i) proviso to subsection (1) of section 39,for each quarter, or part thereof, for the class of
registered personmmentioned in column (2) of the Table given below, on or before the date
mentioned in the corresponding entry in column (3) of the said Table, namely:

Table
S. No. Class of registered persons Due Date
(1) (2) (3)
1. Registered persons whose principalcplaf business is in th twentysecond day

States of Chhattisgarh, Madhya Pradesh, Gujarat, Maharg of the  month
Karnataka, Goa, Kerala, Tamil Nadu, Telangana, An( succeeding  suc
Pradesh, the Union territories of Daman and Diu and Dadrg quarter.

Nagar Haveli, Puducherry, Andaman and Nicobar Islaomd
Lakshadweep.

2. Registered persons whose principal place of business is | twenty-fourth day
States of Himachal Pradesh, Punjab, Uttarakhand, Har] of the  month
Rajasthan, Uttar Pradesh, Bihar, Sikkim, ArunadPeddesh| succeeding  suc
Nagaland, Manipur, Mizoram, Tripura, Meghalaya, Ass| quarter.

West Bengal, Jharkhand or Odisha, the Union territorie
Jammu and Kashmir, Ladakh, Chandigarh or Delhi.

(2)Every registered persarquired to furnish returrynder sukrule (1) shall, subject to the
provisions of section 49, discharge his liability towards tax, interest, penalty, fees or any other
amount payable under the Act or the provisions of this Chapter by debiting the étecaigin
ledger or electronic credit ledger and include the details in the rete@RM GSTR-3B.

(6) The details of tax deducted at source furnished by the deductor undeecdigm (3) of section 39 in
FORM GSTR-7 shall be made available to the deductePant C of FORM GSTR-2A electronicallythrough
the common portal and the said deductee may include the s&@&Ri GSTR-2.

(7 The details of tax collected at source furnishedby-anremerce operator under section 5SE@RM
GSTR-8 shall be made available to the concerned pers&aihC of FORM GSTR 2A electronically through
the common portal and such person may include the saR@RM GSTR-2.

(8) The details of inward supplies of goods or services or both furnishddORM GSTR-2 shall
includethe

(a) invoice wise details of all inte3tae and intraState supplies received from registered persons or
unregistered persons;

(b) import of goods and services made; and

(c)debit and credit notes, i f any, received from
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(3)Every registered person required to furnish return, every quarter,clandsr (ii) of sub
rule (1)shall pay the tax due ungeoviso to subsection (7) 6section 39for each of the first
two months of the quarter, by depositing the said amouRORM GST PMT-06, by the
twenty fifth day of the month succeeding such month:

Provided that the Commissioner may, on the recommendations of the Council, by
notification, extend the due date dl@positingthe said amount iIFORM GST PMT -06, for
such class of taxable persons as may be specified therein:

Provided further that any extension of time limit notified by the Commissioner of State
tax or Union territorydx shall be deemed to be notified by the Commissioner:

Provided also that while making a deposiF@RM GST PMT -06, such a registered
person may

(a) for the first month of the quarter, take into account the balance in the
electronic cash ledger

(b) for the second month of the quarter, take into account the balance in the
electronic cash ledger excluding the tax due for the first month.

(4) The amount deposited llye registered persamsder sukrule (3) above, shall be debited
while filing the retun for the said quarter iIRORM GSTR-3B, and any claim of refund of

such amount lying in balance in the electronic cash ledger, if any, out of the amount so
deposited shall be permitted only after the returR@RM GSTR-3B for the said quarter has
been fied.J*

! Substitutedw.e.f. 01.01.2021 vide Notho. 82/2026CT dt . 10 . 1@LFd@n® @nd mdnmer of fi
submission of monthly return.-(1) Every registered person other than a person referred to in section 14 of the
Integrated Goods and Services Tax Act, 2017 or an Input SerigtdbDtor or a nofresident taxable person or

a person paying tax under section 10 or section 51 or, as the case may be, under section 52 shall furnish a return
specified under subection (1) of section 39 IRORM GSTR-3 electronically through the commaaortal either

directly or through a Facilitation Centre notified by the Commissioner.

(2) Part A of the return under sutule (1) shall be electronically generated on the basis of information
furnished througirORM GSTR-1, FORM GSTR-2 and based on othéabilities of preceding tax periods.

3) Every registered person furnishing the return underrslg (1) shall, subject to the provisions of
section 49, discharge his liability towards tax, interest, penalty, fees or any other amount payable urcderthe A
the provisions of this Chapter by debiting the electronic cash ledger or electronic credit ledger and include the
details inPart B of the return iFORM GSTR-3.

4) A registered person, claiming refund of any balance in the electronic cash ledgeotidance with the
provisions of suksection (6) of section 49, may claim such refundPart B of the return inFORM GSTR-3
and such return shall be deemed to be an application filed under section 54.

[(5) Where the time limit for furnishing of details FORM GSTR-1 under section 37 or ifRORM GSTR-2

under section 38 has been extended, the return specified-gestibn (1) of section 39 shall, in such manner and
subject to such conditions as the Coissioner may, by notification, specify, be furnished@RM GSTR-3B
electronically through the common portal, either directly or through a Facilitation Centre notified by the
Commissioner:

Provided that where a return FORM GSTR-3B is required to be funished by a person referred to in sule

(2) then such person shall not be required to furnish the rettf®@RM GSTR-3.](Substituted w.e.f 01.07.2017

for A[(5) Where the ti mEORMIGBITRL unfleosectidndtand FORM BSJR of det a
2 under section 38 has been extended and the circumstances so warrant, the Commissioner may, by notification,
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[61A. Manner of opting for furnishing quarterly return .- (1) Every registered person
intending to furnish return on a quarterly basis under proviso tgexttion (1) of section 39,

shall in accordance with the conditions and restrictions notifiethis regard, indicate his
preference for furnishing of return on a quarterly basis, electronically, on the common portal,
from the £'day of the second month of the preceding quarter till the last day of the first month
of the quarter for which the aph is being exercised:

Provided that where such option has been exercised once, the said registered person
shall continue to furnish the return on a quarterly basis for future tax periods, unless the said
registered person,

(a) becomes ineligible for foishing the return on a quarterly basis as per the

conditions and restrictions notified in this regard; or

(b) opts for furnishing of return on a monthly basis, electronically, on the common

portal:

Provided further that a registered person shall noelilggble to opt for furnishing
quarterly return in case the last return due on the date of exercising such option has not been
furnished.

[specify the manner and conditions subject to which the] return shall be furnishé@®@RM GSTR3B
electronically through the common portalither directly or through a Facilitation Centre notified by the
Commi ssi oner . 0 quHFeitOSN]cOfZO‘lp no. 49/ 2019

reg+ste#ed—pe.tser(lhserted wef 01. 07 2017 V|de Notf no. 17/2017T dt 27 07 20170m|tted w.e. f 01 07 2017

vide Notf no. 49/201€T dt. 09.10.2019)

[(6) Every registered person other than a person referred to in section 14 of the Integrated Goods and Services
Tax Act, 2017 (13 of 2017) or an Input Service Distributor or anesident taxable person or a person paying

tax under section 10 or sectiod br, as the case may be, under section 52 shall furnish a rettRM

GSTR-3B, electronically through the common portal either directly or through a Facilitation Centre notified by
the Commissioner, on or before the twentieth day of the month sucgesedin tax period:

Provided that for taxpayers having an aggregate turnover of up to five crore rupees in the previous financial year,
whose principal place of business is in the States of Chhattisgarh, Madhya Pradesh, Gujarat, Maharashtra,
Karnataka, GoaKerala, Tamil Nadu, Telangana, Andhra Pradesh, the Union territories of Daman and Diu and
Dadra and Nagar Haveli, Puducherry, Andaman and Nicobar Islands or Lakshadweep, the return in FORM
GSTR3B of the said rules for the months of October, 2020 to Ma26R1 shall be furnished electronically
through the common portal, on or before the twesgigond day of the month succeeding such month:

Provided further that for taxpayers having an aggregate turnover of up to five crore rupees in the previous
financid year, whose principal place of business is in the States of Himachal Pradesh, Punjab, Uttarakhand,
Haryana, Rajasthan, Uttar Pradesh, Bihar, Sikkim, Arunachal Pradesh, Nagaland, Manipur, Mizoram, Tripura,
Meghalaya, Assam, West Bengal, Jharkhand or @ditte Union territories of Jammu and Kashmir, Ladakh,
Chandigarh or Delhi, the return in FORM GSBR of the said rules for the months of October, 2020 to March,
2021 shall be furnished electronically through the common portal, on or before the-tmetttyday of the

month succeeding such montngerted vide Notf no. 82/20Z0T dt. 10.11.2020)
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(2) A reqistered person, whose aggregate turnover exceeds 5 crore rupees during the current
financial year, shall dpfor furnishing of return on a monthly basis, electronically, on the
common portal, from the first month of the quarter, succeeding the quarter during which his
aggregate turnover exceeds 5 crore rupéés.]

62. [Form and manner of stbmission ofstatement and return**3-(1 Every

reglstered persovtlpaylng tax under sectlon Wpayrng—ta;eby—aamﬂmg—the—wm of

Mareh2019"* shalt

() furnish a statement, every quarter or, as the case may be, part ther¢aifimgrihe
details of payment of seissessed tax FORM GST CMP-08, till the 18th day of the mdh
succeeding such quarter; and

(if) furnish a return for every financial year or, as the case may be, part therleORN
GSTR-4, till the thirtieth day 6April following the end of such financial ye§*

electronically through the commonopgal, either directly or through a Facilitation Centre
notified by the Commissioner.

vith effect
(e return

opting to

(2) Every registered person furnishing the [statement undergigh(1) shall discharge his
liability towards &x or interestf$payable under the Act or thEovisionsof this Chapterby
debiting the electronic cash ledger.

(3) The return furnished under suble (1) shall includethe

(a) invoice wise inteiState and intr&tate inward supplies received fraegistered
and unregistered persons; and
(b) consolidated details of outward supplies made.

“Anserted vide Notf. No. 82/2020T dtd. 10.11.2020
13Substituted vide Notf no. 20/2049T dt. 23.04.2019 o Fornfiand manner of submission of quarterly return
by the composition supplier

“‘Omitted vide Notfno. 82/202C T dt. 10.11.2020

“5Substituted vide Notf no. 20/20@T dt . 23.04.2019 for fipaying tax unde

details contained in FORM GSH#A, and where required, after addilmgyrecting or deleting the details, furnish

the quarterly return in FORM GSTR 0

“Inserted vide Notf no. 45/2017CT dt 13.10.2017

Y7 Omitted videNotf no. 20/2016CT dt. 23.04.2019

“8Substituted vide Notfio. 20/2019CT dt . 23 . 04 . 2 0 1 Qulef(1) shall disceatge hisriability d e r s u

towards tax, interest, penalty, fees or any other amo
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4) A reglstered person who has opted to pay tax under sectlm—m—avarlmg—the—beneﬁt

Mareh—zewl“gl‘r’ofrom the beginning of a flnanC|aI yeahall, Where required, furnish the
details of outward and inward supplies and return undes B8e¢ 60 and 61 relating to the
period during which the person was liable to furnish such details and returns till the due date
of furnishing the return for thenonth of September of the succeeding financial year or
furnishing of annual return of the preceding financial year, whichever is earlier.

Explanationi For the purposeof this subrule, it is hereby declared that the person shall not
be eligible to availlef]**! input tax credit on receipt of invoices or debit notes from the

suppller for the period prlor to hIS optlng for the composition sc[mnwﬂng—teppaymg—tax

(5) A registered person opting to withdraw from the composition scheme at his own motion or
where option is withdrawn at the instance of the proper officer shall, where required, furnish
[a statement iFORM GST CMP-08 for the period for which he has paidx under the
composition scheme till the 18th day of the month succeeding the quarter in which the date of
withdrawal falls and furnish a return FORM GSTR-4 for the said period till the thirtieth

day of April following the end of the financial yearrihg which such withdrawal falls]*.

“Inserted vide Notf no. 20/2010T dt. 23.04.2019

%00 mitted vide Notfno. 82/202CT dt. 10.11.2020

151 Omitted videNotf no. 20/2019CT dt. 23.04.2019

*3nserted vide Notf no. 20/2010T dt. 23.04.2019

1530mitted vide Notfno. 82/202CT dt. 10.11.2020

154 Substituted vide Notf no. 20/2009T dt . 23.04.2019 for #fAthe details rel
for payment of tax under section 9 in FORM GSTRill the due date of furnishing the return for the quarter

ending September of the succeeding financial year or furnishing of annual return of the preceding financial year,

whi chever is earliero

9nserted ide Notf no. 20/2018CT dt. 23.04.2019

15¢0mitted vide Notfno. 82/202CT dt. 10.11.2020
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63. Form and manner of submission of return by norresident taxable personEvery
registered nomesident taxable person shall furnish a returR@RM GSTR-5 electronically
through the commonaptal, either directly or through a Facilitation Centre notified by the
Commissionerincluding therein the details of outward supplies and inward supplies and shall
pay the tax, interest, penalty, fees or any other amount payable under the Agiroxitiens

of this Chapterwithin twenty days after the end of a tax period or within seven days after the
last day of the validity period of registration, whichever is earlier.

64. Form and manner of submission of return by personsproviding online
information and database access or retrieval servicegvery registered person providing
online information and data base access or retrieval services from a place outside India to a
person in India other than a registered person shallrélurn inFORM GSTR-5A on or

before the twentieth day of the month succeeding the calendar month or part thereof.

65. Form and manner of submission of return by an Input Service Distributor-Every
Input Service Distributor shall, on the basis of details containeE@®RM GSTR-6A, and
where required, after adding, correcting or deletirgdetails, furnish electronically the return
in FORM GSTR-6, containing the details of tax invoicea whichcredit has been received
and thoseissued under section 20, through tt@mmon prtal either directly or from a
Facilitation Centre notified by the Commissioner

66. Form and manner of submission of return by a person required taleduct tax at
source-(1) Every registered person required to deduct tax at source under section 51
(hereafter in this rule referred to as deductor) shall furnish a retuFRORM GSTR-7
electronically through theommonportal either directly or from a [editation Centre notified

by the Commissioner.

(2)  The details furnished by the deductor under-sué (1) shall be made available
electronically to each of thideducteds® [suppliers—inPart C—of FORM-GSTR-2Aand
FORM-GSTR-4A]"%n the common gurtal after[the-due-date-pF¥iling of FORM GSTR-
7[for claiming the amount of tax deducted in his electronic cash ledger after valfjtfition

(3)  The certificate referred to in st#ection (3) of section 51 shall beade available
electronicallyto thededucteen thecommon portal iFORM GSTR-7Aon thebasis of the
return furnished under suhle (1).

67. Form and manner of submission of statement of supplies through aremmerce
operator.-(1) Every electronic commerce operatoqueed to collect tax at source under
section 52 shall furnish a statemenFH@RM GSTR-8 electronically on theommonportal,
either directly or from a Facilitation Centre notified by the Commissioner, containing details
of supplies effected through suoperator and the amount of tax collected as required under
subsection (1) of section 52.

(2) The details furnished by the operator under-gué (1) shall be made available
electronically to each of the supplidis—Part-C-of FORM-GSTR-2A]'on the common

157 Insertedvide Notf no. 31/2019 CT dt. 28.06.2019
158 Omittedvide Notf no. 31/2019 CT dt. 28.06.2019
159 Omittedvide Notf no. 31/2019 CT dt. 28.06.2019
160 |hsertedvide Notf no. 31/2019 CT dt. 28.06.2019
181 Omittedvide Notf no. 31/2019 CT dt. 28.06.2019
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portal after [the—due—date—d4iling of FORM GSTR-8[for claiming the amount of tax
collected in his electronic cash ledger after validatfSn

[[[67A. Manner of furnishing of return or details of outward supplies by short messaging
servicefacility. - Notwithstanding anything contained in this Chapter, for a registered person
who is required to furnish a Nil return under section 3B@RM GSTR-3B or a Nil details of
outward supplies under section 37 RORM GSTR-1 or a Nil statement iFORM GST
CMP-08for a tax period, any reference to electronic furnishing shall include furnishing of the
said return or the details of outward supplies or statement through a short messaging service
using the registered mobile number and the said return oddtals of outward supplies
orstatement shall be verified by a registered mobile number based One Time Password facility.

Explanation.- For the purpose of this rule, a Nil return or Nil details of outward supplies or Nil
statement shall mean a return under section 39 or details of outward supplies under section 37
or statement under rule 62, for a tax period that has nil or no entiytive alables iFORM
GSTR-3B or FORM GSTR-1 or FORM GST CMP-08, as the case may b&:]*¢*°®

68. Notice to nonfilers of returns.-A notice in FORM GSTR-3Ashall be issued,
electronically, to a registered person who fails to furnétbirn under section 39 or section 44
or section 45 or section 52.

69. Matching of claim of input tax credit .-The following details relating to the claim of
input tax credit on inward supplies including imports, provisionally altbweder section 41,
shall be matched under section 42 after the due date for furnishing the refe@RM
GSTR-3-

(@) Goods and Services Tax Identification Number of the supplier;
(b) Goods and Services Tax Identification Number of the recipient;

(c) invoice or debinote number;

1°2 Omittedvide Notf no. 31/2019 CT dt. 28.06.2019

'%%|nsertedvide Notf no. 31/2019 CT dt. 28.06.2019

"Insertedvide Notf no. 38/2020 CT dt.05.05.2020 withféect from 08.06.2020 as notified by Notification

No. 44/2020 dated 08.06.2020.

1%5substituted vide Notf no. 58/2020CT dt.01.07.2020 w.e.f 01.07.2020 fiManner of furnishing of return

by short messaging service facility.Notwithstanding anything coriteed in this Chapter, for a registered person

who is required to furnish a Nil return under section 39 in FORM GSBRor a tax period, any reference to
electronic furnishing shall include furnishing of the said return through a short messaging sengcthels
registered mobile number and the said return shall be verified by a registered mobile humber based One Time
Password facility.

Explanation- For the purpose of this rule, a Nil return shall mean a return under section 39 for a tax period that
hasnil or no entry in all the Tables in FORM GSTRB . 0

1855ybstituted vide Notf no. 79/2020CT dt.15.10.2020 fofiManner of furnishing of return or details of

outward supplies by short messaging service facilityNotwithstanding anything contained in this Chapter, for

a registered person who is required to furnish a Nil return under sectiorF8Rill GSTR-3B or a Nil details

of outward supplies under section 37HORM GSTR-1 for a tax period, any reference te@efronic furnishing

shall include furnishing of the said return or the details of outward supplies through a short messaging service
using the registered mobile number and the said return or the details of outward supplies shall be verified by a
registerednobile number based One Time Password facility.

Explanation. - For the purpose of this rule, a Nil return or Nil details of outward supplies shall mean a return
under section 39 or details of outward supplies under section 37, for a tax period that has nil or no entry in all the
Tables inFORM GSTR-3B or FORM GSTR-1, as the case may be&
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(d) invoice or debit note date; and
(e) tax amount:

Provided that where the time limit for furnishifPRM GSTR-1 specified
under section 37anBORM GSTR-2 specified under section 38 has been extended, the date
of matching relating to claim of input tax credit shall also be extended accordingly

Provided further that the Commissioner may, on the recommendations of the
Council, by order, extend the datemétchingrelating to claim of input tax credit to such date
as may be specified therein

Explanation- For the purposeof this rule, it is hereby declared thiat

() The claim of input tax credit in respect of invoices and debit notEORM GSTR-2
that were accepted by the recipient on the badiOi#M GSTR-2A without amendment
shall be treated as matched if the corresponding supplier has furnished a valjd return

(i)The claim of input tax credit shall be considered as matched where the amaymitof
tax credit claimed is equal to or less than the output tax paid on such tax invoice or debit
note by the corresponding supplier.

70. Final acceptance of input tax credit and communication thereof(1)The final
acceptance of claim of input tax credit in respect of any tax period, specified$ecidn (2)

of section 42, shall be made available electronically to the registered person making such
claim inFORM GST MIS -1 through thecommon prtal.

(2) The claim of input tax credit in respect of any tax period which had been communicated as
mismatched but is found to be matched after rectification by the supplier or recipient shall be
finally accepted and made available electronically to the person msikatgclaim inFORM

GST MIS-1 through thecommonportal.

71. Communication and rectification of discrepancy in claim of input tax credit and
reversal of claim of input tax credit-(1) Any discrepancy in the claim of input tax credit

in respect of any tax period, specified in sgztion (3) of section 42 and the details of output
tax liable to be added under sséction (5) of the said section on account of continuation of
such discrepacy, shall be made available to the recipient making such claim electronically in
FORM GST MIS-1 and to the supplier electronically FORM GST MIS-2 through the
commonportal on or before the last date of the month in which the matching has been carried
out.

(2) A supplier to whom any discrepancy is made available underweal{l) may make
suitable rectifications in the statement of outward supplies to be furnished for the month in
which the discrepancy is made available.

(3) A recipient to whom any disepancy is made available under suke (1) may make
suitable rectifications in the statement of inward supplies to be furnished for the month in
which the discrepancy is made available.

(4)  Where the discrepancy is not rectified under-sub (2) or sb-rule (3), an amount to

the extent of discrepancy shall be added to the output tax liability of the recipient in his return
to be furnished iINFORM GSTR-3 for the month succeeding the month in which the
discrepancy is made available.

Explanation- For the purposeof this rule, it is hereby declared that
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() Rectification by a supplier means adding or correcting the details of an outward supply
in his valid return so as to match the details of corresponding inward supply declared by
the recipient

(i) Rectification by the recipient means deleting or correcting the details of an inward
supplyso as to match the details of corresponding outward supply declared by the supplier.

72. Claim of input tax credit on the same invoice moe than once-Duplication of
claims of input tax credit in the details of inward supplies shall be communicated to the
registered person IRORM GST MIS -1electronically through theocnmonportal.

73.  Matching of claim of reduction in the output tax liability .-The following details
relating to the claim of reduction in output tax liability shall be matched under section 43 after
the due date for furnishing the returrF®RM GSTR-3, namely-

(@) Goods and Services Tax ldentification Numbgthe supplier;
(b) Goods and Services Tax Identification Number of the recipient;
(c) credit note number;

(d) credit note date; and
(e) tax amount:

Provided that where the time limit for furnishif@RM GSTR-1 under section 37and
FORM GSTR-2 under section 38 has been extended, the date of matching of claim of
reduction in the output tax liability shall be extended accordingly

Provided further that the Commissioner may, on the recommendations of the Council,
by order, extend the date ofatching relating to claim of reduction in output tax liability to
such date as may be specified therein

Explanation- For the purposeof this rule, it is hereby declared that

(i) the claim of reduction inoutput tax liability due igsuancef credit notes irFORM
GSTR-1 that were accepted by the corresponding recipienE@RM GSTR-2
without amendment shall be treated as matched if the said recipient has furnished a
valid return.

(i) the claim of reduction in the output tax liability sha#l bonsidered as matched where the
amount ofoutput tax liability after taking into account theduction claimed is equal to
ormore than the claim ohput tax credifafter taking into account the
reductionadmitted and discharged on such credit notehleycobrresponding recipient
in his valid return.

74. Final acceptance of reduction in output tax liability and communication thereaf

(1) The final acceptance of claim of reduction in output tax liability in respect of any tax
period,specified in suksection (2) of section 43, shall be made available electronically to the
person making such claim FORM GST MIS -1 through thecommon prtal.

(2) The claim of reduction in output tax liability in respect of any tax period which had
been communicated as mmsatched but is found to be matched after rectification by the
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supplier or recipient shall be finally accepted and made available electronacéily person
making such claim iIFORM GST MIS -1 through the commongqptal.

75. Communication and rectification of discrepancy in reduction in output tax
liability and reversal of claim of reduction.-(1)  Any discrepancy in claim ofeduction in
output tax liability, specified in subection (3) of section 43, and the details of output tax
liability to be added under stgection (5) of the said section on account of continuation of
such discrepancy, shall be made available to the teegth person making such claim
electronically iInFORM GST MIS- 1 and the recipient electronically FORM GST MIS-2
through thecommonportal on or before the last date of the month in which the matching has
been carried out.

(2) A supplier to whom any dcrepancy is made available under-sule (1) may make
suitable rectifications in the statement of outward supplies to be furnished for the month in
which the discrepancy is made available.

(3) A recipient to whom any discrepancy is made available usulerule (1) may make
suitable rectifications in the statement of inward supplies to be furnished for the month in
which the discrepancy is made available.

(4)  Where the discrepancy is not rectified under-gub (2) or sukrule (3), an amount to

the exent of discrepancy shall be added to the output tax liability of the supplier and debited
to the electronic liability register and also shown in his returf@QRM GSTR-3 for the
month succeeding the month in which the discrepancy is made available.

Explanation- For the purposeof this rule, it is hereby declared that

(i) rectification by a supplier means deleting or correcting the details of an outward supply
in his valid return so as to match the details of corresponding inward supply declared
by the recipient

(ii) rectification by the recipient means adding or correcting the details of an inward supply so
as to match the details of corresponding outward supply declared by the supplier.

76. Claim of reduction in output tax liability more than once.-The duplication of
claims for reduction in output tax liability in the details of outward supplies shall be
communicated to the registered personFBRM GST MIS-1 electronically through the
commonportal.

77. Refund of interest paid on reclaim of reversalsThe interest to be refunded under
subsection (9) of section 42 or sigection (9) of section 43 shall be claimed by the registered
person in his return iIFORM GSTR-3 and shall be credited to his electio cash ledger in
FORM GST PMT-05 and the amount credited shall be available for payment of any future
liability towards interest or the taxable person may claim refund of the amount under section
54.

78. Matching of details furnished by the eCommerce operator with the deails
furnished by the supplier.-The following details relating to the supplies made through-an e
Commerce operator, as declaredf@RM GSTR-8, shall be matched with the corresponding
details declared by theupplier inFORM GSTR-1,

(@) State of place of supply; and
(b) net taxable value:
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Provided that where the time limit for furnishifPRM GSTR-1 under section 37
has been extended, the date of matching of the above mentioned details shall be extended
accordingly

Provided further that the Commissioner may, on the recommendations of the Council,
by order, extend the date of matchtoguch date as may be specified therein

79. Communication and rectification of discrepancy in detailsfurnished by the e
commerce operator and the supplier(1) Any discrepancy in the details furnished by the
operator and those declared by the supplier shall be made available to the supplier
electronically inFORM GST MIS-3 and to the «ommerce operatorleetronically in

FORM GST MISi4 on thecommonportal on or before the last date of the month in which

the matching has been carried out.

(2) A supplier to whom any discrepancy is made available underweal{1) may make
suitable rectifications in thetatement of outward supplies to be furnished for the month in
which the discrepancy is made available.

(3)  An operator to whom any discrepancy is made available undeubufl) may make
suitable rectifications in the statement to be furnished for thethmn which the discrepancy
is made available.

(4)  Where the discrepancy is not rectified under-gub (2) or sukrule (3), an amount to

the extent of discrepancy shall be added to the output tax liability of the supplier in his return
in FORM GSTR-3 for the month succeeding the month in which the details of discrepancy
are made available and such addition to the output tax liability and interest payable thereon
shall be made available to the supplier electronically orcohemonportal in FORM GST

MIST 3.

[ 80. Annual return .- (1) Every registered person, other than those referred to in the second
proviso to section 44, an Input Service Distributor, a person paying tax under section 51 or
section 52, a casual taxable person and aresident taxable person, shall furnishaamual

return for every financial year as specified under section 44 electronicklRM GSTR-9

on or before the thirtyirst day of December following the end of such financial year through
the common portal either directly or through a Facilitationnt@e notified by the
Commissioner:

Provided that a person paying tax under section 10 shall furnish the annual return in
FORM GSTR-9A.

[(1A) Notwithstanding anything contained in suble (1), for the financial year 2022021 the
said annual return shalelfurnished on or before the twergighth day of February, 202%]

(2) Every electronic commerce operator required to collect tax at source under section 52 shall
furnish annual statement referred to in-seltion (5) of the said section HFORM GSTR -
9B.

(3) Every registered person, other than those referred to in the second proviso to section 44, an
Input Service Distributor, a person paying tax under section 51 or section 52, a casual taxable
person and a neresident taxable person, whose aggregateouer during a financial year

187 Inserted vide Notf no. 40/202TT dt 29.12.2021.
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exceeds five crore rupees, shall also furnish a-cegtffied reconciliation statement as
specified under section 44 FORM GSTR-9C along with the annual return referred in sub
rule (1), on or before the thidyrst day d December following the end of such financial
year, electronically through the common portal either directly or through a Facilitation Centre
notified by the Commissiongt®®

[(3A) Notwithstanding anything contained in suble (3), for the financial yed0202021 the
said selcertified reconciliation statement shall be furnished along with the said annual return
on or before the twentgighth day of February, 2022

81. Final return .-Every registered person required to furnish a final return under section
45, shall furnish such return electronically HORM GSTR-10through the commonaptal
either directly or through a Facilitation Centre notified by the Commissioner.

82. Details of inward supplies of persons having Unique Identity Numbef(1)Every

person who has been issued a Unique Identity Number and claims refund of the taxes paid on
his inward supplies, shall furnish the details of such supplies of taxabtés @r services or

both electronically inFORM GSTR-11, along with application for such refund claim,
through the common portal either directly or through a Facilitation Centre notified by the
Commissioner.

(2)  Every person who has been issued a Unique Identity Number for purposes other than
refund of the taxes paid shall furnish the details of inward supplies of taxable goods or
services or both as may be required by the proper offiddORM GSTR-11.

83.  Provisions relating to a goods and services tax practitionefl) An application in
FORM GST PCT-01 may be made electronically through ttemmonportal either directly

%85 bstituted w.e.f. 01.08.2021 vide Notf no. 30/2@RT dt . 30 . 0 7 ArhuaRréturni(1d Evenyi 8 0 .
registered person (other than those referred thdmproviso to susection (5) of section 33fserted vide Notf
no. 03/2019CT dt. 29.01.2019 wef 01.02.2019)ther than an Input Service Distributor, a person paying tax
under section 51 or section 52, a casual taxable person andrasiaent taxableerson, shall furnish an annual
return as specified under sgbction (1) of section 44 electronically in FORM GS¥Rhrough the common
portal either directly or through a Facilitation Centre notified by the Commissioner:

Provided that a person paying tax under sectigahall furnish the annual retuitm FORM GSTR-9A.
(2) Every electronic commerce operator required to collect tax at source under section 52 shall furnish annual
statement referred to in sigection (5) of tb said section FORM GSTR -9B.
(3) Every registered person whose aggregate turnover during a financial year exceeds two crore rupees shall get
his accounts audited as specified undersrdiion (5) of section 35 and he shall furnish a copy of auditagann
accounts and a reconciliation statement, duly certifie66ORM GSTR-9C, electronicallghrough the common
portaleither directly otthrougta Facilitation Centre notified by the Commissioner.

(Provided that for the financial year 202819 and 2012020, every registered person whose aggregate
turnover exceeds five crore rupees shall get his accounts audited as specified uséeticulf5) of section 35
and he shall furnish a copy of audited annual accounts and a reconciliation statement, dely, ¢efi©ORM
GSTR-9C for the said financial year, electronically through the common portal either directly or through a
Facilitation Centre notified by the Commissioner(Inserted vide Notf no. 16/202@t. 23.03.2020 and
Substituted vide Notf no. 79/2020 CT dt. 15.10.2020 forRrovided that every registered person whose
aggregate turnover during the financial year 22089 exceeds five crore rupees shall get his accounts audited
as specified under stgection (5) of section 35 and he shall furnish aycopaudited annual accounts and a
reconciliation statement, duly certified, FORM GSTR-9C for the financial year 2018019, electronically
through the common portal either directly or through a Facilitation Centre notified by the Comm)3sioner

189 nserted vide Notf no. 40/202TT dt 29.12.2021
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or through a Facilitation Centre notified by the Commissioner fooler®nt as goods and
services tax practitioner by any person who

(1) is a citizen of India;

(i) is a person of sound mind;

(i) is not adjudicated as insolvent;

(iv)  has not beenonvicted by a competent court;
andsatisfiesany of the following conditions, namely

(a) that he is a retired officer of the Commercial Tax Department of any State
Government or of thgCentral Board of Indirect TaxeSfand Customs,
Department of Revenue, Government of India, who, during his seurider

the Government, had worked in a post not lotrn therank of a GrougB
gazetted officer for a period of not less than two years; or

(b) that he has enrolled as a sales tax practitioner or tax return preparer under
the existing law for a periodf mot less than five years;

(c)he has passed

(1) a graduate or postgraduate degree or its equivalent examination
having a degree in Commerce, Law, Banking including Higher Auditing, or
Business Administration or Business Management from any Indian Witiver
established by any law for the time being in force; or

(i) a degree examination of any Foreign University recsaghby
any Indian University as equivalent to the degree examination mentioned in
subclause (i); or

(i)  any other examination notifietty the Government, on the
recommendation of the Council, for this purpose; or

(iv)  has passed any of the following examinations, namely:

(@ final examination of the Institute of Chartered
Accountants of India; or

(b)  final examination of thénstituteof Cost Accountants of
India; or

(c) final examination of the Institute of Company Secretaries
of India.

(2) On receipt of the application referred to in suke (1), the officer authorised in this
behalf shall, after making such enquiry as he consid=rsssary, either enrol the applicant as

a goods and services tax practitionerand issue a certificate to that eF€iRM GST PCT-

02 or reject his application where it is found that the applicant is not qualified to be enrolled as
a goods and servicestpractitioner.

(3) The enrolment made under suble (2) shall be valid until it is cancelled:

Msybstituted for ACentral B+«adt.®9.04.201%FNef01.62€019 vi de Not f
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Provided that no person enrolled as a goods and services tax practitioner shall be
eligible to remain enrolled unless he passes such examination conducted pesads and
by such authority as may be notified by the Commissioner on the recommendations of the
Council:

Provided further that no person whom the provisions of clause)(bf subrule (1)
apply shall be eligible to remain enrolled unless he pdksesaid examination within@eriod
of [thirty months]*from the appointed date.

4) If any goods and services tax practitioneris found guilty of misconduct in connection
with any proceedings under the Act, the authorised officer may, after giving hotica to
show cause iFORM GST PCT-03 for such misconduand after giving him a reasonable
opportunity of being heard, by order HORM GST PCT -04 direct that he shall henceforth

be disqualified under section 48 to function as a goods and serviceadtaigner.

(5)  Any person against whom an order under-sub (4) is made may, within thirty days
from the date of issue of such order, appeal to the Commissioner against such order.

(6) Any registered person may, at his option, authorise a goods and services tax
practitioneron thecommon portal in FORM GST PCT-05 or, at any time, withdraw such
authorisation iFORM GST PCT-05 and the goods and services tax practitioners authorised
shall be allowed to undertake such tasks as indicated in the said authorisation during the
period of authorisation.

(7)  Where a statement required to be furnished by a registered person has hisbadur

by the goods and services tax practitioner authorised by him, a confirmation shall be sought
from the registered person over email or SMS and the statement furnished by the goods and
services tax practitioner shall be made available to d¢igéstere person on the common
portal:

Provided that where the registered personsfdd respond to the request for
confirmation till the last date of furnishing of such statement, it shall be deemed that he has
confirmed the statement furnished by the goodssandices tax practitioner.

[(8) A goods and services tax practitioner can undertake any or all of the following activities
on behalf of a registered person, if so authorised by him to

(a) furnish the details of outward and inward supplies;

(b) furnish monthly quarterly, annual or final return;

(c) make deposit for credit into the electronic cash ledger;

(d) file a claim for refund;

(e) file an application for amendment or cancellation of registration;

(f) furnish information for generation ofweay bill;

(g) furnish details of chllan iInFORM GST ITC -04;

(h) file an application for amendment or cancellation of enrolment under rule 58; and

(i) file an intimation to pay tax under the composition scheme or withdraw from the
said scheme:

"MSsubstituted for the word fe-Clydh29022019wef01t0B.2009 vi de Not f
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Provided that where any application relating to ancléor refund or an application for
amendment or cancellation of registration or where an intimation to pay tax under composition
scheme or to withdraw from such scheme has been submitted by the goods and services tax
practitioner authorised by the regisdrperson, a confirmation shall be sought from the
registered person and the application submitted by the said practitioner shall be made available
to the registered person on the common portal and such application shall not be further
proceeded with untthe registered person gives his consent to the sdfme.]

(9)  Any registered person opting to furnish his return through a goods and services tax
practitioner shall

(@) give his consent iFORM GST PCT-05 to any goods and services tax
practitionerto preparand furnish his return; and

(b) before confirming submission of any statement prepared by the goods and
services tax practitioner, ensure that the facts mentioned in the return are true and
correct.

(10) The goods and services tax practitionershall
(@) prepare the statements with due diligence; and

(b)  affix his digital signature on the statements prepared by him or electronically
verify using his credentials.

(11) A goods and services tax practitioner enrolled in any other State or Union territory shall
be treated as enrolled in the State or Union territory for the purposes specifiee utes(@).

[83A. Examination of Goods and Services Tax Practitionergl) Everyperson referred to
in clause (b) of subule (1) of rule 83 and who is enrolled as aod® and services tax
practitioner under sulule (2) of the said rule, shall pass an examination as peuti3) of
the said rule.

(2) The National Academy of Customs, Indirect Taxes and Narcotics (hereinafter referred to
as ANACI NO) sdxanlinetonconduct t he

(3) Frequency of examination-The examination shall be conducted twice in a year as per the
schedule of the examination published by NACIN every year on the official websites of the
Board, NACIN, common portal, GST Council Secretariat andhi leading English and
regional newspapers

2 Substiuted vide Notf no. 03/20t€ T dt. 29.01.2019 wef 01.02.2019 fc
practitioner can undertake any or all of the following activities on behalf of a registered person, if so authorised

by him to

€) furnish the details of outward drinward supplies;

(b) furnish monthly, quarterly, annual or final return;

(c) make deposit for credit into the electronic cash ledger;

(d) file a claim for refund; and

(e) file an application for amendment or cancellation of registration:

Provided that where any application relating to a claim for refund or an application for amendment or
cancellation of registration has been submitted by the goods and services tax practitioner authorised by the
registered person, a confirmation shall begd from the registered person and the application submitted by the
said practitioner shall be made available to the registered person on the common portal and such application shall
not be proceeded with further until the registered person giveshiscohs t o t he same. 0
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(4) Registration for the examination and payment of fee(i)A person who is required to

pass the examination shall register online on a website specifidAGIN.

(i) A person who registers for the examination shall pay examination fee as specified by
NACIN, and the amount for the same and the manner of its payment shall be specified by
NACIN onthe official websites of the Board, NACIN and common portal.

(5) Examination centers:The examination shall be held across India at the designated
centers. The candidate shall be given an option to choose from the list of centers as provided
by NACINat the time of registration.

(6) Period for passing the examination and number of attempts allowed(i) Every person
referred to in clause (b) of suhle (1) of rule 83 and who is enrolled as a goods and services
tax practitioner under sutule (2) of the said rule is required to palse examination within

the period as specified in the second proviso ofraieh(3) of the said rule-f?

(i) A person required to pass the examination may avail of any number of attempts but these
attempts shall be within the period as specified in clélise

(iif) A person shall register and pay the requisite fee every time he intends to appear at the
examination.

(iv) In case thegoods and services tgxractitioner having applied for appearing in the
examination is prevented from availing one or more attempts due to unforeseen circumstances
such as critical illness, accident or natural calamity, he may make a request in writing to the
jurisdictional Conmissioner for granting him one additional attempt to pass the examination,
within thirty days of conduct of the said examinatiACINmayconsider such requests on
merits based on recommendations of the jurisdictional Commissioner.

(7) Nature of examination-The examination shall be a Computer Based Test. It shall have
one question paper consisting of Multiple Choice Questions. The pattern and syllabus are
specified in Annexuré\.

(8) Qualifying marks.- A person shall be required tocsee fifty per cent. of the total marks.

(9) Guidelines for the candidates (i) NACIN shall issue examination guidelines covering
issues such as procedure of registration, payment of fee, nature of identity documents,
provision of admit card, manner oéeporting at the examination center, prohibition on

"Substituted for A[(i) A person enrol | edle@wfrde goods
83 is required to pass the examination within two years of enrolment:
Provided that if a person is enrolled as a goodssandces tax practitioner before 1st of July 2018, he shall get
one more year to pass the examination:
Provided further that for a goods and services tax practitioner to whom the provisions of clause (ollef (@b
of rule 83 apply, the period to pathe examination will be as specified in the second proviso efdelf3) of
said rule. o viidC&dtobad0.2019no. 49/ 2019
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possession of certain items in the examination center, procedure of making representation and
the manner of its disposal.

(i) Any person who is or has been found to be indulging in unfair means acesashall be
dealt in accordance with the provisions of sule (10). An illustrative list of use of unfair
means or practices by a person is as under:

(a) obtaining support for his candidature by any means;

(b) impersonating;

(c) submitting fabricated documents

(d) resorting to any unfair means or practices in connection with the examination or in
connection with the result of the examination;

(e) found in possession of any paper, book, note or any other material, the use of which is not
permitted in the examinatiorenter;

(H communicating with others or exchanging calculators, chits, papers etc. (on which
something is written);

(g) misbehaving in the examination center in any manner;

(h) tampering with the hardware and/or software deployed; and

(i) attempting to commit or, asdltase may be, to abet in the commission of all or any of the
acts specified in the foregoing clauses.

(10) Disqualification of person using unfair means or practicelf any person is or has
been found to be indulging in use of unfair means or practit®8]N may, after considering
his representation, if any, declare him disqualified for the examination.

(11) Declaration of result-NACIN shall declare the results within one month of the conduct

of examinationon the official websites of the Board, NACINGST Council Secretariat,
common portal and State Tax Department of the respective States or Union territories, if any.
The results shall also be communicated to the applicantsriail@nd/or by post.

(12) Handling representations:A person not satisfied with his result may represent in
writing, clearly specifying the reasons therein to NACIN or the jurisdictional Commissioner as
per the procedure established WRCIN on the official websites of thBoard, NACIN and
common portal

(13) Power to relax- Where the Board or State Tax Commissioner is of the opinion that it is
necessary or expedient to do so, it may, on the recommendations of the Council, relax any of
the provisions of this rule with respect to any class or categomgrsbps.

Explanation:-For the purposes of this suble, the expressioris

@njurisdictional Commi ssionero means the
place declared as address in the application for enrolment as the GST Practitioner in
FORM GST PCT-1. It shall refer to the Commissioner of Central Tax if the enrolling
authority inFORM GST PCT-1 has been selected as Centre, or the Commissioner of
State Tax if the enrolling authority FORM GST PCT-1 has been selected as State;

(b) NACINmeansasootified by notification No. 24/201€entral Tax, dated 28.05.2018.
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Annexure-A

[See subrule 7]
Pattern and Syllabus of the Examination

PAPER: GST Law & Procedures:

Time allowed: 2 hours and 30 minutes
Number of Multiple Choice Questions: 100

Language of Questions: English and Hindi
Maximum marks: 200

Qualifying marks: 100

No negative marking

Syllabus:

1 | The Central Goods and Services Tax Act, 2017

2 | The Integrated Goods and Services Tax Act, 2017

3 | All The State Goods and Services Taots, 2017

4 | The Union territory Goods and Services Tax Act, 2017

5| The Goods and Services Tax (Compensation to States) Act, 2017

6 | The Central Goods and Services Tax Rules, 2017

7 | The Integrated Goods and Services Tax Rules, 2017

8 | All The StateGoods and Services Tax Rules, 2017

9 | Notifications, Circulars and orders issued from time to time under the said Acts and

] 174

[83B. Surrender of enrolment of goods and services tax practitioner.

1) A goods and services tax practitioner seeking to surrender his enrolment shall electronically submit an
application inFORM GST PCT-06, at the common portal, either directly or through a facilitation centre notified
by the Commissioner.

2) The Commissioar, or an officer authorised by him, may after causing such enquiry as deemed
fit and by order iFORM GST PCT-07, cancel the enrolment of such practitio]f@?.

84. Conditions for purposes of appearance(1)No person shall be eligible to attend
before any authority as a goods and services tax practitioner in connection with any
proceedings under the Act on behalf of any registered wegistered person unless he has
been enrolled under rule 83.

"nsertedvide Notf no. 60/2018 CT dt. 30.10.2018
178 nserted videNotf no.33/2019CT dt. 18.07.2019ith effect from adate to be notified later.
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(2) A goods ad services tax practitioner attending on behalf of a registered or-an un
registered person in any proceedings under the Act before any authority shall produce before
such authority, if required, a copy of the authorisation given by such per§@RM GST

PCT-05.

CHAPTER IX

PAYMENT OF TAX
85. Electronic Liability Register.-(1) The electronic liability register specified under sub
section (7) of section 49 shall be maintainedcF@RM GST PMT-01 for each person liable
to pay tax, interest, penalty, late fee or any other amountaothmon jprtal and all amounts
payable by him shall be debited to the saidregister.

(2)  The electronic liability register of the person shall be debited by

(@) the amount payable towards tax, interest, late fee or any other amount payable
as per the return furnishedby the said person;

(b)  the amount of tax, interest, penalty or any other amount payable as determined
by a proper officer in pursuance of any pro¢egs under the Act or as ascertained by

the said person;

(c) the amount of tax and interest payable as a result of mismatch under section 42
or section 43 or section 50; or

(d)  any amount of interest that may accrue from time to time.

(3)  Subject to theprovisions of section 49section 49A and section 498§, payment of

every liability by a registered person as per his return shall be made by debiting the electronic
credit ledger maintained as per rule 86 or the electronic cash ledger maintainedute §er

and the electronic liability register shall be credited accordingly.

(4)  The amount deducted under section 51, or the amount collected under section 52, or
the amount payable on reverse charge basis, or the amount payable under seetiopn 10
amount payable towards interest, penalty, feeor any other amount under the Act shall be paid
by debiting the electronic cash ledger maintained as per rule 87 and the electronic liability
register shall be credited accordingly.

(5)  Any amount of demandebited in the electronic liability register shall stand reduced to
the extent of relief given by the appellate authority or Appellate Tribunal or court and the
electronic tax liability register shall be credited accordingly.

(6) The amount of penalty ippsed or liable to be imposed shall stand reduced partly or
fully, as the case may be, if the taxable person makes the payment of tax, interest and penalty
specified in the show cause notice or demand order and the electronic liability register shall be
credited accordingly.

178 Inserted vide Notf no. 03/201OT dt. 29.01.2019 wef 01.02.2019
Page9lof 171



(7) A registered person shall, upon noticing any discrepancy in his electronic liability ledger,
communicate the same to the officer exercising jurisdiction in the matter, througgmth®on
portal InFORM GST PMT -04.

86.  Electronic Credit Ledger.-(1) The electronic credit ledger shall be maintained in
FORM GST PMT-02 for each registered person eligible for input tax credit under the Acton
the commonportal and every claim of input tax credit under the Act shall be credited to the
saidledger.

(2) The electronic credit ledger shall be debited to the extent of discharge of any liability
in accordance with the provisions of section@9section 49A or section 498J.

(3) Where a registered person has claimed refund of any unutilized amount from the
electronic credit ledger in accordance with the provisions of section 54, the amount to the
extent of the claim shall be debited in tlagddedger.

(4) If the refund so filed is rejected, either fully or partly, the amount debited under sub
rule (3), to the extent of rejection, shall becredited to the electronic credit ledger by the
proper officer by an order mademMORM GST PMT -03.

[(4A) Where a registered person has claimed refund of any amount paid as tax wrongly paid or
paid in excess for which debit has been made from the electronic credit ledger, the said
amount, if found admissible, shall beardited to the electronic criédedger by the proper
officer by an order made IHORM GST PMT-03]*"®

(5) Save as provided in thprovisionsof this Chapter, no entry shall be made directly in the
electronic credit ledger under any circumstance.

(6) A registered person shall, upon noticing any discrepancy in his electronic credit ledger,
communicate the same to the officer exercising jurisdiction in the matter, througinthen
portal INnFORM GST PMT -04.

Explanationi For the purposeof this wile, it is hereby clarified that a refund shall be deemed
to be rejected, if the appeal is finally rejected or if the claimant gives an undertaking to the
proper officer that he shall not file an appeal.

[86A. Conditions of use of amount available irlectronic credit ledger-

(1)  The Commissioner or an officauthorised by him in this behatiot below the rank of
an Assistant Commissioner,\iag reasons to believe that credit of input tax available in the
electronic credit ledger has been fraudulently availed or is ineligible in as much as

17 nserted vide Notf no. 03/201OT dt. 29.01.2019 wef 01.02.2019
"3 nserted vide Notf no. 16/2020T dt. 23.03.2020
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a) the credit of input tax has been availed on the strength of tax invoices or debit notes or
any other docunré prescribed under rule 36

i. issued by a registered person who has been foundexistent or not to be
conducting any business from any place for which registration has been obtained; or

ii. without receipt of goods or services or both; or

b) the credit of input tax has been availed on the strength of tax invoices or debit notes
or any other document prescribed under rule 36 in respect of any supply, the tax
charged in respect of which has not been paid to the Government; or

c) the registered pson availing the credit of input tax has been found-existent or
not to be conducting any business from any place for which registration has been
obtained; or

d) the registered person availing any credit of input tax is not in possession of a tax
invoiceor debit note or any other document prescribed under rule 36,

may, for reasons to be recorded in writing, not allow debit of an amount equivalent to such
credit in electronic credit ledger for discharge of any liability under section 49 or for claim of
any refund of any unutilised amount.
(2)The Commissioner, or the officer authorised by him undefrsigb(1) may, upon being
satisfied that conditions for disallowing debit of electronic credit ledger as above, no longer
exist, allow such debit.

(3) Such restrition shall cease to have effect after the expiry of a period of one year from

the date of impd&ing such restriction.d

[86B. Restrictions on use of amount available in electronic credit ledgeNotwithstanding
anything contained in these rules, tiegistered person shall not use the amount available in
electronic credit ledger to discharge his liability towards output tax in excess of-ninetger

cent. of such tax liability, in cases where the value of taxable supply other than exempt supply
andzerorated supply, in a nmih exceeds fifty lakh rupees:

Provided that the said restion shall not apply where

(a) the said person or the proprietor or kastathe managing director or any of its two
partners, wholktime Directors, Members of Managing Committee of Associations or
Board of Trustees, as the case may be, have paid more than one lakh rupees as income
tax under the Incomtax Act, 1961(43 of 1961 each of the last two financial years
for which the time limit to file return of income under subsection (1) of section 139 of
the said Act has expired; or

(b) the registered person has received a refund amount of more than one lakh rupees in the
precedingfinancial year on account of unutilised input tax credit under clause (i) of
first proviso of suksection (3) of section 54; or

(c) the registered person has received a refund amount of more than one lakh rupees in the
preceding financial year on account afutilised input tax credit under clause (ii) of
first proviso of subsection (3) of section 54; or

nserted vide Notho. 75/2019 CT dt26.12.2019
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(d) the registered person has discharged his liability towards output tax through the
electronic cash ledger for an amount which is in excess of 1% of thetdpait tax
liability, applied cumulatively, upto the said month in the current financial year; or

(e) the registered personiis
(i) Government Department; or
(i) a Public Sector Undertaking; or
(i) a local authority;or
(iv) a statutory body:

Provided further that the Commisner or an officer authorised by him in this behalf may
remove the said restriction after such verifications and such safeguards as he may §&em fit.]

87.  Electronic Cash Ledger-(1) The electronic cash ledger under sdction (1) of
section 49 shall be maintained FORM GST PMT -05 for each person, liable to pay tax,
interest, penalty, late fee or any other antpon the commongpgtal for crediting the amount
deposited and debitindpe payment therefrom towards tax, interest, penalty, fee or any other
amount.

(2)Any person, or a person on his behalf, shall generate a chaf&®@RM GST PMT -06 on

the commonportal and enter the details of the amount to be deposited by him towayds ta
interest, pealty, fees or any other amount:

[Provided that the challan IRORM GST PMT -06 generated at the common portal shall be
valid for a period of fifteen days.

(3) The deposit under suhle (2) shall be made through any of the following modes,
namely:
(1) Internet Banking through authorised banks;
(i) Credit card or Debit card through the authorised bank;
(i)  National Electronic Fund Transfer or Real Time Gross Settlement from any
bank; or
(iv)  Over the Counter payment through authorised banks for deposits up to ten
thousand rupees per challan per tax periga;ash, cheque or demand draft:

Provided that the restriction for deposit up to ten thousand rupees per challan in
case of an Over the Counter payment shall not apply to deposit to be niade by
(@) Government Departments or any other deposit to be made §yngeas may
be notified by the Commissioner in this behalf;

89nserted vide Notf n0.94/2020CT dt. 22.12.2020 w.e.f 01.01.2021
18Ynserted vide Notf no. 22/2017CT dt 17.08.2017
182 Omittedvide Notf no. 31/2019 CT dt. 28.06.2019
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(b) Proper officer or any other officer authorised to recover outstanding dues from
any person, whether registered or not, including recovery made through attachment or
sale of movable or immovableqperties;

(c) Proper officer or any other officer authorised for the amounts collected by way
of cash, cheque ordemand draft during any investigation or enforcement activity or any
ad hocdeposit:

[Provided further that a person supplying online informatiod database access or
retrieval services from a place outside India to atac@ble online recipient referred

to in section 14 of the Integrated Goods and Services Tax Act, 2017 (13 of 2017) may
also make the deposit under suite (2) through internati@ money transfer through
Society for Worldwide Interbank Financial Telecommunication payment network,
from the date to be notified by the Boattf]

Explanationi For the purposeof this subrule, it is hereby clarified that for making payment
of any amount indicated in the challan, the commission, if any, payable in respect of such
payment shall be borne by the person making such payment.

(4) Any payment required to be made by a person who is not registered under the Act,
shall be made on the basis of a temporary identification number generated through the
commonportal.

(5)  Where the payment is made by way of National Electronic Fund TrardRaal Time
Gross Settlementmode from any bank, the mandate form shall be generated along with the
challan on thecommon portaland the same shall be submitted to the bank from where the
payment is to be made:

Provided that the mandate form shall be védida period of fifteen days from the date
of generation of challan.

(6)  On successful credit of the amount to the concerned government account maintained in
the authorised bank, a Challan Identification Number shall be generated by the cadtii@cking
and the same shall be indicated in the challan.

(7)  On receipt oftheChallan Identification Number from the collectimgnk, the said
amount shall be credited to the electronic cash ledger of the person on whose behalf the
deposit has been made and ¢bemonportal shall make available a receipt to this effect.

(8) Where the bank account of the person concerned, or the person making the deposit on
his behalf, is debited but no Challan Identification Number is generated or generated but not
communicated to theommonportal, the said person may represent etexcally in FORM

GST PMT-07 through thecommonportal to thebank or electronic gateway through which

the deposit was initiated.

18jnserted vide Notf no. 22/2017CT dt 17.08.2017
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(9)  Any amount deducted under section 51 or collected under section 52 and diaimed
FORM-GSTR-02]"%y the registeredaxable person from whom the said amount was
deducted or, as the case may be, collected shall be credited to his electronic cagh ledger

aceordance-with-the provisions-of rgig '°°

(10) Where a person has claimed refund of any amount from the electronic cash ledger, the
said amount shall be debited to the electronic cash ledger.

(11) If the refund so claimed is rejected, either fully or partly, the amount debited under
subrule (10), tothe extent of rejection, shall be credited to the electronic cash ledger by the
proper officer by an order madehHORM GST PMT -03.

(12) A registered person shall, upon noticing any discrepancy in his electronic cash ledger,
communicate the same to thi#icer exercising jurisdiction in the matter, through tdoenmon
portal INnFORM GST PMT -04.

Explanationl.-The refund shall be deemed to be rejected if the appeal is finally rejected.

Explanatior2.i For the purposeof this rule, it is hereby clarified that a refund shall be
deemed to be rejected, if the appeal is finally rejected or if the claimant gives an undertaking
to the proper officer that he shall not file an appeal.

[(13) A registered person may, on the coomrportal, transfer any amount of tax, interest,
penalty, fee or any other amount available in the electronic cash ledger under the Act to the
electronic cash ledger for integrated tax, central tax, State tax or Union territory tax or cess in
FORM GST PMT-09.]*8¢

88. Identification number for each transaction.-(1) A unique identification number shall be
generated at theommon jrtal for each debit or credit to the electronic cash or credit ledger,
as the case may be.

(2)  The unique identification number relating to discharge of any liability shall be
indicated in the corresponding entry in the electronic liability register.

(3) A unique identification number shall be generated attibemon prtal for each credit
in theelectronic liability register for reasons other than those covered undeulsuR).

[88A. Order of utilization of input tax credit. - Input tax credit on account of integrated tax
shall first be utilisedowards payment of integrated tax, and the amount remaining, if any,

184 Omittedvide Notf no. 31/2019 CT dt. 28.06.2019

185 Omittedvide Notf no. 31/2019 CT dt. 28.06.2019

1% |nsertedvide Notf no. 31/2019 CT dt.28.06.2019 with effect from 21.04.2020 as notified by Notification
No. 37/2020 dated 28.06.2020.
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may be utilised towards the payment of central tax and State tax or Union territory tax, as the
case may be, in any order:

Provided that the input tax credit on account of centralState tax or Union territory
tax shall be utilised towards payment of integrated tax, central tax, State tax or Union territory
tax, as the case may be, only after the input tax credit available on account of integrated tax

has first been utilised full}/®’

¥ nserted vie Notf No. 16/2019CT dt. 29.03.2019
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CHAPTER X
REFUND

89.  Application for refund of tax, interest, penalty, fees or any other amount(1)Any
person, except the persons covanadernotification issued under section 55,claiming refund
of any tax, interest, penalty, fees or any other amount paid by diimer than refund of
integrated tax paid on goods exported out of Inaliay file [, subject to the provisions of rule
10B]*®® an application electronically ifORM GST RFD-0lthrough thecommon portal,
either directly or through a Facilitation Centre notified by the Commissioner:

Provided that any claim for refund relating to balance in the electronic cash ledger in
accordance uh the provisions of subection (6) of section 49 may be made through the
return furnished for the relevant tax periodd@RM GSTR-3 or FORM GSTR-4 or FORM
GSTR-7,as the case may be:

Provided further that in respect of supplies to a Special Economic Zone unit or a
Special Economic Zone developer, the application for refund shall be filed by the

(a) supplier of goods after such goods have been admitted in full in the Special
Economic Zone for authorisemperations, as endorsed by the specified officer of
the Zone;

(b) supplier of services along with such evidence regardaogipt of services for
authorised operations as endorsed by the specified officer of the Zone:

[Provided also that in respect of suppliegarded as deemed exports, the application
may be filed by;

(a) the recipient of deemed export supplies; or

(b) the supplier of deemed export supplies in cases where the recipient does not avail
of input tax credit on such supplies and furnishes arniaking to the effect that the
supplier may claim the refundf

Provided also that refund of any amount, after adjusting the tax payable by the
applicant out of the advance tax deposited by him under section 27 at the time of registration,
shall be claimedh the last return required to be furnished by him.

[A ( 1AWy person, claiming refund under section 77 of the Act of any tax paid by him, in
respect of a transaction considered by him to be an$t&t supply, which is subsequently
held to be an inteState supply, mayefore the expiry of a period of two years from the date
of payment of the tax on the int8tate supplyfile an application electronically ifFORM

GST RFD-01 through the common portal, either directly or through a Facilitation Centre
notified by the Commissioner:

188 |nserted vide Notf no. 35/201T dt. 24.09.2021 w.e.f. 01.01.2022 as notified by Notf no. 38/ZDRHt.
21.12.2021.

189 Substituted vide Notf no. 47/200T dt . 1 8 .PtoOide@ dst that if espectifpplies regarded as
deemed exports, the application shall be filed by the recipient of deemed export supplies
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Provided that the said application may, as regard to any payment of tax e8tateesupply
before coming into force of this suble, be filed before the expiry of a period of two years
from the date on which this suhble comes into forcg™*°

(2) The application under stiole (1) shall be accompanied by any of the following
documentary evidencaa Annexure 1 in FORM GST RFD-01, as applicable, to establish
that a refund is due to the applicamamely:

(@ the referenceumber of the order and a copy of the order passed by the proper
officer or an appellate authority or Appellate Tribunal or court resulting in such refund
or reference number of the payment of the amount specified hsemsion (6) of
section 107 and sukection (8) of section 112 claimed as refund;

(b) a statement containing the number and date of shipping bills or bills of export
and the number arttie date oftherelevant export invoices, in a case where the refund
is on account of export of goods;

(c) a statement containing the number and date of invoices and the relevant Bank
Realisation Certificates or Foreign Inward Remittance Certificates, as the case may be,
in a case where the refund is on accounhegxport of services;

(d)  a statement containing the number and date of invoices as provided in rule 46
along with the evidence regarditige endorsement specified in tisecondproviso to
subrule (1) inthe case ofthe supply of goods made to a Special Economic Zone unit
or a Speial Economic Zone developer;

(e) a statement containing the number and date of invoices, the evidence regarding
the endorsement specified in tleecondproviso to sukrule (1) and the details of
payment, along witlthe proof thereof, made by the recipiettt the supplier for
authorised operations as defined under the Special Economic Zone Act, 2005, in a case
where the refund is on account of supply of services made to a Special Economic Zone
unit or a Special Economic Zone developer;

[(N a declaration tothe effect that tax has not been collected from the Special
Economic Zone unit or the Special Economic Zone developer, in a case where the
refund is on account of supply of goods or services or both made to a Special
Economic Zone unit or a Special Ecoriordone developer'{*

(g) a statement containing the number and date of invoices along with such other
evidence as may be notified in this behalf, in a case where the refund is on account of
deemed exports;

(h) a statement containing the number &he date ofthe invoices received and
issued during a tax period in a case where the claim pertains to refund of angashutili
input tax credit under sugection (3) of section 54 where the credit has accumulated

190 |nserted vide Notf no. 35/202T dt. 24.09.2021.

¥! Substituted vide Notf no. 03/204®T dt . 29.01.2019 wef O heefieetthatahed f or
Special Economic Zone unit or the Special Economic Zone developer has not availed the input tax credit of the

tax paid by the supplier of goods or services or both, in a case where the refund is on account of supply of goods
orservicesnade to a Special Economic Zone wunit or a Speci a
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on account ofherate of tax ortheinputs béng higher than the rate of tax on output
supplies, other than rikted or fully exempt supplies;

(1) the reference number of the final assessment order and a copy of the said order
in a case where the refund arisea account dhefinalisation of provisonal
assessment;

() a statement showing the details of transactions considered aStateasupply
but which is subsequently held to be inBtate supply;

(k) a statement showing the details of the amount of claim on account of excess
payment of tax;

() a declaration to the effect that the incidence of tax, interest or any other amount
claimed as refund has not been passed on to any other person, in a case where the
amount of refund claimed does not exceed two lakh rupees:

Provided that a declaratias not required to be furnished in respecttioé
cases covered under clause (a) or clause (b) or clausedeuse(d) or clause (f) of
subsection (8) of section 54;

(m) a Certificate inAnnexure 2 of FORM GST RFD-01 issued by a chartered
accountant or a cost accountant to the effect that the incidence of tax, interest or any
other amount claimed as refund has not been passed on to any other person, in a case
where the amount of refund claimed exceeds two lakh rupees:

Provided that a certificate is not required to be furnished in respect of cases
covered under clause (a) or clause (b) or clauser(clause(d) or clause (fpf sub
section (8) of section 54;

Explanationi For the purposes of this rule

(1) in case of refands referred to in clause (c) of sséction (8) of section 54, the
expression Ainvoiceod means invoice cor
section 31;

(i) where the amount of tax has been recovered from the recipient, it shall be
deemed that the incidea of tax has been passed on to the ultimate consumer.
(3)  Where the application relates to refund of input tax credit, the electronic credit ledger
shall be debited by the applichgtan amount equal to the refund so claimed.

[(4) In the case of zemated supply of goods or services or both without payment of tax under
bond or letter of undertaking in accordance with the provisions e$eciion (3) of section 16

of the Integrated Goods and Services Tax Act, 2017 (13 of 20dfépd of input tax credit
shall be granted as per the following formiula

Refund Amount = (Turnover of zerated supply of goods + Turnover of zeeated
supply of services) x Net ITC +Adjusted Total Turnover

Where,-

(A) "Refund amount" means the masum refund that is admissible;
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(B) "Net ITC" means input tax credit availed on inputs and input services during the
relevant period other than the input tax credit availed for which refund is claimed
under sukrules (4A) or (4B) or both;

[( C) A T ofrzercoated supply of goods" means the value of zated supply of
goods made during the relevant period without payment of tax under bond or letter of
undertaking or the value which is 1.5 times the value of like goods domestically
supplied by the saenor, similarly placed, supplier, as declared by the supplier,
whichever is less, other than the turnover of supplies in respect of which refund is
claimed underub-rules (4A) or (4B) or botf**?

(D) "Turnover of zererated supply of services" means théueaof zererated supply
of services made without payment of tax under bond or letter of undertaking,
calculated in the following manner, namely:

Zerorated supply of services is the aggregate of the payments received during the
relevant period for zeroated supply of services and zeeted supply of services
where supply has been completed for which payment had been received in advance in
any period prior to the relevant period reduced by advances received faratssto
supply of services for which treupply of services has not been completed during the
relevant period;

[(E) AAdjusted Total Turnovero means the s

(@ the turnover in a State or a Union territory, as defined under clause
(112) of section 2, excluding the turnoversefvices; and

(b)  the turnover of zerovated supply of services determined in terms of
clause (D) above and naerorated supply of services,

excluding

(1) the value of exempt supplies other than zatted supplies; and

(i) the turnover of supplies in respect ofiieh refund is claimed under
subrule (4A) or sukrule (4B) or both, if any,

during the Ml evant period. 8]

(F) ARel evant periodod means the period fo

[(4A) In the case of supplies received on which the supplier has avhéeldenefit of the
Government of India, Ministry of Finance, notification No. 48/2@ehtral Tax dated the 18
October, 2017 published in the Gazette of InHetraordinary, Part 1l, Section 3, Sskction
(1), vide number G.S.R 1305 (E) dated the"18ctober, 2017, refund of input tax credit,

1925bstituted vide Notfio. 16/2026CT dt . 23. 03. 2020 f eaated $upp® pf gdodstmeans v er o f
the value of zerwated supply of goods made during the relevant period without payment of tax under bond or
letter of undertaking, other than the turnover of supplieespect of which refund is claimed under-sules
(4A) or (4B) or both;o
3Substituted vide Notf no. 39/2048T dt. 04.09.2018 for:
Ai(E) "Adjusted Total turnover" means the turnover 1in
of sectio 2, excluding
(a) the value of exempt supplies other than zated supplies and
(b) the turnover of supplies in respect of which refund is claimed undeukg(4A) or (4B) or both, if any,
during the relevant period; A
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availed in respect of other inputs or input services used in makingatewbsupply of goods
or services or both, shall be granted.

[(4B) Wherethe person claiming refund of unutilised input tax credit on account of zero rated
supplies without payment of tax hias

(a) received supplies on which the supplier has availed the benefit of the Government of India,
Ministry of Finance, notification No. 4004 7-Central Tax (Rate), dated the"2®ctober,
2017, published in the Gazette of India, Extraordinary, Part Il, Section 3&€stibn (i),
vide number G.S.R 1320 (E), dated thé"Z3ctober, 2017 or notification No. 41/2017
Integrated Tax (Rate), datede 23° October, 2017, published in the Gazette of India,
Extraordinary, Part Il, Section 3, Sgbkction (i), vide number G.S.R 1321(E), dated the
239 October, 2017; or

(b) availed the benefit of notification No. 78/26Customs, dated the $30ctober, 207,
published in the Gazette of India, Extraordinary, Part Il, Section 3,s&ction (i), vide
number G.S.R 1272(E), dated thé"I3ctober, 2017 or notification No. 79/20Customs,
dated the 18 October, 2017, published in the Gazette of India, Extraordinary, Part II,
Section 3, Sulsection (i), vide number G.S.R 1299(E), dated tH2Q&tober, 2017,

the refund of input tax credit, availed in respect of inputs received under the said nmtiicati

for export of goods and the input tax credit availed in respect of other inputs or input services

to the extent used in making such export of goods, shall be gjatiéd]

1%substituted vide Notf no54/2018C T dt . 09 . 1(4B) |2 thelcase bf suppligs received on which the
supplier has availed the benefit of the Government of India, Ministry of Finance, notification No. 40/2017
Central Tax (Rate) dated the®®ctober, 2017 published in thea@ette of IndiaExtraordinary, Part II, Section

3, Subsection (i), vide number G.S.R 1320 (E) dated the™2@ctober, 2017 or notification No. 41/2017
Integrated Tax (Rate) dated the™@ctober, 2017 published in the Gazette of Indi&traordinary, Pa II,

Section 3, Sutsection (i)yide number G.S.R 1321(E) dated thé“a3ctober, 2017 or notification No. 78/2017
Customs dated the $30ctober, 2017 published in the Gazette of Infistraordinary, Part Il, Section 3, Sub
section (i)yide number G.R 1272(E) dated the T¥ctober, 2017 or notification No. 79/20Customs dated

the 13" October, 2017 published in the Gazette of Indigtraordinary, Part Il, Section 3, Sskction (i)yide

number G.S.R 1299(E) dated thé"i3ctober, 2017, or all ahem, refund of input tax credit, availed in respect

of inputs received under the said notifications for export of goods and the input tax credit availed in respect of
other inputs or input services to the extent used in making such export of goods,shalj r ant ed . 0

1% Supstituted vide Notf no. 03/2046 T dt . 23.01.2018 w.e.f 23.10.201. Til
supplies received on which the supplier has availed the benefit of notification No. 4&@0t@l Tax dated 18
October, 2017, refund of input tax credit, availed in respect of other inputs or input services used in making zero
rated supply of goods or services or both, shall be granted.

(4B) In the case of supplies received on which the supplier has availednii@ bé notification No. 40/201-7

Central Tax (Rate) dated ¥30ctober, 2017 or notification No. 41/20Imegrated Tax (Rate) dated %3

October, 2017, or both, refund of input tax credit, availed in respect of inputs received under the said
notifications for export of goods and the input tax credit availed in respect of other inputs or input services to the
extent used in making such export of goods, shall be

19 Substituted wef 23.10.2017 vide Notf no. 75/2€07 dt 29.12.2017 foi f(4) In thecase of zergated supply

of goods or services or both without payment of tax under bond or letter of undertaking in accordance with the
provisions of suksection (3) of section 16 of the Integrated Goods and Services Tax Act, 2017 (13 of 2017),
refund ofinput tax credit shall be granted as per the following formula

Refund Amount = (Turnover of zemated supply of goods + Turnover of zeraied supply of services) x Net
ITC +Adjusted Total Turnover

Pagel02o0f 171



[(5) In the case of refund on account of inverted duty structefend ofinput tax credit
shall be granted as per the following formula:

Maximum Refund Amount = {(Turnover of inverted rated supply of gandsservicesx
Net ITC+ Adjusted Total Turnover} tax payable on such inverted rated supply of goods
and services.

Explanation:For the purpose®f this subrule, theexpression$

(a) ANet ITCO shall meaninput tax credit availedon inputs during the relevantperiod
otherthanthe input tax creditavailedfor which refundis claimedundersubrules(4A) or
(4B) or bath; and

[ AdjustedTotalt ur n andiér &1 p & a ishalthavethe samemeaningasassigned
to themin subrule (4).]**®

90. Acknowledgement- (1) Where the application relates to a claim for refund from the
electronic cash ledger, an acknowledgeme@RM GST RFD-02 shall be made available

Where;
(A) "Refund amount” means the maximum refuhdt is admissible;
(B) "Net ITC" means input tax credit availed on inputs and input services during the relevant period;

(C) "Turnover of zereated supply of goods" means the value of zated supply of goods made
during the relevant period without pagnt of tax under bond or letter of undertaking;

(D) "Turnover of zererated supply of services" means the value of zated supply of services made
without payment of tax under bond or letter of undertaking, calculated in the following manner,
namely:

Zerorated supply of services is the aggregate of the payments received during the relevant
period for zererated supply of services and zeeded supply of services where supply has
been completed for which payment had been received in advance in réoty péor to the
relevant period reduced by advances received forrzteal supply of services for which the
supply of services has not been completed during the relevant period;

(E) "Adjusted Total turnover" means the turnover in a State or a Unidtoterias defined under clause
(112) of section 2, excluding the value of exempt supplies other thawatetbsupplies, during the
relevant period;

(F) ARelevant periododo means thé period for which the

YSubstituted viddNotf no. 74/2018CT dt . 31.12. 2018 for f(b) fAAdjusted To
meaning as assigned toitinsubu |l e (4) . 0

%®Amendment made effective with effect from 01.07.2017 vide Notf no. 26/@T18t. 13.06.2017

Substituted vid&Notf n0.21/2018CT dt . 1 8 . 0 4 . 2Andhk Basef obrefundi qn &ccount of inverted duty

structure, refund of input tax credit shall be granted as per the following formula

Maximum Refund Amount = {(Turnover of inverted rated supply of goods) x Net ITC + Adjusted Total

Turnover}- tax payable on such inverted rated supply of goods

ExplanatonrrFor t he purposes of this sub rule, the expressi
have the same meanings as assigned to theminsube ( 4) . 0

Pagel03of 171



to the applicant through treemmonportal electronically, clearly indicating the date of filing
of the claimfor refund and the time period specified in sdttion (7) of section 54 shall be
counted from such date of filing.

(2)  The application for refund, other than claim for refund from electronic cash ledger,
shall be forwarded to the proper officer who ghalthin a period of fifteen days of filing of

the said application, scrutinize the application for its completeness and where the application
is found to be complet@ terms of sukrule (2), (3) and (4)of rule 8&n acknowledgement in
FORM GST RFD-02 shall be made available to the applicant throughatramon portal
electronically, clearly indicating the date of filing of the claim for refund and the time period
specified in suksection (7) of section 54 shall be counted from such date of filing.

(3) Where any deficiencies are noticed, the proper officer shall communicate the
deficiencies to the applicant iFORM GST RFD-03 through the common prtal
electronically, requiring him to file a fresh refund application after rectification of such
deficiencies.

[Provided that the time period, from the date of filing of the refund claiFORM
GST RFD-01till the date of communication of the deficienciedc@RM GST RFD-03 by
the proper officer, shall be excluded from the period of two years as specified sutder
section (1) of Section 54, in respect of any such fresh refund claim filed by the applicant after
rectification of the deficiencies¥

(4)  Where deficiencies have been communicated@RM GST RFD-03 under the State
Goods and Service Tax Rul2817, he same shall also deemed to have been communicated
under ths rule along withthe deficiencies communicated under suite (3).

[(B) The applicant may, at any time before issuance of provisional refund sanction order in
FORM GST RFD-04 or final refund sanction orderifORM GST RFD-06 or payment

order inFORM GST RFD-05 or refund withhold order iFORM GST RFD-07 or notice in

FORM GST RFD-08, in respect of any refund application filed RORM GST RFD-01,
withdraw the said application foefund by filing an application ifFORM GST RFD-01W.

(6)  On submission of application for withdrawal of refundA@ORM GST RFD-01W,

any amount debited by the applicant from electronic credit ledger or electronic cash ledger, as
the case may be, while filg application for refund IFORM GST RFD-01, shall be credited

back to the ledger from which such debit was méfe.]

91. Grant of provisional refund.-(1) The provisional refund in accordance with the
provisions of sufsection (6) ofsection 54 shall be granted subject to the condition that the
person claiming refund has, during any period of five years immediately preceding the tax
period to which the claim for refund relates, not been prosecuted for any offence under the Act
or underan existing law where the amount of tax evaded exceeds two hundred and fifty lakh
rupees.

(2)  The proper officer, aftescrutinyof the claim and the evidence submitted in support
thereof and on beingrima faciesatisfied that the amount claimed as refumder subyule (1)

%9 nserted vide Notho. 15/2021CT dt. 18.05.2021
MYnserted vide Notf no. 15/2022T dt. 18.05.2021
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is due to the applicant in accordance with the provisions essation (6) of section 54, shall
make an order iFORM GST RFD-04, sanctioning the amount of refund due to the said
applicant on a provisional basis within a period nateedingsevenlays from the date dhe
acknowledgement under suble (1) or subrule (2) of rule 90:

[Provided that the order issuedRORM GST RFD-04 shall not be required to be revalidated
by the proper officer’f*

(3)  The proper officer shall issue [@aymentorderf®in FORM GST RFD-05 for the
amount sanctioned under subdle (2) and the same shall be electronically credited to any of
the bank accounts of the applicant mentioned in his registration particulars and asdspecifie
the application forefund[on the basis of a consolidated payment adffice]

[Provided that the[paymentorderf®in FORM GST RFD-05 shall be required to be
revalidated where the refund has not been disbursed within the same financial year in which
the saidpaymenbrderf®wasissued.j°°

[(4) The Central Government shall disburse the refund based on the consolidated payment
advice issued under suble (3).F°’

92.  Order sanctioning refund.-(1)Where, upon examination of the application, the proper
officer is satisfied that a refund under ssdzrtion (5) of section 54 is due and payable to the
applicant, he shall make an orderAR®@RM GST RFD-06 sanctioning the amount of refund

to which the pplicant is entitled, mentioning therein the amount, if any, refunded to him on a
provisional basis under stdection (6) of section 54, amount adjusted against any outstanding
demand under the Act or under any existing law and the balance amount refundab

[(LA)Where, upon examination of the application of refund of any amount paid as tax other
than the refund of tax paid on zenated supplies or deemed export, the proper officer is
satisfied that a refund under sséction (5) of section 54 of the Act isedand payable to the
applicant, he shall make an orderF®RM RFD-06 sanctioning the amount of refund to be
paid, in cash, proportionate to the amount debited in cash against the total amount paid for
discharging tax liability for the relevant period, rtiening therein the amount adjusted against

any outstanding demand under the Act or under any existing law and the balance amount
refundable and for the remaining amount which has been debited from the electronic credit

201 nserted vide Notf no. 03/2010T dt. 29.01.2019 wef 01.02.2019

292 gybstitutedside Notf no. 31/2019 CT dt. 28.06.2019 with effect from 24.09.2019 as notified by Notificati
No. 42/2019 dated 24.09.20i9% r fipay ment order O

23Ynserted wef 24.09.2019 vide Notf no. 49/2629 dt. 09.10.2019

204 ybstitutedside Notf no. 31/2019 CT dt. 28.06.2019 with effect from 24.09.2019 as notified by Notification
No. 42/2019 dated 24.09.79

25 gybstitutedzide Notf no. 31/2019 CT dt. 28.06.2019 with effect from 24.09.2019 as notified by Notification
No. 42/2019 dated 24.09.2019

208 1nserted vide Notf no. 03/2010T dt. 29.01.2019 wef 01.02.2019

27 nserted wef 24.09.2019 vide Notf no. 49/2629 dt. 09.10.2019

280 mmited vide Notf no. 15/202CT dt 18.05.2021
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ledger for making payment of suchtahe proper officer shall issiE#®©RM GST PMT -03re-
crediting the said amount as Input Tax Créulielectronic credit ledgdf®®

(2)  Where the proper officer or the Commissioner is of the opinion that the amount of
refund is liable to be withheld under the provisions ofsettion (10) or, as the case may be,
subsection (11) of section 54, he shall pass an ordfPant A*° of FORM GST RFD-07
informing him the reasons for withholding of such refund.

[Provided that where the proper officer or the Commissioner is satisfied that the refund
IS no longer liable to be withheld, he may pass an order for release of withheld refund in Part
B of FORM GST RFD- 07.]***

(3)  Where the proper officer isatisfied, forreasons to be recorded in writinfpat the

whole or any part of the amount claimed as refund is not admissible or is not payable to the
applicant, he shall issue a noticeRORM GST RFD-08to the applicantrequiring him to

furnish a reply iIFORM GST RFD-09 within a period of fifteen days of the receipt of such
notice and after considering the reply, make an ordEORM GST RFD-06 sanctioning the
amount of refund in whole or part, or rejecting the said refund claim and the said order shall
be male available to the applicant electronically and the provisions cfweb(1) shall,
mutatis mutandisapply to the extent refund is allowed:

Provided that no application for refund shall be rejected without giving the applicant
an opportunityof being faed.

(4)  Where the proper officer is satisfied that the amount refundable undeunlsuld)[or

subrule (LA)**%r subrule (2) is payable to the applicant under-sabtion (8) of section 54,

he shall make an order FORM GST RFD-06 and issue fpaymenborderf*in FORM GST

RFD-05 for the amount of refund andthesameshall be electronically credited to any of the
bank accounts of the applicant mentioned in his registration particulars and as specified in the
application for rafind[on the basis of a consoligal payment advic&*

[Provided that the order issuedR®@RM GST RFD-06 shall not be required to be revalidated
by the proper officer:

Provided further that thfpaymentorderf*in FORM GST RFD-05 shall be required to be
revalidated where the refund has not been disbursed within the same financial year in which
the saidpaymentrderf*vas issued?f’

2Mnserted vide Notf no. 16/2020T dt 23.03.2020

Supbstituted for the word an@Td 88052021 iPart Bo vide No
“Mnserted vide Notf no. 15/2022T dt 18.05.2021

nserted vide Notf no. 16/2020T dt 23.03.2020

23 gubstituted videride Notf no. 31/2019 CT dt. 28.06.2019 with effect from 24.09.2019 as notified by
Notification No. 42/2019 dated 24.09.20190r fipayment advi ceo0

2 |nsertedvide Notf no. 31/2019 CT dt 28.06.2019 with effect from 24.09.2019 as notified by Notification
No. 42/2019 dated 24.09.2019.

25 gubstitutedzide Notf no. 31/2019 CT dt. 28.06.2019 with effect from 24.09.2019 as notified by Notification
No. 42/2019 dated 24.09.2090 r i p avyinteendt a d

#8 gybstitutedside Notf no. 31/2019 CT dt. 28.06.2019 with effect from 24.09.2019 as notified by Notification
No. 42/2019 dated 24.09.209o0r fipayment advi ceo

27 Inserted vide Notf no. 03/201OT dt. 29.01.2019 wef 01.02.2019
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[(4A) The Central Government shall disburse the refund based on the consolidated payment
adviceissued under sutule (4).F*®

(5)  Where the proper officer is satisfied that the amount refundable undeunlsuld)[or
subrule (LA)F*%r subrule (2) is not payable to the applicant under-settion (8) of section
54, he shall make an order MORM GST RFD-06 and issuda payment ordeff%in FORM
GST RFD-05, for the amount of refund to be credited to the Consumer Welfare Fund.

93. Credit of the amount of rejected refund claim-(1)Where any deficiencies have been
communicated undesubrule (3) of rule 90, the amount debited under-sub (3) of rule 89
shall be recredited to the electronic credit ledger.

(2)  Where any amount claimed as refund is rejected under rule 92, either fully or partly,
the amount debited, to the extent efection, shall be reredited to the electronic credit
ledger by an order made HORM GST PMT -03.

Explanationi For the purposes of this rule, a refund shall be deemed to be rejected, if the
appeal is finally rejected or if the claimant gives an unéegnggin writing to the proper officer
that he shall not file an appeal.

94.  Order sanctioning interest on delayed refundsWhere any interest is due and
payable to the applicant under section 56, the proper officer shall make an order along
witha[payment ordeffin FORM GST RFD-05, specifying therein the amount of refund
which is delayed, the period of delay for which inteisgtayable and the amount of interest
payable, and such amount of interest shall be electronically credited to any of the bank
accounts of the applicant mentioned in his registration particulars and as specified in the
application for refund.

95. Refund of tax to certain persons(1) Any person eligible to claim refund of tax paid

by him on his inward supplies as per notification issued section 55 shall apply for refund in
FORM GST RFD-10 once in every quarter, electronicallyn dhe common jrtal [or
otherwisef?, either directly orthrougha Facilitation Centre notified by the Commissioner,

(2)  An acknowledgement fothe receipt of the application for refund shall be issued in
FORM GST RFD-02.

(3)  The refund of tax paid by the applicant shall be available if

28 |nsertedvide Notfno. 31/2019 CT dt. 28.06.2019with effect from 24.09.2019 as notified by Notification
No. 42/2019 dated 24.09.20109.

Ynserted vide Notf no. 16/2020T dt 23.03.2020

220 gypstitutedzide Notf no. 31/2019 CT dt. 28.06.201%vith effect from awith effect fran 24.09.2019 as
notified by Notification No. 42/2019 dated 24.09.2619 r fAan advi ced

221 gybstitutedzide Notf no. 31/2019 CT dt. 28.06.2019 with effect from 24.09.2019 as notified by Notification
No. 42/2019 dated 24.09.209o0r fipayment advi ceo

224nsered vide Notf no. 75/201CT dt 29.12.2017

22%0mitted vide Notf no. 75/201CT dt 29.12.2017
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(@) the inward supplies of goodsor services orboth weceivedfrom a registered
person against a tax invoi¢ i igle tax
invoice-exceedsfive thousand-rupees—excluding-taxpaid; ]?any

(b) name and Goods and Services Tax ldentification Number or Unique ldentity
Number of the applicant is mentionidthe tax invoice; and

(c) such other restrictions or conditions as may be specified in the notification are
satisfied.

[Provided that where Unige Identity Number of the applicant is not mentioned in a tax
invoice, the refund of tax paid by the applicant on such invoice shall be available only if the
copy of the invoice, duly attested by the authorized representative of the applicant, is
submittedalong with the refund application FORM GST RFD-10.]%%

(4)  The provisions of rule 92 shathutatis mutandisapply for the sanction and payment
of refund under this rule.

(5)  Where an express provision in a treaty or other international agreemaititictothe
President or the Government of India is a party, is inconsistent with the provisions of th
Chapter such treaty or international agreement shall prevail.

[95A. Refund of taxes to the retail outlets established in departure area of an
international Airport beyond immigration counters making tax free supply to an
outgoing international tourist.-

(1) Retail outlet established in departure area of an international airport, beyond the
immigration counters, supplying indigenous goods to an ouggoiternational tourist who is
leaving India shall be eligible to claim refund of tax paid by it on inward supply of such
goods.

(2) Retail outlet claiming refund of the taxes paid on his inward supplies, shall furnish the
application for refund claim iIFORM GST RFD- 10B on a monthly or quarterly basis, as the
case may be, through the common portal either directly or through iktaiao Centre
notified by the Commissioner.

(3) The sekHcertified compiled information of invoices issued for the supply made during the
month or the quarter, as the case may be, along with concerned purchase invoice shall be
submitted alag with therefund application.

(4) The refund of tax paid by the said retail outlet shall be available if

(a) the inward supplies of goods were received by the said retail outlet from a registered
person against a tax invoice;

(b) the said goods were supplied by the sathil outlet to an outgoing international
tourist against foreign exchange without charging any tax;

22%0mitted vide Notf no. 75/201CT dt 29.12.2017. Amendment made effective with effect from 01.07.2017
vide Notf no. 26/201&T dt. 13.06.2017
223 Inserted vide Notf no40/2021CT dt 29.12.2021 w.e.f. 01.04.2021
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(c) name and Goods and Services Tax Identification Number of the retail outlet is
mentioned in the tax invoice for the inward supply; and
(d) such other restriatins or conditions, as may be specified, are satisfied.

(5)  The provisions of rule 92 shall, mutatis mutandis, apply for the sanction and gaymen
of refund under this rule.

Explanationr- For t he purposes of t his r unlael, ttohuer iesx
shall mean a person not normally resident in India, who enters India for a stay of not more
than six months for legitimate némmigrant purposes°

96. Refund of integrated tax paid on goodgor servicesf?’exported out of India.-(1)

The stipping bill filed by [an exporter of good&F shall be deemed to be an application for
refund of integrated tax paid on the goods exported out of India and such application shall be
deemed to have been filed only when:

(a) the person irtharge of the conveyance carrying the export goods duly [Ales
departure manifest &ff an export manifest or an export report covering the number
and the date of shipping bills or bills of export; and

(b) the applicant has furnished a valid returrf@RM GSTR-3or FORM GSTR-3B,
as the case may pe

[(c) the applicant has undergone Aadhaar authentication in the manner provided in rule
10B]%*°

(2) The detailof the felevant export invoices in respect of export of goddspntained in

FORM GSTR-1 shall be transmitted electronically by the common portal to the system
designated by the Customs and the said system shall electronically transmit to the common
portal, a confirmation that the goods covered by the said invoices have been exported out of
India.

[Provided that where the date for furnishing the details of outward suppk¢3RM
GSTR-1 for a tax period has been extended in exercise of the powers conferred under section
37 of the Act, the supplier shall furnish the information relating to exports as specified in
Table 6A ofFORM GSTR-1 after the return iFORM GSTR-3B has been furnisheshd the
same shall be transmitted electronically by the common portal to the system designated by the
Customs:

Provided further that the information in Table 6A furnished under the first proviso
shall be autarafted inFORM GSTR-1 for the said tax perioff>2

228 Insertedvide Notf no. 31/2019 CT dt. 28.06.201®ef 01.07.2019

22nsertedwef 23.10.201%ide Notf no. 75/201CT dt. 29.12.2017

Substitut edar oex wdfi®8 B0 Mvile Nbtfo. 03/2018CT dt. 23.01.2018
2Ynserted vide Notf no. 74/2018T dt. 31.12.2018

*nserted vide Notf no. 35/2021T dt 24.09.2021 w.e.f. 01.01.2022 as notified by Notf no. 38/ZDRt
21.12.2021

Blsybstituted froeal etvlaent werxdofrR2Hl®.2007vvié blatfsnd. 032038T dt.
23.01.2018
“Inserted vide Notf no. 51/20147CT dt. 28.10.2017
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(3) Upon the receipt of the information regarding the furnishing of a valid retUf®RM
GSTR-3or FORM GSTR-3B, as the case may foem the common portaljthe system
designated by the Customs or the proper officer of Customs, as the case may be, shall process
the claim of refund in respect of export of gogtfsind an amount equal to the integrated tax

paid in respect of each shipping bill or bill of expshall be electronically credited to the

bank account of the applicant mentioned in his registration particulars and as intimated to the
Customs authorities.

(4) The claim for refund shall be withheld where,

(a) a request has been received from the jstisthal Commissioner of central tax,
State tax or Union territory tax to withhottle payment of refund due to the person
claiming refund in accordance with the provisions of-sattion (10) or sulection
(11) of section 54; or

(b) the proper officer o€Customs determines that the goods were exported in violation
of the provisions of the Customs Act, 1962.

(5) Where refund is withheld in accordance with the provisions of clause (a)-ofilsu@),

the proper officer of integrated tax at the Cust@tasion shall intimate the applicant and the
jurisdictional Commissioner of central tax, State tax or Union territory tax, as the case may be,
and a copy of such intimation shall be transmitted to the common portal.

(6) Upon transmission dheintimationunder sukrule (5), the proper officer of central tax or
State tax or Union territory tax, as the case may be, shall pass an ofartirA]** of
FORM GST RFD-07.

(7) Where the applicant becomes entitled to refund of the amount withheld under cladise (a) o
subrule (4), the concerned jurisdictional officer of central tax, State tax or Union territory tax,
as the case may be, shall proceed to refund the arflappiassing an order IRORM GST
RFD-06 after passing an order for release of withheld refund in PartFO8&M GST RFD-

07.]7%

(8) The Central Government may pay refundtloé integrated tax to the Government of
Bhutan onthe exports to Bhutan for such class of goods as may be notified inethéfland

where such refund is paid to the Government of Bhutan, the exporter shall not be paid any
refund oftheintegrated tax.

[[(9) The application for refund of integrated tax paid on the services exported out of India
shall be filed iINnFORM GST RFD-01 and shall be dealt with in accordance with the
provisions of rule 8F>°

[[[(10) The persons claiming refund of integrated tax paid on exports of goods or services
should not have

Bgsubstituted the systemtdasgnatedbby the Cusitoms shall process the claim fororefumd e . f
23.10.2017 videNotfio.03/2018CT dt. 23.01.2018

®Substituted for the word an-@Td. 88052021 7
Substituted f o rafterpgassingan order FORMIGST BRDtO&Tr Vi
dt. 18.05.2021
*nsertedwef 23.102017vide Notf no. 75/201CT dt. 29.12.2017
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(a) received supplies on which the benefit of the Government dd,IMinistry of Finance
notification No. 48/201«Central Tax, dated the 18th October, 2017, published in the Gazette
of India, Extraordinary, Part I, Section 3, Sséction (i), vide number G.S.R 1305 (E), dated
the 18th October, 2017 except so far it tedato receipt of capital goods by such person
against Export Promotion Capital Goods Scheme or notification No. 40@é&diffal Tax
(Rate), dated the 23rd October, 2017, published in the Gazette of India, Extraordinary, Part I,
Section 3, Sufsection (i) vide number G.S.R 1320 (E), dated the 23rd October, 2017 or
notification No. 41/2014ntegrated Tax (Rate), dated the 23rd October, 2017, published in the
Gazette of India, Extraordinary, Part Il, Section 3, -Seattion (i), vide number G.S.R 1321

(E), dated the 23rd October, 2017 has been availed; or

(b) availed the benefit under notification No. 78/2@Lirstoms, dated the 13th October, 2017,
published in the Gazette of India, Extraordinary, Part I, Section 3;s&ction (i), vide
number G.S.R 1272(Eylated the 13th October, 2017 or notification No. 79/20Lgtoms,

dated the 13th October, 2017, published in the Gazette of India, Extraordinary, Part Il, Section
3, Subsection (i), vide number G.S.R 1299 (E), dated the 13th October, 2017 excepttso far i

relates to receipt of capital goods by such person against Export Promotion Capital Goods
SChemeﬂ37]238]239

37 Substituted vide Notf no. 54/2048T dt.09.10.2018 forfi( 10) The persons cl ai ming re
paid on exports of goods or services should not have received supplies on which the suppleilddshe
benefit of the Government of India, Ministry of Finance, notification No. 48/aDdrtral Tax, dated the 18
October, 2017, published in the Gazette of India, Extraordinary, Part Il, Section-8e@&idn (i), vide number
G.S.R 1305 (E), detl the 18 October, 2017 or notification No. 40/20Central Tax (Rate) dated the®3
October, 2017, published in the Gazette of India, Extraordinary, Part I, Section-8e&idn (i), vide nhumber
G.S.R 1320 (E), dated the 2®ctober, 2017 or notifation No. 41/201Integrated Tax (Rate), dated the®23
October, 2017, published in the Gazette of India, Extraordinary, Part I, Section-8e&idn (i), vide number
G.S.R 1321 (E), dated the"2®ctober, 2017 or notification No. 78/20Customs, datd the 13 October, 2017,
published in the Gazette of India, Extraordinary, Part Il, Section 3s8&etion (i), vide number G.S.R 1272(E),
dated the 18 October, 2017 or notification No. 79/20Customs, dated the 1®ctober, 2017, published in the
Gazette of India, Extraordinary, Part Il, Section 3, Selstion (i), vide number G.S.R 1299 (E) dated th& 13
October, 2017.0

238 gybstituted w.e.f 23.10.2017 Notfno. 53/2@@9d dt . 09.10. 2018 for: @A(10) The
integrated tax paidn exports of goods or services should not have

(a) received supplies on which the benefit of the Government of India, Ministry of Finance notification No.
48/2017Central Tax, dated the $®ctober, 2017 published in the Gazette of InHietraordinary, Art I,
Section 3, Sutsection (i)yide number G.S.R 1305 (E), dated the"1®ctober, 2017 or notification No.
40/2017Central Tax (Rate), dated the'?®ctober, 2017 published in the Gazette of Inéigtraordinary,
Part I, Section 3, Subection (i)yide number G.S.R 1320 (E), dated thé’3ctober, 2017 or notification
No. 41/2017Integrated Tax (Rate), dated the™2®ctober, 2017 published in the Gazette of India,
Extraordinary, Part Il, Section 3, Ssection (i),vide number G.S.R 1321 (E), dat¢he 28 October, 2017
has been availed; or

(b) availed the benefit under notification No. 78/2@tdstoms, dated the T3ctober, 2017 published in the
Gazette of IndiaExtraordinary, Part I, Section 3, Ssbkction (i),vide number G.S.R 1272(E), datelet
13" October, 2017 or notification No. 79/20Customs, dated the $30ctober, 2017 published in the
Gazette of IndiaExtraordinary, Part Il, Section 3, Ssection (i)yidenumber G.S.R 1299 (E), dated theé"13
October, 2017.0

29 gypstituted w.e.f 220.2017, vide Notf no. 39/2018T dt. 04.09.2018 for:
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[Explanation. For the purpose of this suble, the benefit of the notifications mentioned
therein shall not be considered to have been availed only where the registered person has paid
Integrated Goods and Services Tax and Compensation Cess on inputs and has availed
exemption of only Basic Customs Duty (BCD) under the said notifinaif°

96A. [Export] **! of goods or services under bond or Letter of Undertaking(1) Any
registered person availing the option to supply goods or services for export without payment
of integrated tax shall furnish, prior to export, a bond or a Letter of UndertakiR@RM

GST RFD-11 to the jurisdictional Commissioner, binding himsglfpay the tax due along

with the interest specified under ssbction (1) of section 50 within a perioddf

(a) fifteen days after the expiry of three moni§ or such further period as may
be allowed by the Commissioneffpm the date of issue of the invoice for
export, if the goods are not exported out of India; or

(b) fifteen days after the expiry of one year, or such further period as may be
allowed by the Commissioner, from the date of issue of the invoice for export,
if the payment of such services is not received by the exporter in convertible
foreign exchangéor in Indian rupees, wherever permitted by the Reserve Bank

of India’*®

(2)  The details of the export invoices containedHBRM GSTR-1 furnished on the
comma portal shall be electronically transmitted to the system designated by Customs and a
confirmation that the goods covered by the said invoices have been exported out of India shall
be electronically transmitted to the common portal from the said system.

fi(10) The persons c¢claiming refund of integrated tax
supplies on which the supplier has availed the benefit of the Government of Midiairy of Finance,
notification No. 48/2011Central Tax dated the 18th October, 2017 published in the Gazette of India,
Extraordinary, Part Il, Section 3, Swglection (i), vide number G.S.R 1305 (E) dated the 18th October, 2017 or
notification No. 40/2Q7-Central Tax (Rate) 23rd October, 2017 published in the Gazette of India, Extraordinary,
Part Il, Section 3, Subection (i), vide number G.S.R 1320 (E) dated the 23rd October, 2017 or notification No.
41/2017Integrated Tax (Rate) dated the 23rd Octol2®17 published in the Gazette of India, Extraordinary,

Part Il, Section 3, Subection (i), vide number G.S.R 1321 (E) dated the 23rd October, 2017 or notification No.
78/2017Customs dated the 13th October, 2017 published in the Gazette of Indiardirarg Part I, Section

3, Subsection (i), vide number G.S.R 1272(E) dated the 13th October, 2017 or notification No. 79/2017
Customs dated the 13th October, 2017 published in the Gazette of India, Extraordinary, Part I, Section 3, Sub
section(), le number G.S. R 1299 (E) dated the 13th October

The above text was substituted w.e.f 23.10.2017 vide Notf no. 03/2018t.23.01.2018. Till then it read as: (9)
The persons claiming refund of integrated tax paid on export of goods or servickd sbbhave received
supplies on which the supplier has availed the benefit of notification No. 48(&1t¥al Tax dated #8October,
2017 or notification No. 40/201Central Tax (Rate) dated @3ctober, 2017 or notification No. 41/2017
Integrated TaxRate) dated Z30ctober, 2017.

2Ynserted vide Notf no. 16/2020T dt.23.03.2020 wef 23.10.2017
241 gybstituted vide Notf no. 03/2049T dt . 29.01.2019 wef 01.02.2019 for
exporto
2nserted vide Notho. 47/2017CT dt. 18.10.2017
23 nserted vide Notf no. 03/201OT dt. 29.01.2019 wef 01.02.2019
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[Provided that where the date for furnishing the details of outward suppke&3RM
GSTR-1for a tax period has been extended in exercise of the powers conferred under section
37 of the Act, the supplier shall furnish the information relating to exports as specified in
Table 6A ofFORM GSTR-1 after the return iFORM GSTR-3B has been furnisheshd the
same shall be transmitted electronically by the common portal to the system designated by the
Customs:

Provided further that the information in Table 6A furnished under the first proviso
shall be autalrafted inFORM GSTR-1 for the said tax perioff**

(3) Where the goods are not exported within the time specified inrudel(1) and the
registered person fails to pay the amount mentioned in the sardlsulthe export as allowed
under bond or Letter of Undertaking shall be withdrawn forthwith &edsaid amount shall
be recovered from the registered person in accordance with the provisions of section 79.

(4)  The export as allowed under bond or Letter of Undertaking withdrawn in terms-of sub
rule (3) shall be restored immediately when the regisieeesbn pays the amount due.

(5) The Board, by way of notification, may specify the conditions and safeguards under
which a Letter of Undertaking may be furnished in place of a bond.

(6)  The provisions of sub rule (1) shall appigutatis mutandisin respect of zeroated
supply of goods or services or both to a Special Economic Zone developer or a Special
Economic Zone wunit without payment of integr

[96B. Recovery of refund of unutilised input tax credit or integrated tax paid on export

of goods where export proceeds not realiséd1)Where any refund of unutilised input tax
credit on account of export of goods or of integrated tax paid on export of goods has been paid
to an applicant but the sale proceeds in respect of such export goedsoh&een realised, in

full or in part, in India within the period allowed under the Foreign Exchange Management
Act, 1999 (42 of 1999), including any extension of such period, the person to whom the refund
has been made shall deposit the amount so reflyrtd the extent of nerealisation of sale
proceeds, along with applicable interest within thirty days of the expiry of the said period or,
as the case may be, the extended period, failing which the amount refunded shall be recovered
in accordance withhe provisions of section 73 or 74 of the Act, as the case may be, as is
applicable for recovery of erroneous refund, along with interest under section 50:

Provided that where sale proceeds, or any part thereof, in respect of such export goods are not
realised by the applicant within the period allowed under the Foreign Exchange Management
Act, 1999 (42 of 1999), but the Reserve Bank of India writes off the requirement of realisation
of sale proceeds on merits, the refund paid to the applicant shall restdverred.

(2)  Where the sale proceeds are realised by the applicant, in full or part, after the amount
of refund has been recovered from him underrsid (1) and the applicant produces evidence
about such realisation within a period of three months from the datealefateon of sale
proceeds, the amount so recovered shall be refunded by the proper officer, to the applicant to

2nserted vide Notf no. 51/201CQT dt. 28.10.2017
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the extent of realisation of sale proceeds, provided the sale proceeds have been realised within
such extended period as permitted by the ResBank 6 India]**

[97. Consumer Welfare Fund.-(1) All amountsof duty/centraltax/ integratedtax /Union
territory tax/cessand income from investmentalong with other monies specifiedin sub
section(2) of section12C of the Central Excise Act, 1944 (1 of 1944), section57 of the
CentralGoodsandServicesTax Act, 2017(12 of 2017)readwith section20 of the Integrated
GoodsandServicesTax Act, 2017(13 of 2017),section21 of the Union Territory Goodsand
ServicesTax Act, 2017 (14 of 2017) and section 12 of the Goods and Services Tax
(Compensatiomo States)Act, 2017(15 of 2017)shallbe creditedto the Fund:

Provided that an amount equivalent to fifty per cent. of the amount of integrated tax
determined under stdection (5) of section 54 of the Central Goods and Services Tax Act,
2017, read with section 20 of the Integrated Goods and Services Tax Act, 2017, shall be
deposited in the Fund

[Provided further that an amount equivalent to fifigr cent. of the amount of cess
determined under stgection (5) of section 54 read with section 11 of the Goods and Services
Tax (Compensation to States) Act, 2017 (15 of 2017), shall be deposited in thé*und.]

(2) Where any amount, having been creditethe Fund, is ordered or directed to be paid to
any claimant by the proper officer, appellate authority or court, the same shall be paid from
the Fund.

(3) Accounts of the Fund maintained by the Central Government shall be subject to audit by
the Comptrtler and Auditor General of India.

(4) The Government shall, by an order, constitute a Standing Committee (hereinafter referred

to as the o6Commi t t e e &hairnam, a Memder Seeratary ancasuch a
other members as it may deem fit and then@uttee shall make recommendations for proper
utilisation of the money credited to the Fund for welfare of the consumers.

(5) (a) The Committee shall meet as and when neceggargrally four times in a year;

(b) the Committee shall meet at such time plate as the Chairman, or in his absence, the
Vice-Chairman of the Committee may deem fit;

*nserted vide Notf no. 16/2020T dt.23.03.2020
240 with effect from the date as may be notifigkde following rule shall be inserted96C. Bank Account for

credit of refund.- For the purposes of suhle (3) ofrule 91,sub ul e (4) of rule 92 and ru
shall mean such bank account of the applicant which is in the name of applicant andlaidine Permanent

Account Number:

Provided that in case of a proprietorship concern, the Permanent Account Number of the proprietor shall
al so be linked with the [Natfcd 3582021 €TdnBR400.2081] t he propri e

2Inserted vide Notho. 26/2018CT dt. 13.06.2018
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(c) the meeting of the Committee shall be presided over by the Chairman, or in his absence, by
the ViceChairman;

(d) the meeting of the Committee shall be called,tae r gi ving at | east
writing to every member;

(e) the notice of the meeting of the Committee shall specify the place, date and hour of the
meeting and shall contain statement of business to be transacted thereat;

() no proceeding of #n Committee shall be valid, unless it is presided over by the Chairman
or Vice-Chairman and attended by a minimum of three other members.

(6) The Committee shall have powers

(a) to require any applicant to get registered with any authority as the C8otratnment
may specify;

(b) to require any applicant to produce before it, or before a duly authorised officer of the
Central Government or the State Government, as the case may be, such books,
accounts, documents, instruments, or commodities in custody @mdolcof the
applicant, as may be necessary for proper evaluation of the application;

(c) to require any applicant to allow entry and inspection of any premises, from which
activities claimed to be for the welfare of consumers are stated to be carriedaon, to
duly authorised officer of the Central Government or the State Government, as the case
may be;

(d) to get the accounts of the applicants audited, for ensuring proper utilisation of the
grant;

(e) to require any applicant, in case of any default, or suppreskimaterial information
on his part, to refund in lumgum along with accrued interest, the sanctioned grant to
the Committee, and to be subject to prosecution under the Act;

() to recover any sum due from any applicant in accordance with the provisions of the
Act;

(g) to require any applicant, or class of applicants to submit a periodical report, indicating
proper utilisation of the grant;

(h) to reject an application placed before it on account of factual inconsistency, or
inaccuracy in material particulars;

(i) to recanmend minimum financial assistance, by way of grant to an applicant, having
regard to his financial status, and importance and utility of the nature of activity under
pursuit, after ensuring that the financial assistance provided shall not be misutilised;

() to identify beneficial and safe sectors, where investments out of Fund may be made,
and make recommendations, accordingly;

(k) to relax the conditions required for the period of engagement in consumer welfare
activities of an applicant;

() to make guidelines fahe management, and administration of the Fund.

(7)  The Committee shall not consider an application, unless it has been inquired into, in
material details and recommended for consideration accordingly, by the Member Secretary.
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[(7A) The Committee shall makavailable to the Board Fi&r centof the amount credited to

the Fund each year, for publicity or consumer awareness on Goods and Services Tax, provided
the availability of funds for consumer welfare activities of the Department of Consumer
Affairs is rot less than twentfive crore rupees per annuffy

(8) The Committee shall make recommendations:

(a) for making available grants to any applicant;
(b) for investment of the money available in the Fund;

(c) for making available grants (on selective basis) feimbursing legal expenses
incurred by a complainant, or class of complainants in a consumer dispute, after its
final adjudication;

(d) for making available grants for any other purpose recommended by the Central
Consumer Protection Council (as may be considl@ppropriate by the Committee);

Explanation- For the purposes of this rule,

(@) ‘'Act’' means the Central Goods and Services Tax Act, 2017 (12 of 2017), or the Central
Excise Act, 1944 (1 of 1944) as the case may be;

(b) ‘'applicant' means,

() the Central Government or State Government;

(i) regulatory authorities or autonomous bodies constituted under an Act of Parliament
or the Legislature of a State or Union Territory;

(iif) any agency or organization engaged in consumer welfare adifittea minimum
period of three years, registered under the Companies Act, 2013 (18 of 2013) or under
any other law for the time being in force;

(iv) village or mandal or samiti or samiti level-operatives of consumers especially
Women, Scheduled Castasd Scheduled Tribes;

(v) an educational or research institution incorporated by an Act of Parliament or the
Legislature of a State or Union Territory in India or other educational institutions
established by an Act of Parliament or declared to be deem@dUniversity under
section 3 of the University Grants Commission Act, 1956 (3 of 1956) and which has
consumers studies as part of its curriculum for a minimum period of three years; and

(vi) a complainant as defined under clause (b) ofsadtion (1) ofsection 2 of the
Consumer Protection Act, 1986 (68 of 1986), who applies for reimbursement of legal
expenses incurred by him in a case instituted by him in a consumer dispute redressal
agency.

(c) ‘'application' means an application in the form as specifiethé Standing Committee
from time to time;

2 nserted wef 01.07.2017 vide Notf no. 49/2629 dt. 09.10.2019
22%0mitted w.e.f. 01.07.2017 vide Notf no. 49/26QY¥ dt. 09.10.2019
Pagell6of 171



(d) 'Central Consumer Protection Council' means the Central Consumer Protection Council,
established under stdection (1) of section 4 of the Consumer Protection Act, 1986 (68
of 1986), for promotion and protectiof rights of consumers;

(e) ['Committee’ means the Committee constituted underdal(4)]

(H 'consumer' has the same meaning as assigned to it in clause (d}safcgab (1) of
section 2 of the Consumer Protection Act, 1986 (68 of 1986), and includes esrafum
goods on which central tax has been paid;

(99 6dutyd means the duty paid wunder t he Cen
Customs Act, 1962 (52 of 1962);

() 6Fundé means the Consumer Wel fare Fund est
subsection(1) of section 12C of the Central Excise Act, 1944 (1 of 1944) and section
57 of the Central Goods and Services Tax Act, 2017 (12 of 2017);

(i) 'proper officer' means the officer having the power under the Act to make an order that
the whole or any part of theentral tax is refundabje®

250 gybstituted vide Notf no. 21/2048T dt. 18.04.2018 for Consumer Welfare Fu(iAll credts to the
Consumer Welfare Fund shall be made undefralgh(5) of rule 92.

(2) Any amount, having been credited to the Fund, ordered or directed as payable to any claimant by orders of the
proper officer, appellate authority or Appellate Tribunal orrtahall be paid from the Fund.

(3) Any utilisation of amount from the Consumer Welfare Fund undeseation (1) of section 58 shall be made

by debiting the Consumer Welfare Fund account and crediting the account to which the amount is transferred for
utilisation.

(4) The Government shall, by an order, constitute a Standing Committee with a ChairmanChaiicgan, a

Member Secretary and such other Members as it may deem fit and the Committee shall make recommendations
for proper utilisation of the may credited to the Consumer Welfare Fund for welfare of the consumers.

(5) The Committee shall meet as and when necessary, but not less than once in three months.

(6) Any agency or organisation engaged in consumer welfare activities for a period of ¢hrserggistered

under the provisions of the Companies Act, 2013 (18 of 2013) or under any other law for the time being in force,
including village or mandal or samiti level-operatives of consumers especially Women, Scheduled Castes and
Scheduled Tribegr any industry as defined in the Industrial Disputes Act, 1947 (14 of 1947) recommended by
the Bureau of Indian Standards to be engaged for a period of five years in viable and useful research activity
which has made, or is likely to make, significanbizibbution in formulation of standard mark of the products of

mass consumption, the Central Government or the State Government may make an application for a grant from
the Consumer Welfare Fund:

Provided that a consumer may make application for reimburgeofelegal expenses incurred by him as a
complainant in a consumer dispute, after its final adjudication.

(7)All applications for grant from the Consumer Welfare Fund shall be made by the applicant Member Secretary,
but the Committee shall not consider application, unless it has been inquired into in material details and
recommended for consideration accordingly, by the Member Secretary.

(8) The Committee shall have powers

a. to require any applicant to produce before it, or before aalutlyorised Officer of the Government such
books, accounts, documents, instruments, or commodities in custody and control of the applicant, as may be
necessary for proper evaluation of the application;

b. to require any applicant to allow entry and inspmtif any premises, from which activities claimed to

be for the welfare of consumers are stated to be carried on, to a duly authorised officer of the Central
Government or, as the case may be, State Government;

c. to get the accounts of the applicants gdlifor ensuring proper utilisation of the grant;

d. to require any applicant, in case of any default, or suppression of material information on his part, to
refund in lumpsum, the sanctioned grant to the Committee, and to be subject to prosecuticine Adzy

e. to recover any sum due from any applicant in accordance with the provisions of the Act;

f. to require any applicant, or class of applicants to submit a periodical report, indicating proper utilisation

of the grant;
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[97A. Manual filing and processingi Notwithstanding anything contained in this Chapter, in
respect of any process or procedure prescribed herein, any reference to electronic filing of an
application, intmation, reply, declaration, statement or electronic issuance of a notice, order or
certificate on the common portal shall, in respect of that process or procedure, include manual
filing of the said application, intimation, reply, declaration, statemeimgsorance of the said
notice, order or certificate in such Forms as appended to these’Thles.]

g. to reject an applicatioplaced before it on account of factual inconsistency, or inaccuracy in material
particulars;
h. to recommend minimum financial assistance, by way of grant to an applicant, having regard to his

financial status, and importance and utility of nature ofvagtunder pursuit, after ensuring that the financial
assistance provided shall not be ‘migised;

i to identify beneficial and safe sectors, where investments out of Consumer Welfare Fund may be made
and make recommendations, accordingly;

- to relax he conditions required for the period of engagement in consumer welfare activities of an
applicant;

k. to make guidelines for the management, administration and audit of the Consumer Welfare Fund.

The Central Consumer Protection Council and the Bureandidn Standards shall recommend to the Goods and
Services Tax Council, the broad guidelines for considering the projects or proposals for the purpose of incurring
expenditure from the Consumer Welfare Fund.

*!nserted vide Notf no. 55/216QT dt. 15.11.2017
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CHAPTER Xl
ASSESSMENT AND AUDIT

98.Provisional Assessmemt(1) Every registered person requesting for payment of tax on a
provisional basis in accordance with the provisions ofsadiion (1) of section 60 shall
furnish an applicationalong with the documents in support of his request, electronically in
FORM GST ASMT-01on thecommon prtal, either directly or through a Facilitation Centre
notified by the Commissioner.

(2) The proper officer may, on receipt of the application undersiab(1), issue a notice in
FORM GST ASMT-02 requiring the registered person ftarnish additional information or
documents in support of his request and the applicant shall file a reply to the n&@RNh
GST ASMT 1 03, and may appear in person before the said officer if he so desires.

(3) The proper officer shall issue an ordeFORM GST ASMT -04 allowing the payment of

tax on a provisional basis indicating the value or the rate or both on the basis of which the
assessment is to be allowed on a provisional basis and the amount for which the bond is to be
executed and security tbe furnished not exceeding tweffitye per cent.of the amount
covered under the bond.

(4) The registered person shall execute a bond in accordance with the provisions of sub
section (2) of section 60 IRORM GST ASMT -05along with a security in the forwf a bank
guarantee for an amount as determined underwdel(3):

Provided that a bond furnished to the proper officer unde$thisoods and Services
Tax Act or Integrated Goods and Services Tax Act shall be deemed to be a bond furnished
under theprovisions of tle Act and the rules made thereunder.

Explanation- For the purposes of this rule, thgpressioi a mount 0 s hal | i nclu
of integrated tax, central tax, State tax or Union territory tax and cess payable in respect of the
transaction.

(5) The proper officer shall issue a noticdFORM GST ASMT -06, calling for information

and records reqred for finalization of assessment under-sebtion (3) of section 60 and

shall issue a final assessment order, specifying the amount payable by the registered person or
the amount refundable, if any, FDRM GST ASMT-07.

(6) The applicant may file an plication in FORM GST ASMT -08for the release ofthe
security furnished under sublle (4) after issue dheorder under subule (5).

(7) The proper officer shall release the security furnished underutil§4), after ensuring
that the applicant has paid the amount specified irrgigh(5) and issue an order HRORM
GST ASMTI 09within a period of seven working days from the datethaf receipt of the
application under suhule (6).
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99. Scrutiny of returns.- (1) Where any return furnished by a registered person is selected for
scrutiny, the proper officer shall scrutinize the same in accordance with the provisions of
section 61 with reference to the information available with him, and in case of any
discrepang, he shall issue a notice to the said persoR@RM GST ASMT -10, informing

him of such discrepancy and seeking his explanation thereto within such time, not exceeding
thirty days from the date of service of the noticesuch further periods may be peritted by

him and also, where possible, quantifying the amount of tax, interest and any other amount
payable in relation to such discrepancy.

(2) The registered person may accept the discrepancy mentioned in the notice issued under
subrule (1), and pay thtax, interest and any other amount arising from such discrepancy and
inform the same or furnish an explanation for the discrepan&®RM GST ASMT-11 to

the proper officer.

(3) Where the explanation furnished by the registered person or the inforreabiontted
under sukrule (2) is found to be acceptable, the proper officer shall inform him accordingly in
FORM GST ASMT-12.

[100.Assessment in certain case$l) The order of assessment made undeisgakion (1) of
section 62 shall be issuedMORM GST ASMT -13and a summary thereof shall be uploaded
electronically inFORM GST DRC-07.

(2) The proper officer shall issue a notice to a taxable person in accerddth the
provisions of section 63 IFORM GST ASMT-14 containing the grounds on which the
assessment is proposed to be made on best judgment basis and shall also serve a summary
thereof electronically iFORM GST DRC-01, and after allowing a time offfeen days to

such person to furnish his reply, if any, pass an ordEORM GST ASMT -15and summary
thereof shall be uploaded electronicallyF@RM GST DRC-07.

(3) The order of assessment under-sabtion (1) of section 64 shall be issue#®RM GST
ASMT-16 and a summary of the order shall be uploaded electronical@RM GST DRC-

07.

(4) The person referred to in sabction (2) of section 64 may file an application for
withdrawal of the assessment ordeF@RM GST ASMT1 17.

(5) The order of withdrawal or, as the case may be, rejection of the application under sub
section (2) of section 64 shall be issueF@RM GST ASMT-18]%°2

»%Substituted vide Notf No. 16/204©T dt . 29. 03. 2019 10@Asses8mentOirdce@ahl 9 f or
caseq1) The order of assessment made undersseation (1) of section 62 shall be issuedF@RM GST

ASMT-13.

(2) The proper officer shall issue a notioea taxable person in accordance with the provisions of section 63 in

FORM GST ASMT-14 containing the grounds on which the assessment is proposed to be made on best
judgment basis and after allowing a time of fifteen days to such person to furnishlyisf r@py, pass an order

in FORM GST ASMT-15.

(3) The order of summary assessment underssgtion (1) of section 64 shall be issuedF@RM GST ASMT -
16.
(4) The person referred to in sgbction (2) of section 64 may file an application for withdrasfahe summary
assessment order FORM GST ASMT1 17.
(5) The order of withdrawal or, as the case may be, rejection of the application undecsab (2) of section
64 shall be issued IRORM GST ASMT-18. 0
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101. Audit .-(1) The period of audit to be conducted under-sedtion (1)of section 65 shall
be a financial yedor part thereof>® or multiples thereof.

(2) Where it is decided to undertake the audit of a registered person in accordance with the
provisions of section 65, the proper officer shall issue a notiddDRM GST ADT-01lin
accordance with the provisions ofssiction (3) of the said section.

(3) The proper officer authorised to conduct audit of the recordsharixboks of account of

the registered person shall, with the assistance of the team of officers andlsoffici
accompanying him, verify the documents on the basis of which the books of account are
maintained and the returns and statements furnished undprotisions of theAct and the

rules made thereunder, the correctness of the turnover, exemptions antiotedclaimed,

the rate of tax applied in respecttbé supply of goods or services or both, the input tax credit
availed and utibed, refund claimed, and other relevant issues and record the observations in
his audit notes.

(4) The proper officer mapform the registered person of the discrepancies noticed, if any, as
obsered in theaudit and the said person may file his reply and the proper officer shall finalise
the findings of the audit after due consideration of the reply furnished.

(5) On comrlusion of the audit, the proper officer shall inform the findings of audit to the
registered person in accordance with the provisions egseation (6) of section 65 IRORM
GST ADT-02.

102 Special Audit-(1) Where special audis required to be conducted in accordance with
the provisions of section 66, the officer referred to in the said section shall issue a direction in
FORM GST ADT-03to the registered person to get his records audited by a chartered
accountant or a cost ammntant specified in the said direction.

(2) On conclusion ofhe special audit, the registered person shall be informed of the findings
of thespecial audit iFORM GST ADT-04.

23 |nserted vide Notho. 74/2018CT dt. 31.12.2018
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CHAPTER XiIi
ADVANCE RULING
103 Qualification and appointment of members of he Authority for Advance Ruling.-
[The Government shall appoint officers not below the rank of Joint Commissioner as member
of the Authority for Advance Rulingf>*

104 Form and manner of application to the Authority for Advance Ruling.-(1)An
application for obtaining an advance ruling under-settion (1) of section 97 shall be made
on the common portal iIFORM GST ARA-01 and shall be accompanied by a fee of five
thousand rupees, to be deposited in the manner gkrifsection 49.

(2) The application referred to in suble (1), the verification contained therein andthé
relevant documents accompanying such application shall be signed in the manner specified in
rule 26

105. Certification of copies of advance rulings pronounced by the AuthorityA copy of
the advance ruling shall be certified to be a true copy of its original by any member of the
Authority for Advance Ruling.

106. Form and manner of appeal to the Appellate Authority for Advance Ruling.-(1)An
appeal against the advance ruling issued undesesciiion (6) of section 98 shall be made by
an applicant on the common portalR®ORM GST ARA-02 and shall be accompaniéy a
fee of ten thousandipeedo be deposited in the manner specified in section 49

(2) An appeal against the advance ruling issued undesectipn (6) of section 98 shall be
made by the concerned officer or the jurisdictional officer referred to in section 100 on the
common portal ilFORM GST ARA-03 and no fee shall be payable by the safitter for

filing the appeal.

(3) The appeal referred to in suble (1) or sukrule (2), the verification contained therein and
all therelevant documents accompamyisuch appeal shall be signed,

(a) inthecase ofthe concerned officer or jurisdictional officer, lan officer authoried
in writing by such officer; and
(b) in the case of an applicant, in the manner specified ir2gile

107. Certification of copies of the advance rulings pronounced by theAppellate
Authority . - A copy of the advance ruling pronounced by the Appellate Authority for
Advance Ruling and duly signed by the Members shall be sent to

(a) the applicant and the appellant;

(b) the concerned officer of central tax and Statenion territory tax;

(c) the jurisdictional officer of central tax and StatdJnion territory tax; and
(d) the Authority,

in accordance with the provisions of ssection (4) of section 101 of the Act.

B4Substituted wef 01.07.2017 vide Notf no. 22/201QT dt. 17.08.2017
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[107A. Manual filing and processingi Notwithstanding anything contained in this Chapter,

in respect of any process or procedure prescribed herein, any reference to electronic filing of
an application, intimation, reply, declaration, statetmer electronic issuance of a notice,
order or certificate on the common portal shall, in respect of that process or procedure, include
manual filing of the said application, intimation, reply, declaration, statement or issuance of
the said notice, ordenr certificate in such Forms as appended to these fifes.]

Inserted vide Notf no. 55/201CT dt. 15.11.2017
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CHAPTER Xl
APPEALS AND REVISION

108. Appeal to the Appellate Authority.- (1)An appeal to the Appellate Authority under
subsection (1) of section 107 shall be filedRORM GST APL-01,along with therelevant
documents, either electronically or otherwise as may be notified by the Commissioner, and a
provisional acknowledgement shall be issued to the appellant immediately.

(2) The grounds of appeal and the form of verification as aoedlain FORM GST APL -
Olshall be signad the manner specified in rugs.

(3) A certified copy of the decision or order appealed against shall be submitted within
seven days of filing the appeal under sule (1) and a final acknowledgement,
indicating appdanumber shall be issued thereafterRORM GST APL-02 by the
Appellate Authority or an officer authorised by him in this behalf:

Provided that where the certified copy of the decision or order is submitted
within seven days from the date of filing tRORM GST APL-01, the date of filing
of the appeal shall be the datetbé issue ofthe provisional acknowledgement and
where the said copy is submitted after seven days, the date of filing of the appeal shall
be the date ahesubmission of such copy.

Explanationi For the provisions of this rulehe appeal shall be treated as filed only
when the final acknowledgement, indicating the appeal nunsbhiesued.

109 Application to the Appellate Authority .-(1)An application to the Appellate Authority
under suksection (2) of section 107 shall be made~<DRM GST APL-03along withthe
relevantiocumentsgither electronically or otherwise as may be notified by the Commissioner.

(2) A certified copy of the decisioor order appealed against shall be submitted within seven
days ofthefiling the application under sutule (1) and an appeal number shall be generated
by the Appellate Authority or an officer authorised by him in this behalf.

[L09A. Appointment of Appellate Authority .- (1) Any person aggrieved by any decision or
order passed under this Act or the State Goods and Services Tax Act or the Union Territory
Goods and Services Tax Act may appeal to

(a) the Commissiome(Appeals) where such decision or order is passed by the
Additional or Joint Commissioner;

(b) [any officer not below the rank of Joint Commissioner (Appeafsyhere such
decision or order is passed by the Deputy or Assistant Commissioner or
Superintendent,

within three months from the date on which the said decision or order is communicated to such
person.

*Substituted for fthe Ad dviddNotbno.£0/2018 Chani3G19O.20dh er ( Appeal
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(2) An officer directed under stdection (2) of section 107 to appeal against any decision or
order passed under this Act or the Stat@dzoand Services Tax Act or the Union Territory
Goods and Services Tax Act may appedl to

(a) the Commissioner (Appealsyhere such decision or order is passed by the
Additional or Joint Commissioner;

(b) [any officer not below the rank of Joint Commimsér (Appealsff‘where such
decision or order is passed by the Deputy or Assistant Commissioner or the
Superintendent,

within six months from the date of communication of the said decision or érder.]

[109B. Notice to person and orderof revisional authority in case of revision (1) Where

the Revisional Authority decides to pass an order in revision under section 108 which is likely
to affect the person adversely, the Revisional Authority shall serve on him a néi@eNh

GST RVN-0land shall give him a reasonable opportunity of being heard.

(2) The Revisional Authority shall, along with its order under-sedtion (1) of section 108,
issue a summary of the ordeF@RM GST APL-O4clearly indicating the final amount of
demand confirmef>°

110 Appeal to the Appellate Tribunal.-(1) An appeal to the Appellate Tribunal under-sub
section (1) of section 112 shall be filed along withridevantdocuments either electronically
or otherwise as may be notified by the RegistralF@RM GST APL-050n the common
portal and a provisional acknowledgement shall be issued to the appellant immediately.

(2) A memorandum of crossbjections to the Appellatéribunal under susection (5) of
section 112 shall be filed either electronically or otherwise as may be notified by the Registrar,
in FORM GST APL-06.

(3) The appeal and the memorandum of cross objections shall beisighedmanner
specified in rule26.

(4) A certified copy of the decision or order appealed against along with fees as specified in
subrule (5) shall be submitted to the Registrar within seven daysedifling of the appeal

under sukrule (1) and a final acknowledgement, indicating @dppeal number shall be issued
thereafter iFORM GST APL -02by the Registrar:

Provided that where the certified copy of the decision or order is submitted within
seven days from the date of filing tRORM GST APL-05, the date of filing of the appeal
shallbe the date otheissue ofthe provisional acknowledgement and where the said copy is
submitted after seven days, the date of filing of the appeal shall be the tasabmission
of such copy.

®'Subst t ut ed for fithe Addi t ividelNaiflno. EDR0M& CE. B0016.2018 ( Appeal s) ¢
SYnserted vide Notf no. 55/201CT dt. 15.11.2017
®Inserted vide Notf no. 74/201@T dt.31.12.2018
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Explanationi For the purposes of this ruldet appeashall be treated as filed only when the
final acknowledgement indicating the appeal number is issued.

(5) The fees for filing of appeal or restoration of appeal shall be one thousand rupees for every
one lakh rupees of tax or input tax credit involvedha difference in tax or input tax credit
involved or the amount of fine, fee or penalty determined in the order appealed against,
subject tca maximum of twentyfive thousand rupees.

(6) There shall be no fee for application made before the Appellaten&tibor rectification
of errors referred to in sefection (10) of section 112.

111 Application to the Appellate Tribunal.-(1)An application to the Appellate Tribunal
under suksection (3) of section 112 shall be madeelectronicaligtherwise, iFORM GST
APL-07, along withthe relevantlocuments on the commonportal.

(2) A certified copy of the decision or order appealed against shall be submitted within seven
days of filing the application under suble (1) and an appeal numbkshall be generated by
the Registrar.

112 Production of additional evidence before the Appellate Authority or the Appellate
Tribunal .-(1) The appellant shall not lslowed to produce before tiAgpellate Authority or

the AppellateTribunal any evidence, whether oral or documentary, other than the evidence
produced by him during the course of the proceedings before the adjudicating authority or, as
the case may be, the Appellate Authority except in the following circumstances, namely

(a) where the adjudicating authority or, as the case may be, the Appellate
Authority has refused to admit evidence which ought to have been admitted; or
(b) where the appellant was prevented by sufficient cause from producing the
evidence which he was callegan to produce by the adjudicating authority or,
as the case may be, the Appellate Authority; or
(c) where the appellant was prevented by sufficient cause from producing before
the adjudicating authority or, as the case may be, the Appellate Authority any
evidence which is relevant to any ground of appeal; or
(d) where the adjudicating authority or, as the case may be, the Appellate
Authority has made the order appealed against without giving sufficient
opportunity to the appellant to adduce evidence relevant yogewund of
appeal.
(2) No evidence shall be admitted under sule (1) unless the Appellate Authority or
the Appellate Tribunal records in writing the reasons for its admission.
(3) The Appellate Authority or the Appellate Tribunal shall not take any evidence
produced under sutule (1) unless the adjudicating authority or an officer authorised
in this behalf by the said authority has been allowed a reasonable oppaertunity

(a) to examine the evidence or document or to eBxssnine any witness
produced by the appaht; or
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(b) to produce any evidence or any witness in rebuttal of the evidence produced by
the appellant under strole (1).

(4) Nothing contained in this rule shall affect the power of the Appellate Authority or the
Appellate Tribunal to direct the productiai any document, or the examination of
any witness, to enable it to dispose of the appeal.

113 Order of Appellate Authority or Appellate Tribunal .-(1) TheAppellate Authority
shall, along with its order under sgbction (11) of section 107, issue a summary of the order
in FORM GST APL -04 clearly indicating the final amount of demand confirmed.

(2) The jurisdictional officer shall issue a statementF@RM GST APL-04 clearly
indicating the final amount of demand confirmed by the Appellate Tribunal.

114 Appeal to the High Court.- (1) An appeal to the High Court under sséction (1) of
section 117 shall be filed FORM GST APL-08.

(2) The grounds of appeal and the form of verification as containé®RM GST APL-
08shall be signead the manner specified in rubs.

115 Demand confirmed by the Court- The jurisdictional officer shall issue a statement in
FORM GST APL-04 clearly indicating the final amount of demand confirmed by the High
Court or, as the case may beg Supreme Court.

116 Disqualification for misconduct of an authorised representativeWhere an authorised
representative, other than those referred to in clause (b) or clause (c)s#ctob (2) of
section 116 is found, upon an enquiry into the matter, guilty of misconduct in connection with
any proceedings under the Act, the Commissionay, after providing him an opportunity of
being heard, disqualify him from appeariag an authorised representative.
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CHAPTER XIV
TRANSITIONAL PROVISIONS

117 Tax or duty credit carried forward under any existing law or on goods held irstock
on the appointed day-(1) Every registered person entitled to take credit of input tax
under section 140 shall, within ninety days of the appointed day, submit a declaration
electronically inFORM GST TRAN-1, duly signed, on theommon jprtal specifyng
therein, separately, the amount of input tax coéditigible duties and taxes, as defined
in Explanation 2 to section 14 which he is entitled under the provisions of the said
section:

Provided that the Commissioner may, on the recommendatidhs &ouncil,
extend the period of ninety days by a further period not exceeding ninety days.

Provided further that where the inputs have been received from an Export
Oriented Unit or a unit located in Electronic Hardware Technology Park, the credit shall
be allowed to the extent as provided in-sule (7) of rule 3 bthe CENVAT Credit
Rules, 2004.

[(1A) Notwithstanding anything contained in suble (1), the Commissioner may, on the
recommendations of the Council, extend the date for submitting the declaration electronically
in FORM GST TRAN-1 by a further period not beyorjf31%' March, 2020?°%%*, in respect

of registered persons who could not submit the said declaration by the due date on account of
technical difficulties on the common portal and in respect of whom the Council has made a
recommendation for such extensiéff,]

(2) Every declarationnder sukrule (1) shaH

(a) in the case of a claim under ssdxtion (2) of section140, specify separately the
following particulars in respect of every item of capital goods as on the appointed day

(i) the amount of tax or duty availed or utilized byywa input tax credit under
each of the existing laws till the appointed day; and

(i) the amount of tax or duty yet to be availed or utilized by way of input tax
credit under each of the existing laws till the appointed day;

(b) in the case of a claim uedsubsection (3) or clause (b) of sigection (4) or sub
section (6) or susection (8) of section 140, specify separately the details of stock held on the
appointed day;

(c) in the case of a claim under ssixtion (5) of section 140, furnish the follioy
details, namely

(i) the name of the supplier, serial number and date of issue of the invoice by the
supplier or any document on the basis of which credit of input tax was admissible
under the existing law;

295ybstituted vide Notf no. 49/2049T dt . 09. I'dMa2@h9 R6M19d3 1

#lgbstituted for the figures, letters and word [31st December, 2019] with effect from 31.12.2019 vide Notf no.
02/2020CT dt. 01.01.2020

%2 nserted videNotf no.48/2018CT dt. 10.09.2018
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(i) the description and value of the goodsenvices;

(i) the quantity in case of goods and the unit or unit quantity code thereof;
(iv) the amount of eligible taxes and duties or, as the case may be, the value
added tax [or entry tax] charged by the supplier in respect of the goods or services;
and

(v) the dae on which the receipt of goods or services is entered in the

books of account of the recipient.

(3) The amount of credit specified in the applicatioR@RM GST TRAN-1shall be credited
to the electronic credit ledger of the applicant maintaine8@RM GST PMT-2 on the
commonportal.

(4) (@) (i) A registered person who was not registered under the existing law shall, in
accordance with the proviso to sséction (3) of section 140, be allowed to avail of input tax
credit on goods (on which the duty @éntral excise or, as the case may be, additional duties

of customs under sukection (1) of section 3 of the Customs Tariff Act, 1975, is leviable)
held in stock on the appointed day in respect of which he is not in possession of any document
evidencing pyment of central excise duty.

(i) The input tax credit referred to in swabause (i) shall be allowed at the rate of sixty
per cent. on such goods which attract central tax at the rate of nine per cent. or more and forty
per cent. for other goods of tlemntral tax applicable on supply of such goods after the
appointed date and shall be credited after the central tax payable on such supply has been paid:

Provided that where integrated tax is paid on such goods, the amount of credit
shall be allowed at theate of thirty per cent. and twenty per cent. respectively of the said tax;

(iif) The scheme shall be available for six tax periods from the appointed date.

(b) The credit of central tax shall be availed subject to satisfying the following conditions,
namely:

(i) such goods were not unconditionally exempt from the whole of the duty of excise
specified in the First Schedule to the Central Excise Tariff Act, 1985 or were not nil rated in
the said Schedule;

(i) the document for procurement of such goadslsavailable with the registered
person;

[(iii) The registered person availing of this scheme and having furnished the details of
stock held by him in accordance with the provisions of clause (b) efudelf2), submits a
statement iFORM GST TRAN 2by 3T March 2018, or within such period as extended by
the Commissioner, on the recommendations of the Counciledolf the six tax periods
during which the scheme is in operation indicating therein, the details of supplies of such
goods effected dutq the tax periog®®?

*3gubstituted vide Notf No. 12/2048T dt. 07.03.2018f or fit he regi stered person av

having furnished the details of stock held by him in accordance with the provisions of clause (bjubé 2

submits a statement FORM GST TRAN 2 at the end of each of the six tax periods dysirhich the scheme is

in operation indicating therein, the details of suppl
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[Provided that the registered persons filing the declaratioRGRM GST TRAN-1 in
accordance withsuhule (1A), may submit the statementf®RM GST TRAN-2 by [[30"
April, 202029 %>

(iv) the amount of credit allowed shall be credited to the electronic credit ledger of the
applicant maintained iRORM GST PMT -2 on thecommonportal; and

(v) the stock of goods on which the credit is availed is so stored that it can be easily
identifiedby the registered person.

118Declaration to be made under clause (c) of subection (11) of section 14ZEvery
person to whom the provision of clause (c) of-sabtion (11) of section 142 applies, shall
within [the period specified in rule 117 or such further period as extended by the
Commissioneff®, submit a declaration electronically RORM GST TRAN-1 furnishing the
proportion of supply on which Value Added Tax or service tax has been paid before the
appointed day but ¢ supply is made after the appointed day, and the Input Tax Credit
admissible thereon.

119 Declaration of stock held by a principal andjob-worker.-Every person to whom the
provisions of section 141 apply shall, witHithe periodspecified in rule 117 or such further
period as extended by the Commissidffér submit a declaration electronically FORM
GST TRAN-1, specifying therein, the stock of the inputs, sémshed goods or finished
goods as applicablgheld by him on the appointed day.

120. Details of goods sent on approval bast&very person having sent goods on approval
under the existing law and to whom ssdxtion (12) of section 142 applies shall, witftime
period speciféd in rule 117 or such further period as extended by the Commiséfgner]
submit details of such goods sent on approv&iRM GST TRAN-1.

[120A]Revision of declaration in FORM GST TRAN-1]***Every registered person who has
submitted a declaration electronically FORM GST TRAN-1 within the time period
specified in rule 117, rule 118, rule 119 and rule 120 may revise such declaration once and
submit the revised declaration in FORBST TRAN-1electronically on the common portal
within the time period specified in the said rules or such further period as may be extended by
the Commissioner in this behaff°

264 bstituted vide Notf no. 49/2000T dt . 09. 1"Ap2019 RO 9ID30
25gubstituted for the figures, letters and word [3asiudry, 2020] vide Notf no. 02/20Z0T dt. 01.01.2020
2%gubstituted vide Notf no. 36/200T dt . 2 9 .a@&ioddOnihéty days of théiappointed day
2’gybstituted vide Notf no. 36/200T dt . 2 9 .nhély.days df the appwinted itay

285 bsituted vide Notf no. 36/202C T dt . 2 9 .nhéty.days df the appwinted itay

*nserted vide Notf no. 36/204CT dt. 29.09.2017

2%|nserted vide Notf no. 34/2017CT dt. 15.09.2017
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121 Recovery of credit wrongly availed-The amount credited under sulde (3) of rule
117 may be verified and proceedings under section 73 or, as the case may be, section 74 shall
be initiated in respect of any credit wrongly availed, whether wholly or partly.
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CHAPTER XV
ANTI -PROFITEERING

122. Constitution of the Authority .-The Authority shall consist af

(a) a Chairman who holds or has held a post equivalent in rank to a Secretary to the
Government of India; and

(b) four Technical Members who are or have been Commissiafie®sate tax or
central taxfor at least one yed' or have held an equivalepost under the existing

law, to be nominated by the Council.

123. Constitution of the Standing Committee and Screening Committeegl)The
Council may constitute a Standing Committee on Antifiteering which shall consist of such
officers of the State Government and Central Government as may be nominated by it.

(2) A State level Screening Committee shall be constituted in each State ISatlee
Governments which shall consist of

(a) one officer of the State Government, to be nominated by the Commissioner, and

(b) one officer of the Central Government, to be nominated by the Chief
Commissioner.

124. Appointment, salary, allowances and other terms and conditions of service of the
Chairman and Members of the Authority:-(1) The Chairman and Members of

the Authority shall be appointed by the Central Government on the recommendations of a

Selection Commiee to be constituted for the purpose by the Council

(2)  The Chairmanshall be paid a monthly salary of Rs. 2,25,000 (fixed) and other
allowances and benefits as are admissible to a Central Government officer
holding posts carrying the same pay

Providedthat where a retired officer is selected as a Chairman, he shall
be paid a monthly salary of Rs. 2,25,000 reduced by the amount of pension.

[(3) The Technical Member shall be paid a monthly salary and other allowances
and benefits as are admissible to hirhen holding an equivalent Group ‘A’
post in the Government of India: Provided that where a retired officer is
selected as a Technical Member, he shall be paid a monthly salary equal to his
last drawn salary reduced by the amount of pension in accordéticehe
recommendations of the Seventh Pay Commission, as accepted by the Central
Government3’?

4) The Chairman shall hold office for a term of two years from the date on which
he enters upon his office, or until he attains the age of-sfktg years,
whichever is earlier and shale eligible for reappointment:

2"l nserted vide Notf no. 34/20%7CT dt. 15.09.2017
22 gypstitutedride Notf no. 34/2017 CT dt. 15.09.2017
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Provided thga]*"*person shall not be selected as the Chairrifame
has attained the age of sixtyo years.

[Provided further that the Central Government with the approval of the
Chairpersorof the Council may terminate the appointment of the Chairman at
any time]?™*

(5) The Technical Member of the Authority shall hold office for a term of two
years from the date on which he enters upon his office, or until he attains the
age of sixtyfive yeas, whichever is earlier and shall be eligible for
reappointment

Provided thafa]*”® person shall not be selected as a Technical Member
if he has attained the age of skttyo years.

[Provided further that the Central Government with the approval of the
Chairperson of the Council may terminate the appointment of the Technical
Member at any timée’{®

125. [Secretary to the Authority.-An officer not below the rank of Additional
Commissioner (working in the Directorate General[Afti-profiteeringf’’) shall be the
Secretary to the Authorify?’®

126. Power to determine the methodology and procedurelhe Authority may determine

the methodology and procedure for determination as to whether the redu¢hemnate of tax

on the supply of goods or services or the benefit of input tax credit has been passed on by the
registered person to the recipient by way of commensurate reduction in prices.

127. Duties of the Authority.- It shall be tle duty of the Authority

() to determine whether any reductionthe rate of tax on any supply of goods or
services or the benefit of input tax credit has been passed on to the recipient by
way of commensurate reduction in prices;

(i)  to identify the registered person who has not passed on the benediuation

in therate of tax on supply of goods or services or the benefit of input tax credit to the

recipient by way of commensurate reduction in prices;

(i)  to order,

(&) reduction in prices;

“nserted vide Notification No. 14/204@T dt. 23.03.2018

" Substitutedvide Notf no. 55/201C T dt . 1 5 .Ptotide@ farthét thdt vpon thfe recommendations of

the Council and subject to an opportunity efriyg heard, the Central Government may terminate the appointment

of the Chairman at any tinte.

“Mnserted vide Notification No. 14/2048T dt.23.03.2018

2’’substitutedvide Notf no. 55/201CT dt . 1 5 .ProVide@ farthér thdt apon tiie recommendatiohs

the Council and subject to an opportunity of being heard, the Central Government may terminate the appointment
of the Technical Member at any time.

'Substituted for the word -GTd D60g.2048rvdesf 82.06.2088¢ Not f no.
2’8 g pstituted videNotf no. 14/2018C T dt . 2 3 . (% Addlichd Difeator Gefieral of Safeguards

under the Board shall be the Secretary to the Authori
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(b) return to the recipient, an amount equivalent to the amount not passed
on by way of commensurate reduction in prices along with interest at
the rate of eighteen percefitom the date of collection dhe higher
amount till the date ofhe return of such mount orrecovery of the
amount not returnedas the case may bie, case the eligible person
does not claim return of the amount or is not identifiable, and
depositing the same in the Fund referred to in sectipn 57

(c) imposition of penalty aspecified inthe Act; and

(d) cancellation of registration under the Act.

279

[(iv) to furnish a performance report to the Council by the tfadli]“” of the close of

each quarterf°

128. Examination of application by the Standing Committee and Screening
Committee.-(1) The Standing Committee shall, within a period of two months from the date

of the receipt of a written applicati¢or within such extended period not exceeding a further
period of one month for reasons to be recorded in writing as may tweedllby the
Authority,]?®* in such form and manner as may be specified by it, from an interested party or
from a Commissioner or any other person, examine the accuracy and adequacy of the evidence
provided in the application to determine whether theg@immafacie evidence to support the

claim of the applicant that the kefit of reduction intherate of tax on any supply of goods or
services or the benefit of input tax credit has not been passed on to the recipient by way of
commensurate reduction jmices.

(2) All applications from interested parties on issues of local nfgutbose forwarded by the
Standing Committeé}’shall first be examined by the State level Screening Committee and the
Screening Committee shfjthin two months from the datef receipt of a written
application, or within such extended period not exceeding a further period of one month for
reasons to be recorded in writing as may be allowed by the Auth@fitpdn being satisfied

that the supplier has contravened the provismisection 171, forward the application with

its recommendations to the Standing Committee for further action.

129. Initiation and conduct of proceedings-(1)Where the Standing Committee is satisfied
that there is @rima-facie evidence to show that the supplier has not passed on the benefit of
reduction intherate of tax on the supply of goods or services or the benefit of input tax credit
to the recipient by way of commensurate reduction in prices, it shall refer the rodtier t
Director General ofAnti-profiteeringf®%or a detailed investigation.

2Mnserted vide Notf no. 14/201@T dt. 23.03.2018

28Ynserted vide Notf no. 34/2047CT dt 15.09.217

281 nsertedvide Notf no. 31/2019 CT dt. 28.06.2019

282 nsertedvide Notf no. 31/2019 CT dt. 28.06.2019

283 |nsertedvide Notf no. 31/2019 CT dt. 28.06.2019

BSubstituted for the word -GTSa060H20%:8 fwk$206.2018He Not f no.
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(2) The Director General ofAnti-profiteeringf®®> shall conduct investigation and collect
evidence necessary to determine whether the benefit ofreductitve nate of tax on any
supply of goods or services or the benefit of input tax credit has been passed on to the
recipient by way of commensurate reduction in prices.

(3)The Director General ofAnti-profiteeringf®%shall, before initiation othe investigation,
issue a notice tohe interested parties containinigter alia, information on the following,
namely:

(a) the description of the goods or services in respect of which the proceedings
have been initiated,;

(b) summary othestatement of facts on which the allegations are based; and

(c) the time limit allowed to the interested parties and other persons who may
have information related to the proceedings for furnishing their reply.

(4)The Director General dinti-profiteeringf®’may also isse notices to such other persons
as deemed fit foa fair enquiry into the matter.

(5)The Director General dfAnti-profiteeringf®®shall make available the evidence presented
to it by one interested party to the other interested parties, participating in the proceedings.

(6)The Director General ofAnti-profiteeringf®%shall complete the investigation within a
period of[six]**months ofthereceipt ofthereference from the Standing Committee or within

such extended period not exceeding a further period of three months for reasons to be recorded
in writing [as may be allowed by the Authorityjand, upon completion of the investigation,
furnish to the Authoritya report of its findings along with the relevant records.

130. Confidentiality of information .-(1)Notwithstandinganything contained in sutules
(3) and (5) of rule 29 and sukrule (2) of rule B3, the provisions of section 11 of the Right to
Information Act, 200522 of 2005),shall applymutatis mutandigo the disclosure oany
information which is provided on@nfidential basis.

(2) The Director General of[Anti-profiteeringf®*> may require the parties providing
information on confidential basis to furnish roonfidential summary thereof and if, in the
opinion of the party providing such information, the saiwrmation cannot be summarised,
such party may submit to tH2irector General ofAnti-profiteeringf>*a statement of reasons
as towhy summarisation is not possible.

*$Ypid
*$9pid.
*#1pid.
28hid.
29bid.
29 supstitutedside Notf no. 31/2019CT dt . 28.06.2019 for fithreebo
21 gybstituted vidéNotf n0.14/2018C T dt . 23.03. 2018 for fdas allowed by tF
EZ;SU bstituted for the word -GT5d D6e0d.2088wdf42D06.2008de Notf no.
bid.
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131. Cooperation with other agencies or statutory authorities-Where the Director
General of[Anti-profiteeringf®deems fit, he may seek opinion of any other agency or
statutory authorities ithedischarge of his duties.

132. Power to summon persons to give evidence and produce document€l)The
[Authority,]**Director General ofAnti-profiteeringf®® or an officer authorid by him in

this behalf, shall be deemed to be the proper officer to exdrwggower to summon any
person whose attendance he considers necessary either to give ewdeacproduce a
document or any other thing under section 70 and shall have power in any inquiry in the same
manner, as provided in the case of a civil court under the provisions of the Code of Civil

Procedure, 1908 (5 of 1908).

(2) Every such inquiry refeed to in sukrule (1) shall be deemed to be a judicial proceedings
within the meaning of sectieri93 and 228 of the Indian Penal Code (45 of 1860).

133.  Order of the Authority .-(1) The Authority shall, within a period dix]**‘months
from the date ofhe receipt of the report from the Director General/Afti-profiteeringf*®
determine whether a registered person has passed on the betefitedluction intherate of
tax on the supply of goods or services or the benefitmft tax credit to the recipient by way
of commensurate reduction in prices.

(2) An opportunity of hearing shall be granted to the interested parties by the Authority where
any request is received in writing from such interested parties.

[(2A) The Authority may seek the clarification, if any, from the Director General of Anti
Profiteering on the report submitted under -sule (6) of rule 129 during the process of
determination under sefole (1).F%°

[(3) Where the Authority determines that a regiestieperson has not passed on the benefit of
the reduction in the rate of tax on the supply of goods or services or the benefit of input tax
credit to the recipient by way of commensurate reduction in prices, the Authority may order

(a) reduction in prices

(b) return to the recipient, an amount equivalent to the amount not passed on by
way of commensurate reduction in prices along with interest at the rate of
eighteen per cent. from the date of collection of the higher amount till the date
of the return such amount or recovery of the amount including interest not
returned, as the case may be;

(c) the deposit of an amount equivalent to fifty per cent. of the amount
determined under the above cldaseng with interest at the rate of eighteen

24bid.

2% nsertedvide Notf no. 31/2019 CT dt. 28.06.2019

299hid.

27 gubstitutedride Notfno. 31/2019 CT dt . 28.06.2019 for Athreed
298 | pid.

29 |nsertedvide Notf no. 31/2019 CT dt. 28.06.2019
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per cent. fom the date of collection of the higher amount till the date of deposit
of such amountf?in the Fund constituted under section 57 and the remaining
fifty per cent. of the amount in the Fund constituted under section 57 of the
Goods and Services Tax Act, 2017 of the concerned State, where the eligible
person does not claim return of the amaums not identifiable;

(d) imposition of penalty as specified under the Act; and
(e) cancellation of registration under the Act.

Explanation: For the purpose of this subu | e, the expression, Acon
State[or Union Territory f°%in repect of which the Authority passes an ord8?.]

[(4) If the report of the Director General [#nti-profiteeringf® referred to in sutsule (6) of

rule 129 recommends that there is contravention or evertaranavention of the provisions

of section 171 orhtese rules, but the Authority is of the opinion that further investigation or
inquiry is called for in the matter, it may, for reasons to be recorded in writing, refer the matter
to the Director General dAnti-profiteeringf®to cause further investigatioor inquiry in
accordance with the provisions of the Act and these rtfi2s.]

[(5) (a) Notwithstanding anything contained in sulbe (4), where upon receipt of the report

of the Director General of Anprofiteering referred to in sulule (6) of rule 129the
Authority has reasons to believe that there has been contravention of the provisions of section
171 in respect of goods or services or both other than those covered in the said report, it may,
for reasons to be recorded in writing, within the timetlispecified in sukrule (1), direct the
Director General of Antprofiteering to cause investigation or inquiry with regard to such
other goods or services or both, in accordance with the provisions of the Act and these rules.

(b) The investigation or enqy under clause (a) shall be deemed to be a new investigation or
enquiry and all the provisions of rule 129 shalltatis mutandigpply to such investigation or
enquiry.f°

134. Decision to be taken by the majority- (1) A minimum of three members of the
Authority shall constitute quorum at its meetings.

%9 |nsertedvide Notf no. 31/2019 CT dt. 28.06.2019

%% Insertedvide Notf no. 31/2019 CT dt. 28.06.2019

3925 ybstituted vide Notf no. 26/2048T dt. 13.06.2018, for:

fi(3) Where the Autregsteredipgrson lms netrpassed enghe behedittof the reduction in the

rate of tax on the supply of goods or services or the benefit of input tax credit to the recipient by way of

commensurate reduction in prices, the Authority may erder

@) reduction inprices;

(b) return to the recipient, an amount equivalent to the amount not passed on by way of commensurate

reduction in prices along with interest at the rate of eighteen percent. from the date of collection of the higher

amount till the date of the &t of such amount or recovery of the amount including interest not returned, as the

case may be, in case the eligible person does not claim return of the amount or is not identifiable, and depositing

the same in the Fund referred to in section 57;

(c) imposition of penalty as specified under the Act; and

(d) cancellation of registration under the Act. o

224318ubst ituted for the word -8BdD60d2088 dso vide Notf no.
bid.

% Inserted videNotf no.14/2018CT dt.23.03.2018

%% Insertedvide Notf no. 31/2019 CT dt. 28.06.2019
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(2) If the Members of the Authority differ in their opinion on any point, the point shall be
decided according to the opinion of the majority of the members present and votingtaend
event of equality of votes, the Chairman shall have the second or castiiiff vote.

135. Compliance by the registered personAny order passed by the Authority under these

rules shall be immediately complied with by the registered person failing which action shall be
initiated to recover the amount in accordance with the provisions of the Integrated Goods and
Services Tax Act othe Central Goods and Services Tax Act or the Uteantory Goods and
Services Tax Act or the State Goods and Services Tax Act of the respective States, as the case
may be.

136. Monitoring of the order.-The Authority may require gnauthority of central tax, State
tax or Union territory tax to monitdheimplementation of the order passed by it.

137. Tenure of Authority .-The Authority shall cease to exist after the expiry[fofe
yeard*°®% from the date on which the Chairman enters upon his office unless the Council
recommends otherwise.

Explanation-For the purposes of this Chapter,

(a) AAut hori tyo mediteesng Autherity Mangtitutednuader rufen t i
122;

(b) Ai C o means the eStaading Committee on Aprtdfiteering constituted by
the Council in terms of sutule (1) of rule 123 of these rules;

(c) Ainterested partyo includes

a. suppliers of goods or services under the proceedings; and

b. recipients of goods or services @ndhe proceedings;

c. [any other person alleging, under sutte (1) of rule 128, that a
registered person has not passed on the benefit of reduction in the rate
of tax on any supply of goods or services or the benefit of input tax
credit to the recipient byay of commensurate reduction in pric&¥]

(d)AScreening Committeed means the State
terms of sukrule (2) of rule 123 of these rules

397 Substituted videNotf no.14/2018C T dt . 2 3. 0134. DeRidiod to bevtakeniby the majoritylf the
Members of the Authority differ in opinion on any point, the point shall be decided according to the opinion o
the majority. o
¥ nserted videNotf no.33/2019CT dt. 18.07.2019
¥Sustituted f oNotffiof38/2021CT . 81r18.2021v.6.f the 30.11.2021.
% nserted videNotf no. 14/2018CT dt. 23.03.2018
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CHAPTER XVI

E-WAY RULES

[138. Information to be furnished prior to commencement of movement of goods
andgeneration of eway bill.-(1) Every registered person who causes movement of goods
ofconsignment value exceeding fifty thousand ru@ees

0] in relation to a supply; or
(i) for reasons otr than supply; or

(i)  due to inward supply from an unregistered person,

shall, before commencement of such movement, furnish information relating to the said goods
as specified ifPart A of FORM GST EWB-01, electronically, on the common portal along

with such other information as may be required on the common portal and a unique number
will be generated on the said portal:

Provided that the transporter, on an authorization received from the registered person,
may furnish information iPart A of FORM GST EWB-01, electronically, on the common
portal along with such other information as may be required on the common portal and a
unique number will be generated on the said portal:

Provided further that where the goods to be transported are supplied throggh a
commerce operator or a courier agency, on an authorization received from the consignor, the
information in Part A of FORM GST EWB-01 may be furnished by suchrcemmerce
operator or courier agency and a unique number will be generated on the said portal

Provided also that where goods are sent by a principal located in one State or Union
territory to a job worker located in any other State or Union territory, 4ayebill shall be
generated either by the principal or the job worker, if registeregspective of the value of
the consignment:

Provided also that where handicraft goods are transported from one State or Union
territory to another State or Union territory by a person who has been exempted from the
requirement of obtaining registration wndclauses (i) and (ii) of section 24, thevay bill
shall be generated by the said person irrespective of the value of the consignment.

[Explanation 1. F o r the purposes of this rule, t he
meaning as assigned to it ihe Government of India, Ministry of Finance, notification No.
56/2018Central Tax, dated the 23rd October, 2018, published in the Gazette of India,
Extraordinary, Part Il, Section 3, Ssbction (i), vide number G.S.R 1056 (E), dated the 23rd
October, P18 as amended from time to tinfé']

Explanation 2. For the purposes of this rule, the consignment value of goods shall
bethevalug determined in accordance with the provisions of section 15, declared in an
invoice, a bill of supply or a delivery challan, as the case may be, issued in respect of the said

$substituted vide Notfio. 74/2018CT dt . 31 . 12 . 2 0 1 BFof teepurpodex gf thisralgthd on 1.
expression Ahandicraft goodsod6 has the meaning as assi
notification No. 32/2011Central Tax dated the 15th Septeer, 2017 published in the Gazette of India,
Extraordinary, Part Il, Section 3, Sgbction (i), vide number G.S.R 1158 (E) dated the 15th September, 2017 as
amended from time to time.od
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consignment and also includes the central tax, State or Union territory tyrabed tax and
cess charged, if any, in the document and shall exclude the value of exempt supply of goods
where the invoice is issued in respect of both exempt and taxable supply of goods.

(2) Where the goods are transported by the registered peraatoasignor or the recipient of
supply as the consignee, whether in his own conveyance or a hired one or a public
conveyance, by road, the said person shall generatevifag &ill in FORM GSTEWB-01
electronically on the common portal after furnishing infation inPart B of FORM GST
EWB-01.

(2A) Where the goods are transported by railways or by air or vesselniag l@ll shall be
generated by the registered person, being the supplier or the recipient, who shall, either before
or after the commencemieaf movement, furnish, on the common portal, the information in
Part B of FORM GST EWB-01.:

Provided that where the goods are transported by railways, the railways shall not
deliver the goods unless themay bill required under these rules is producethattime of
delivery.

(3) Where the -avay bill is not generated under sulde (2) and the goods are handed over to

a transporter for transportation by road, the registered person shall furnish the information
relating to the transporter on the comnpmrtal and the -evay bill shall be generated by the
transporter on the said portal on the basis of the information furnished by the registered person
in Part A of FORM GST EWB-01:

Provided that the registered person or, the transporter may, at his gptenate and
carry the eway bill even if the value of the consignment is less than fifty thousand rupees:

Provided further that where the movement is caused by an unregistered person either in
his own conveyance or a hired one or through a transpbeen;, the transporter may, at their
option, generate theway bill in FORM GST EWB-01 on the common portal in the manner
specified in this rule:

Provided also that where the goods are transported for a distance ofiftypto
kilometers within the State or Union territory from the place of business of the consignor to
the place of business of the transporter for further transportation, the supplier or the recipient,
or as the case may be, the transporter may not futimesbetails of conveyance iart B of
FORM GST EWB-01.

Explanation 1 For the purposes of this suble, where the goods are supplied by
anunregistered supplier to a recipient who is registered, the movement shall be said to be
caused by such recipient the recipient is known at the time of commencement of the
movement of goods.

Explanation 2. The eway bill shall not be valid for movement of goods by roadunless
the information inPart-B of FORM GST EWB-01 has been furnished except in the case of
movements covered under the third proviso tersi (3) and the proviso to suble(5).

4) Upon generation of the.way bill on the common portal, a uniquavay bill number
(EBN) shall be made available to tlseipplier, the recipient and the transporter on the
common portal.
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(5)  Where the goods are transferred from one conveyance to anothenrtbignor or the
recipient, who has provided information Rart A of the FORM GST EWB-01, or the
transporter shHih before such transfer and further movement of goods, update the details of
conveyance in the-way bill on the common portal iRart B of FORM GST EWB-01:

Provided that where the goods are transported for a distance of upto fifty kilometers
within the State or Union territory from the place of business of the transporter finally to the
place of business of the consignee, the details of the conveyance may not be updated in the e
way bill.

(5A) The consignor or the recipient, who has furnished therrrdton in Part A of
FORMGST EWB-01, or the transporter, may assign thevay bill number to another
registered orenrolled transporter for updating the informatioPart B of FORM GST
EWB-01 for further movement of the consignment:

Provided that after the details of the conveyance have been updated by the transporter
in Part B of FORM GST EWB-01, the consignor or recipient, as the case may be, who has
furnished the information iPart A of FORM GST EWB-01 shall not be allowed to assign
the eway bill number to another transporter.

(6)  After eway bill has been generated in accordance with the provisions -otilsul),

where multiple consignments are intended to be transported in one conveyance, the
trarsporter may indicate the serial number efay bills generated in respect of each such
consignment electronically on the common portal and a consolidatedy ebill in
FORMGST EWB-02 maybe generated by him on the said common portal prior to the
movement @goods.

(7)  Where the consignor or the consignee has not generatedvde @l in FORM GST
EWB-01 and the aggregate of the consignment value of goods carried in the conveyance is
more than fifty thousand rupees, the transporter, except in case @ottatisn of goods by
railways, air and vessel, shall, in respect of W8&te supply, generate theway bill in

FORM GSTEWB-01 on the basis of invoice or bill of supply or delivery challan, as the case
may be, andmay also generate a consolidatedyebill in FORM GST EWB-02 on the
common portal prior to the movement of goods:

Provided that where the goods to be transported are supplied througtoemmerce
operator or a courier agency, the informatiorPert A of FORM GST EWB-01 may be
furnished bysuch ecommerce operator or courier agency.

(8) The information furnished iRart A of FORM GST EWB-01shall be made available to
the registered supplier on the common portal who may utilize the same for furnishing the
details inFORM GSTR-1:

Provided that when the information has been furnished by an unregistered supplier or
an unregistered recipient FORM GST EWB-01, he shall be informed electronically, if the
mobile number or the-mail is available.

(9) Where an avay bill has been gersted under this rulebut goods are either not
transported or are not transported as per the details furnished hwthelsll, the eway bill

may be cancelled electronically on the common portal within twenty four hours of generation
of the eway bill:
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Provided that an-way bill cannot be cancelled if it has been verified in transit in
accordance with the provisions of rule 138B:

Provided further that the unique number generated undemusifl) shall be valid for
a period of fifteen days farpdation ofPart B of FORM GST EWB-01.

(10) An eway bill or a consolidated-eay bill generated under this rule shall be valid for the
period as mentioned in column (3) of the Table below from the relevant date, for the distance,
within the country, thegoods have to be transported, as mentioned in column (2) of the said
Table:

Sl. No. | Distance Validity period

1) 2) 3)

1. Upto[200 km.F* One day in cases other than O
Dimensional Cardor

multimodal shipment in which ¢
least one leg involvetsansport by

shipfP*?
2. For every [200 km.F** or part thereol One additional day in cases oth
thereafter than Over Dimensional Carfy

multimodal shipment in which &
least one leg involves transport

shipP*®
3. Upto 20 km One day in case of Ovg
Dimensional Cardor

multimodal shipment in which &
least one leg involves transport

shipP*®

4. For every 20 km. or part thereof thereafte One additional day in case

Over Dimensional Cargo]or
multimodal shipment in which ¢
least one leg involves transport
shipf*”:

Provided that the Commissioner may, on the recommendations of the Council, by
notification, extend the validity period of arey bill for certain categories of goods asyma
be specified therein:

Provided further that where, under circumstances of an exceptional nature, including
transshipment, the goods cannot be transported within the validity period ofvilag &ill,
the transporter may extend the validity period after updating the det&ttiB of FORM
GST EWB-01], if required.

[Provided also that the validity of theway bill may be extended within eight hours

3125 ubstituted vide Notf n0.94/2020CT dt.22.12.2020 w.e.f 01.01.2021or f 100 km. o
313 |nsertedvide Notf no. 31/2019 CT dt. 28.06.2019

Slgybstituted vide Notf n0.94/2020CT dt . 22.12.2020 w.e.f 01.01.2021for

315 |Insertedvide Notf no. 31/2019 CT dt. 28.06.2019
318 Insertedvide Notf no. 31/2019 CT dt. 28.06.2019
317 Insertedvide Notf no. 31/2019 CT dt. 28.06.2019
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from the time of its expiry’J®

Explanation 10 F o r the purposes of this rul e, t hein

whichthee-way bill has been generated and the period of validity shall be counted from the
time at which the -evay bill has been generated and each day shall be counted as the period
expiring at midnight of the day immediately following the date of generatiematy bill.
Explanaton 20 For t he purposes of this rule, t he
shall mean a cargo carried as a single indivisible unit and which exceeds the dimensional
limits prescribed in rule 93 of the Central Motor Vehicle Rule§9]19nade under the Motor
Vehicles Act, 1988 (59 of 1988).

(11) The details of the-way bill generated under this rule shall be made available o the

(a) supplier, if registered, where the informatiorPRart A of FORM GST EWB-01 has
been furnished by ¢hrecipient or the transporter; or

(b) recipient, if registered, where the informatiorPart A of FORM GST EWB-01 has
been furnished by the supplier or the transporter,

on the common portal, and the supplier or the recipient, as the case may be, shall
communicate his acceptance or rejection of the consignment covered byalyeog!.

(12) Where the person to whom the information specified inrslgb(11) has been made
available does not communicate his acceptance or rejection within seventy twahtuwe
details being made available to him on the common portal, or the time of delivery of goods
whichever is earlier, it shall be deemed that he has accepted the said details.

(13) The eway bill generated under this rule or under rule 138 of the &and Services
Tax Rules of any State or Union territory shall be valid in every State and Union territory.

(14) Notwithstanding anything contained in this rule, nwag bill is required to be
generated

(a) where the goods being transported are specified in Annexure;

(b) where the goods are being transported by amotorised conveyance;

(c) where the goods are being transported from the customs port, airport, air cargo
complex and land customs station to an inlandtainer depot or a container freight
station for clearance by Customs;

(d) in respect of movement of goods within such areas as are notified under clause (d) of
subrule (14) of rule 138 of the State or Union territory Goods and Services Tax Rules
in thatparticular State or Union territory;

(e) where the goods, other than-oiéed cake, being transported, are specified in the
Schedule appended to notification No. 2/20Central tax (Rate) dated the"28une,

2017 published in the Gazette of India, Extraordinary, Part I, Section 3sestibn

318 |nsertedvide Notf no. 31/2019 CT dt. 28.06.2019
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(i), vide number G.S.R 674 (E) dated the"28une, 2017 as amended from time to
time;

() where the goods being transported are alcoholic liquor for human consaompti
petroleum crude, high speed diesel, motor spirit (commonly known as petrol), natural
gas or aviation turbine fuel;

(g) where the supply of goods being transported is treated as no supply under Schedule 1lI
of the Act;

(h) where the goods are being transpddte

(i) under customs bond from an inland container depot or a container freight
station to a customs port, airport, air cargo complex and land customs station, or
from one customs station or customs port to another customs station or customs
port, or

(i) under customs supervision or under customs seal;

(i) where the goods being transported are transit cargo from or to Nepal or Bhutan;

() where the goods being transported are exempt from tax under notification No.
7/2017Central Tax (Rate), dated 28une 201published in the Gazette of India,
Extraordinary, Part I, Section 3, Ssbction (i),vide number G.S.R679(Bdated
the 28" June, 2017 as amended from time to time and notification No. 26/2017
Central Tax (Rate), dated the’23eptember, 2017 publish@dthe Gazette of India,
Extraordinary, Part I, Section 3, Sglkction (i),videnumber G.S.R 1181(E) dated
the 2£' September, 2017 as amended from time to time;

(k) any movement of goods caused by defence formation under Ministry of defence as a
consignoror consignee;

(I) where the consignor of goods is the Central Government, Government of any State
or a local authority for transport of goods by rail;

(m)where empty cargo containers are being transported; and

(n) where the goods are being transported apdstance of twenty kilometers from the
place of the business of the consignor to a weighbridge for weighment or from the
weighbridge back to the place of the business of the said consignor subject to the
condition that the movement of goods is accomguhmy a delivery challan issued
in accordance with rule 55.

(o) [where empty cylinders for packing of liquefied petroleum gas are being moved for
reasons other than suppfy’]

Explanation: The facility of generation, cancellation, updatiemd assignment ofway bill
shall be madeavailable through SMS to the supplier, recipient and the transporter, as the case
may be.

ANNEXURE
[(See rule 138 (14)]

S. No. Description of Goods

€)) (2)

39nserted vide Notf no. 26/2018T dt.13.06.2018
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Liquefied petroleum gas for supply to household aowl
1. domestic exempted category (NDEC) customers

2. Kerosene oil sold under PDS

3. Postal baggage transported by Department of Posts

precious metals and metals clad with precimesal
4. (Chapter 71)

Natural or cultured pearls and precious or gaetious stone

5. articles (Chapter 71)

Jewel |l ervy, gol dsmit hso and

6. Currency

N

Used personal and household effects

8. [Coral, unworked (0508) and worked coral (9601)

138A. Documentsand devices to be carried by a persem-charge of a conveyance

(1) The person in charge of a conveyance shall 8arry

(a) the invoice or bill of supply or delivery challan, as the case may be; and

(b) a copy of the -avay bill in physical form or the-way bill number in electronic form

or mapped to a Radio Frequency Identification Device embedded on to the

conveyance in such manner as may be notified by the Commissioner:

Provided that nothing contained in clause (b) of thisrsid shall apply in case of movemt

of goods by rail or by air or vessel:

[Provided further that in case of imported goods, the person in charge of a conveyance shall

also carry a copy of the bill of entry filed by the importer of such goods and shall indicate the

number and date of thsll of entry inPart A of FORM GST EWB-01.F%°

[(2) In case, invoice is issued in the manner prescribed underukulfd) of rule 48, the

Quick ResponsgQR) code having an embedded Invoice Reference Number (IRN) in it, may
be produced electronically, for verification by the proper officer in lieu of the physical copy

of such tax invoicef*

(3) Where the registered person uploads the invoice undemukulf2), the information in
Part A of FORM GST EWB-01 shall be autgpopulated by the common portal on the basis

of the information furnished iRORM GST INV -1.

(4) The Commissioner may, by ifatation, require a class of transporters to obtain a unique

Radio Frequency Identification Device and get the said device embedded on to the

329 nhserted vide Notf no. 39/2018T dt. 04.09.2018

$2gubsitituted vide Notf no.72/2020 CT dt.30.09.2 20 for fAA regi stered
Reference Number from the common portal by uploading, on the said portal, a tax invoice issued by him in

FORM GST INV -1 and produce the same for verification by the proper officer in lieu of the tax eaoid

such number shal/l be valid for a period
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conveyance and map thenay bill to the Radio Frequency Identification Device prior to the
movement of goods.

(5) Notwithstanding anything contained in clause (b) ofsl (1), where circumstances so
warrant, the Commissioner may, by notification, require the persoharge of the
conveyance to carry the following documents instead of-thiayebill

(a) taxinvoice or bill of supply or bill of entry; or

(b) a delivery challan, where the goods are transported for reasons other than by way

of supply. o

138B. Verification of documents and conveyances (1) The Commissioner or an officer
empowered by him in this behalf may authorize the proper officer to intercept any conveyance
to verify the eway bill in physical or electronic form for all int&tate and intr&tate
movement of goods.

(2) The Commissioner shall get Radio Frequency lfleation Device readers installed at
places where the verification of movement of goods is required to be carried out and
verification of movement of vehicles shall be done through such device readers where the e
way bill has been mapped with the said devi

(3) The physical verification of conveyances shall be carried out by the proper officer as
authorised by the Commissioner or an officer empowered by him in this behalf:

Provided that on receipt of specific information on evasion of tax, physigatagon
of a specific conveyance can also be carried out by any other officer after obtaining necessary
approval of the Commissioner or an officer authorised by him in this behalf.

138C. Inspection and verification of goods (1) A summary report of every inspection of
goods in transit shall be recorded online by the proper officétam A of FORM GST
EWB-03 within twenty four hours of inspection and the final repo®art B of FORM GST
EWB-03 shall be recorded within theedays of such inspection.

[Provided that where the circumstances so warrant, the Commissioner, or any other
officer authorised by him, may, on sufficient cause being shown, extend the time for recording
of the final report in Part B &FORM EWB -03, for afurther period not exceeding three days.

Explanation- The period of twenty four hours or, as the case may be, three days shall be
counted from the midnight of the date on which the vehicle was intercéfted.]

(2) Where the physical verification of gooldsing transported on any conveyance has been
done during transit at one place within the State or Union territory or in any other State or
Union territory, no further physical verification of the said conveyance shall be carried out
again in the State dynion territory, unless a specific information relating to evasion of tax is
made available subsequently.

322 |nserted videNotf no.28/2018 CT dt. 19.06.2018
Pagel46of 171



138D. Facility for uploading information regarding detention of vehicle.-Where a vehicle
has been intercepted and detainedafqreriod exceeding thirty minutes, the transporter may
upload the said information FORM GST EWB-04 on the common port3f*

32%3ubstituted vide Notf No. 12/204@T dt.07.03.2018, to be effective from the date as shall be notified

NOTE: Rules 138, 138A, 138C and 138D were orignally inserted vide Notf No. 27/2J1dt. 30.08.2017 and
subsequently amended vide Notf No. 3/2G1&T dt. 23.01.2018. The older versions of the rules are given
below:

Rule 138 (as substituted vide Notf No. 3018 Central Tax, dated 23.01.2018):

138. Information to be furnished prior to commencement of movement of goods and generation of e

way bill.-(1) Every registered person who causes movement of goods of consignment value exceeding fifty
thousand rupeés

0] in relation to a supply; or
(i) for reasons other than supply; or
(i) due to inward supply from an unregistered person,

shall, before commencement of such movement, furnish information relating to the said goods as specified in
Part A of FORM GST EWB-01, electronically, on the common portal along with such other information as
may be required at the common portal and a unique number will be generated on the said portal:
Provided that where goods are sent by a principal located in one State tealeblocated in any other State,
the eway bill shall be generated by the principal irrespective of the value of the consignment:
Provided further that where handicraft goods are transported from one State to another by a person who has been
exempted fom the requirement of obtaining registration under clauses (i) and (ii) of section 24wéyebd!
shall be generated by the said person irrespective of the value of the consignment.
Explanaton i For the purposes of thastrgbedsbdbhkRasxphesmeani
in the Government of India, Ministry of Finance, notification No.32/2G&ntral Tax dated the {5eptember,
2017 published in the Gazette of India, Extraordinary, Part I, Section 3setion (i),videnumber G.S.R 1158
(E) dated the 1%September, 2017 as amended from time to time.
Explanation 2 For the purposes of this rule, the consignment value of goods shall be the value, determined in
accordance with the provisions of section 15, declared in an invoice, a bill of supply or a delivery challan, as the
case may be, issued in respect of thd sansignment and also includes the central tax, State or Union territory
tax, integrated tax and cess charged, if any, in the document.
(2) Where the goods are transported by the registered person as a consignor or the recipient of supply as the
consigneewhether in his own conveyance or a hired one or by railways or by air or by vessel, the said person or
the recipient may generate thevay bill in FORM GST EWB-01 electronically on the common portal after
furnishing information irPart B of FORM GST EWB-0L:
Provided that where the goods are transported by railways or by air or vessekahdid shall be generated by
the registered person, being the supplier or the recipient, who shall furnish, on the common portal, the

(a) information inPart B of FORM GST EWB-01;and
(b) the serial number and date of the Railway Receipt or the Air Consignment Note or Bill of Lading, as the case
may be.
(3) Where the avay bill is not generated under sulde (2) and the goods are handed over to a transporter for
transprtation by road, the registered person shall furnish the information relating to the transporter on the
common portal and the-way bill shall be generated by the transporter on the said portal on the basis of the
information furnished by the registeredrpon inPart A of FORM GST EWB-01:
Provided that the registered person or, the transporter, as the case may be may, at his option, generate and carry
the eway bill even if the value of the consignment is less than fifty thousand rupees:
Provided furthethat where the movement is caused by an unregistered person either in his own conveyance or a
hired one or through a transporter, he or the transporter may, at their option, generatayhgilein FORM
GST EWB-01 on the common portal in the manner dfied in this rule:
Provided also that where the goods are transported for a distance of less than ten kilometers within the State or
Union territory from the place of business of the consignor to the place of business of the transporter for further
transprtation, the supplier or the recipient, or as the case maybe, the transporter may not furnish the details of
conveyance ifPart B of FORM GST EWB-01.
Explanation 1Ii For the purposes of this suble, where the goods are supplied by an unregistered suppla
recipient who is registered, the movement shall be said to be caused by such recipient if the recipient is known at
the time of commencement of the movement of goods.
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Explanation 2- The eway bill shall not be valid for movement of goods by roatess the information iRart-
B of FORM GST EWB-01 has been furnished except in the case of movements covered under the third proviso
to subrule (3) and the proviso to suhle (5).

(4) Upon generation of the-way bill on the common portal, a uniquemay bill number (EBN) shall be
made available to the supplier, the recipient and the transporter on the common portal.
(5) Where the goods are transferred from one conveyance to another, the consigner or the recipient, who has

provided information irPart- A of the FORM GST EWB-01, or the transporter shall, before such transfer and
further movement of goods, update the details of conveyance invwhg bill on the common portal iIRORM
GST EWB-0L:

Provided that where the goods are transported for a distdess than ten kilometers within the State
or Union territory from the place of business of the transporter finally to the place of business of the consignee,
the details of conveyance may not be updated in-tluayebill.

(5A) The consignor or the rgient, who has furnished the informationRart-A of FORM GST EWB-01, or

the transporter, may assign thevay bill number to another registered or enrolled transporter for updating the
information inPart-B of FORM GST EWB-01 for further movement of consignment:

Provided that once the details of the conveyance have been updated by the trandpartd® of FORM GST
EWB-01, the consignor or recipient, as the case maybe, who has furnished the informB@otzAnof FORM

GST EWB-01shall not be allowed to assign thevay bill number to another transporter.

(6) After eeway bill has been generated in accordance with the provisions afikulil), where multiple
consignments are intended to be transported in one conveyamtgrisporter may indicate the serial number of
e-way bills generated in respect of each such consignment electronically on the common portal and a
consolidated -avay bill in FORM GST EWB-02 maybe generated by him on the said common portal prior to the
movement of goods.

@) Where the consignor or the consignee has not gendgr@Bil GST EWB-01 in accordance with the
provisions of sulrule (1) and the value of goods carried in the conveyance is more than fifty thousand rupees,
the transporter shall generd8®RM GST EWB-01 on the basis of invoice or bill of supply or delivery challan,

as the case maybe, and may also generate a consolidatdbéll in FORM GST EWB-02 on the common

portal prior to the movement of goods:

Provided that where the goods to transported are supplied through acoenmerce operator, the
information inPart A of FORM GST EWB-01 may be furnished by suchommmerce operator.

(8) The information furnished iRart A of FORM GST EWB-01 shall be made available to the registered
supplig on the common portal who may utilize the same for furnishing detsfH®RM GSTR-1:

Provided that when the information has been furnished by an unregistered supplier or an unregistered
recipient iInFORM GST EWB-01, he shall be informed electronically,the mobile number or the-mail is
available.

9) Where an ewvay bill has been generated under this rblg goods are either not transported or are not
transported as per the details furnished in threag bill, the eway bill may be cancelled electrally on the
common portal within 24 hours of generation of theay bill:

Provided that an-wvay bill cannot be cancelled if it has been verified in transit in accordance with the
provisions of rule 138B:

Provided further the unique number generated underwdal{1) shall be valid for 72 hours for updation
of Part B of FORM GST EWB-01.

(10)  An eway bill or a consolidated-way bill generated under this rule shall be valid for the period as
mentioned in olumn (3) of the Table below from the relevant date, for the distance, within the country, the
goods have to be transported, as mentioned in column (2) of the said Table:

Table

Sl. No. Distance Validity period

) ) 3

1. Upto 100 km. One day

2. Forevery 100 km. or part thereof thereafter One additional day:

Provided that the Commissioner may, by notification, extend the validity pericgvay éill for certain
categories of goods as may be specified therein:

Provided further that where, under circumstances of an exceptional nature, the goods cannot be
transported within the validity period of theway bill, the transporter may generate anothevag bill after
updating the details iRart B of FORM GST EWB-01
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Explanationd For t he pur poselgvamdatet sihal f ulmeant b & evaydihliae on wh
been generated and the period of validity shall be counted from the time at whiciwéyebdl has been
generated and each day shall be tedas twentfour hours.

(11)  The details of evay bill generated under suble (1) shall be made available tothe

(a) supplier, if registered, where the informatiorPart A of FORM GST EWB-01 has been furnished by the
recipient or the transporter; or

(b) recipient, if registered, where the informatiorPiart A ofFORM GST EWB-01 has been furnished by the

supplier or the transporter,

on the common portal, and the supplier or the recipient, as the case maybe, shall communicate his acceptance or
rejecton of the consignment covered by thavay bill.

(12) Where the person to whom the information specified inrsild (11) has been made available does not
communicate his acceptance or rejection within seventy two hours of the details being made &vdilablen

the common portal, it shall be deemed that he has accepted the said details.

(13) The eway bill generated under this rule or under rule 138 of the Goods and Services Tax Rules of any
State shall be valid in every State and Union territory.

(19 Notwithstanding anything contained in this rule, ravay bill is required to be generated

@) where the goods being transported are specified in Annexure;

(b) where the goods are being transported by amotorised conveyance;

(©) where the goods alming transported from the port, airport, air cargo complex and land customs station
to an inland container depot or a container freight station for clearance by Customs;

(d) in respect of movement of goods within such areas as are notified under(dpo$subrule (14) of

rule 138 of the Goods and Services Tax Rules of the concerned State;

(e) where the goods, other than-diéked cake, being transported are specified in the Schedule appended to

notification No. 2/2017 Central tax (Rate) dated the8™ June, 2017 published in the Gazette of India,
Extraordinary, Part I, Section 3, Sakction (i), vide number G.S.R 674 (E) dated the™8une, 2017 as
amended from time to time;

)] where the goods being transported are alcoholic liquor for hwmasumption, petroleum crude, high
speed diesel, motor spirit (commonly known as petrol), natural gas or aviation turbine fuel; and
(9) where the goods being transported are treated as no supply under Schedule 11l of the Act.

Explanation.- The facility of generation and cancellation efvay bill may also be made available through SMS.
ANNEXURE
[(See rule 138 (14)]

S. Description of Goods

No.

1) (2)

1. Liquefied petroleum gas for supply to household and non domestimpted
category (NDEC) customers

2. Kerosene oil sold under PDS

3. Postal baggage transported by Department of Posts

4, Natural or cultured pearls and precious or spracious stones; precious metals

and metals clad with precious metal (Chafter

5. Jewell ery, goldsmithsodé6 and silversmit
6. Currency

7. Used personal and household effects

8. Coral, unworked (0508) and worked coral (9601)

Rule 138 (as inserted vide Notho. 27/2017 CT dt. 30.08.2017
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138.Information to be furnished prior to commencement of movement of goods and generation civay
bill. - (1) shall, before commencement of such movement, furnish information relating to the said géadsAin
of FORM GST EWB-01, electronically, on the common portal.

[Provided that where goods are sent by a principal located in one State to a job worker located in any
other State, the-way bill shall be generated by the principal irrespective of the value of the comrsignm

Provided further that where handicraft goods are transported from one State to another by a person who
has been exempted from the requirement of obtaining registration under clauses (i) and (ii) of section 24, the e
way bill shall be generated by thaid person irrespective of the value of the consignment.

Explanationi For the purposes of this rul e, the expres:c
assigned to it in the Government of India, Ministry of Finance, notification No.32/2eh#tal Taxdated
15.09.2017 published in the Gazette vide number G.S.R 1158%(E)]

(2)Where the goods are transported by the registered person as a consignor or the recipient of supply as the
consignee, whether in his own conveyance or a hired one or by railwayswrds by vessel, the said person or

the recipient may generate thevay bill in FORM GST EWB-01 electronically on the common portal after
furnishing information irPart B of FORM GST EWB-01.

(3) Where the avay bill is not generated under sulde (2) and the goods are handed over to a transporter for
transportation by road, the registered person shall furnish the information relating to the transpanteBiof
FORM GST EWB-01 on the common portal and theagay bill shall be generated by the traodpr on the said
portal on the basis of the information furnished by the registered perBamtiA of FORM GST EWB-01:

Provided that the registered person or, as the case may be, the transporter may, at his option, generate
and carry the-svay bill evenif the value of the consignment is less than fifty thousand rupees:

Provided further that where the movement is caused by an unregistered person either in his own
conveyance or a hired one or through a transporter, he or the transporter may, at theigepérate the-way
billin FORM GST EWB-010n the common portal in the manner specified in this rule:

Provided also that where the goods are transported for a distance of less than ten kilometres within the
State or Union territory from the place ofdiness of the consignor to the place of business of the transporter for
further transportation, the supplier or the transporter may not furnish the details of conveyRace Bnof
FORM GST EWB-01.

Explanation 1 For the purposes of this suble, wherethe goods are supplied by an unregistered
supplier to a recipient who is registered, the movement shall be said to be caused by such recipient if the recipient
is known at the time of commencement of the movement of goods.

Explanation 2-The informationm Part A of FORM GST EWB-01 shall be furnished by the consignor
or the recipient of the supply as consignee where the goods are transported by railways or by air or by vessel.

(4) Upon generation of the-way bill on the common portal, a uniquemay bill number (EBN) shall be
made available to the supplier, the recipient and the transporter on the common portal.

(5) Any transporter transferring goods from one conveyance to another in the course of transit shall, before
such transfer and further movementgofods, update the details of conveyance in they bill on the common
portal inFORM GST EWB-01:

Provided that where the goods are transported for a distance of less than ten kilometres within the State
or Union territory from the place of businesstioé transporter finally to the place of business of the consignee,
the details of conveyance may not be updated in-tayebill.

(6) After eeway bill has been generated in accordance with the provisions afikufil), where multiple
consignments are ended to be transported in one conveyance, the transporter may indicate the serial number of
e-way bills generated in respect of each such consignment electronically on the common portal and a
consolidated avay bill in FORM GST EWB-02maybe generated byrh on the said common portal prior to the
movement of goods.
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@) Where the consignor or the consignee has not gendfr@Bi1 GST EWB-01 in accordance with the
provisions of subrule (1) and the value of goods carried in the conveyance is more than diftyatid rupees,
the transporter shall generd#@®RM GSTEWB-01 on the basis of invoice or bill of supply or delivery challan,
as the case may be, and may also generate a consolidatgdléll in FORM GST EWB-02 on the common
portal prior to the movement gbods.

(8) The information furnished iRart A of FORM GST EWB-01 shall be made available to the registered
supplier on the common portal who may utilize the same for furnishing det&idRM GSTR-1:

Provided that when the information has been furmdshg an unregistered supplier FORM GST
EWB-01, he shall be informed electronically, if the mobile number or thmi is available.

(9) Where an avay bill has been generated under this rhlg¢ goods are either not transported or are not
transportedas per the details furnished in thavay bill, the eway bill may be cancelled electronically on the
common portaleither directly or through a Facilitation Centre notified by the Commissioner, within 24 hours of
generation of the-avay bill:

Provided hat an eway bill cannot be cancelled if it has been verified in transit in accordance with the
provisions of rule 138B.

(10) An e-way bill or a consolidated-way bill generated under this rule shall be valid for the period as
mentioned in column (3) ofhe Table below from the relevant date, for the distance the goods have to be
transported, as mentioned in column (2) of the said Table:

Table

Sr. no. Distance Validity period

) ) 3

1. Upto 100 km One day

2. For every 100 km or part theretifiereafter One additional day

Provided that the Commissioner may, by notification, extend the validity pericgvay éill for certain
categories of goods as may be specified therein:

Provided further that where, under circumstances of an exceptional nature, the goods cannot be
transported within the validity period of theway bill, the transporter may generate anothevag bill after
updating the details iRart B of FORM GSTEWB-01.

Explanationd For t he purposes of this rule, t h e -wayrbid has v an't
been generated and the period of validity shall be counted from the time at whiciwdyebdl has been
generated and each day shall be cedists twentfour hours.

(11)The details of -evay bill generated under suble (1) shall be made available to the recipient, if registered,
on the common portal, who shall communicate his acceptance or rejection of the consignment covered by the e
way bill.

(12)Where the recipient referred to in sutte (11) does not communicate his acceptance or rejection within
seventy two hours of the details being made available to him on the common portal, it shall be deemed that he
has accepted the said details.

(13) The eway bill generated under this rule or under rule 138 of the Goods and Services TaxRules of any
State shall be valid in every State and Union territory.

(14) Notwithstanding anything contained in this rule, ravay bill is required to be generated
(@) where the goods being transported are specified in Annexure;

(b) where the goods are being transported by amotorised conveyance;
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(c) where the goods are being transported from the port, airport, aircargo complex and land
customs station to anland container depot or a container freight station for clearance by Customs; and

(d) in respect of movement of goods within such areas as are notified under clause (djubd sub
(14) of rule 138 of the Goods and Services Tax Rules of the concerned Stat

Explanation.- The facility of generation and cancellation edvay bill may also be made available through SMS.

ANNEXURE
[(See rule 138 (14)]

S. Chapter or | Description of Goods
No. | Heading or
Sub-heading
or Tariff item

1) 1@ (3)

1. 0101 Live asses, mules and hinnies

2. 0102 Live bovine animals

3. 0103 Live swine

4. 0104 Live sheep and goats

5. 0105 Live poultry, that is to say, fowls of the species Gallus domesticus, dgekseg,
turkeys and guinea fowls.

6. 0106 Other live animal such as Mammals, Birds, Insects

7. 0201 Meat of bovine animals, fresh and chilled.

8. 0202 Meat of bovine animals frozen [other than frozen and put up in unit container]

9. 0203 Meat of swine, freskghilled or frozen [other than frozen and put up in unit contai

10. | 0204 Meat of sheep or goats, fresh, chilled or frozen [other than frozen and put up
container]

11. | 0205 Meat of horses, asses, mules or hinnies, fresh, chilled or frozen [othdraem and
put up in unit container]

12. | 0206 Edible offal of bovine animals, swine, sheep, goats, horses, asses, mules or
fresh, chilled or frozen [other than frozen and put up in unit container]

13. | 0207 Meat and edible offal, of the poultry of kdbag 0105, fresh, chilled or frozen [oth
than frozen and put up in unit container]

14. | 0208 Other meat and edible meat offal, fresh, chilled or frozen [other than frozen a
up in unit container]

15. | 0209 Pig fat, free of lean meat, and poultry fat, nenidered or otherwise extracted, fre
chilled or frozen [other than frozen and put up in unit container]

16. | 0209 Pig fat, free of lean meat, and poultry fat, not rendered or otherwise extracted,
in brine, dried or smoked [other than put up int@ointainers]

17. | 0210 Meat and edible meat offal, salted, in brine, dried or smoked; edible flours and
of meat or meat offal, other than put up in unit containers

18. |3 Fish seeds, prawn / shrimp seeds whether or not processed, cured or in froz
[other than goods falling under Chapter 3 and attracting 2.5%]

19. | 0301 Live fish.

20. | 0302 Fish, fresh or chilled, excluding fish fillets and other fish meat of heading 0304

21. | 0304 Fish fillets and other fish meat (whether or not minced), fresh or chilled.

22. | 0306 Crustaceans, whether in shell or not, live, fresh or chilled; crustaceans, in
cooked by steaming or by boiling in water live, fresh or chilled.

23. | 0307 Molluscs, whether in shell or not, live, fresh, chilled; aquatic invertebrates othe
crustaceans and molluscs, live, fresh or chilled.

24. | 0308 Aquatic invertebrates other than crustaceans and molluscs, live, fresh or chilled
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25. | 0401 Fresh milk and pasteurisedilk, including separated milk, milk and cream, n
concentrated nor containing added sugar or other sweetening matter, excludin
High Temperature (UHT) milk

26. | 0403 Curd; Lassi; Butter milk

27. | 0406 Chena or paneer, other than put up in unit contaiaad bearing a registered bra
name;

28. | 0407 Birds' eggs, in shell, fresh, preserved or cooked

29. | 0409 Natural honey, other than put up in unit container and bearing a registered
name

30. | 0501 Human hair, unworked, whether or not washed or scowaslte of human hair

31. | 0506 All goods i.e. Bones and hceaores, unworked, defatted, simply prepared (but
cut to shape), treated with acid or gelatinised; powder and waste of these prodt

32. | 0507 90 All goods i.e. Hoof meal; horn meal; hooves, clavalsrand beaks; antlers; etc.

33. | 0511 Semen including frozen semen

34. | 6 Live trees and other plants; bulbs, roots and the like; cut flowers and orna
foliage

35. | 0701 Potatoes, fresh or chilled.

36. | 0702 Tomatoes, fresh or chilled.

37. | 0703 Onions, shallotggarlic, leeks and other alliaceous vegetables, fresh or chilled.

38. | 0704 Cabbages, cauliflowers, kohlrabi, kale and similar edible brassicas, fresh or chi

39. | 0705 Lettuce (Lactuca sativa) and chicory (Cichorium spp.), fresh or chilled.

40. | 0706 Carrots,turnips, salad beetroot, salsify, celeriac, radishes and similar edible
fresh or chilled.

41. | 0707 Cucumbers and gherkins, fresh or chilled.

42. | 0708 Leguminous vegetables, shelled or unshelled, fresh or chilled.

43. | 0709 Other vegetables, fresh ohilled.

44, | 0712 Dried vegetables, whole, cut, sliced, broken or in powder, but not further prepat

45, | 0713 Dried leguminous vegetables, shelled, whether or not skinned or split.

46. | 0714 Manioc, arrowroot, salep, Jerusalem artichokes, sweet potatoes alad iots and
tubers with high starch or inulin content, fresh or chilled; sago pith.

47. | 0801 Coconuts, fresh or dried, whether or not shelled or peeled

48. | 0801 Brazil nuts, fresh, whether or not shelled or peeled

49. | 0802 Other nuts, Other nuts, fresh suafi Almonds, Hazelnuts or filberts (Coryius spj
walnuts, Chestnuts (Castanea spp.), Pistachios, Macadamia nuts, Kola nut
spp.), Areca nuts, fresh, whether or not shelled or peeled

50. | 0803 Bananas, including plantains, fresh or dried

51. | 0804 Dates, figs, pineapples, avocados, guavas, mangoes and mangosteens, fresh.

52. | 0805 Citrus fruit, such as Oranges, Mandarins (including tangerines
satsumas);clementines, wilkings and similar citrus hybrids, Grapefruit, incly
pomelos, Lemons (Citrugnton, Citrus limonum) and limes (Citrus aurantifol
Citrus latifolia), fresh.

53. | 0806 Grapes, fresh

54. | 0807 Melons (including watermelons) and papaws (papayas), fresh.

55. | 0808 Apples, pears and quinces, fresh.

56. | 0809 Apricots, cherries, peaches (including nectarines), plums and sloes, fresh.

57. | 0810 Other fruit such as strawberries, raspberries, blackberries, mulberries
loganberries, black, white or red currants and gooseberries, cranberries, bilberr
other fiuits of the genus vaccinium, Kiwi fruit, Durians, Persimmons, Pomegrar
Tamarind, Sapota (chico), Custeagdple (ata), Bore, Lichi, fresh.

58. | 0814 Peel of citrus fruit or melons (including watermelons), fresh.

59. |9 All goods of seed quality
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60. | 0901 Coffee beans, not roasted

61. | 0902 Unprocessed green leaves of tea

62. | 0909 Seeds of anise, badian, fennel, coriander, cumin or caraway; juniper berries [
quality]

63. | 09101110 Fresh ginger, other than in processed form

64. | 09103010 Fresh turmeric, othighan in processed form

65. | 1001 Wheat and meslin [other than those put up in unit container and bearing a red
brand name]

66. | 1002 Rye [other than those put up in unit container and bearing a registered brand n

67. | 1003 Barley [other than those pup in unit container and bearing a registered brand né

68. | 1004 Oats [other than those put up in unit container and bearing a registered brand 1

69. | 1005 Maize (corn) [other than those put up in unit container and bearing a registered
name]

70. | 1006 Rice [other than those put up in unit container and bearing a registered brand n

71. | 1007 Grain sorghum [other than those put up in unit container and bearing a reg
brand name]

72. | 1008 Buckwheat, millet and canary seed; other cereals such as, Baja, Ragi] [other
than those put up in unit container and bearing a registered brand name]

73. | 1101 Wheat or meslin flour [other than those put up in unit container and bearn
registered brand name].

74. | 1102 Cereal flours other than of wheat or meslimaize (corn) flour, Rye flour, etc,
[other than those put up in unit container and bearing a registered brand name]

75. | 1103 Cereal groats, meal and pellets [other than those put up in unit container and
a registered brand name]

76. | 1104 Cereal gains hulled

77. | 1105 Flour, of potatoes [other than those put up in unit container and bearing a reg
brand name]

78. | 1106 Flour, of the dried leguminous vegetables of heading 0713 (pulses) [other tha
meal 1106 10 10 and guar gum refined split 1106 10 90], of sago or of roots or
of heading 0714 or of the products of Chapter 8 i.e. of tamarind, of singoda, n
flour, etc. [other than those put up in unit container and bearing a registered
name]

79. | 12 All goods of seed quality

80. | 1201 Soya beans, whether or not broken, of seed quality.

81. | 1202 Groundnuts, not roasted or otherwise cooked, whether or not shailedoken, of
seed quality.

82. | 1204 Linseed, whether or not broken, of seed quality.

83. | 1205 Rape or colza seeds, whether or not broken, of seed quality.

84. | 1206 Sunflower seeds, whether or not broken, of seed quality.

85. | 1207 Other oil seeds and oleaginous fruits (i.e. Palm nuts and kernels, cotton seeds
oil seeds, Sesamum seeds, Mustard seeds, Saffower (Carthamustinctorius
Melon seeds, Poppy seeds, Ajams, Mango kernel, Niger seed, Kokam) whethe
broken,of seed quality.

86. | 1209 Seeds, fruit and spores, of a kind used for sowing.

87. | 1210 Hop cones, fresh.

88. | 1211 Plants and parts of plants (including seeds and fruits), of a kind used prima
perfumery, in pharmacy or for insecticidal, fungicidal samilar purpose, fresh @
chilled.

89. | 1212 Locust beans, seaweeds and other algae, sugar beet and sugar cane, fresh or

90. | 1213 Cereal straw and husks, unprepared, whether or not chopped, ground, press

the form of pellets
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91. | 1214 Swedes, mandds, fodder roots, hay, lucerne (alfalfa), clover, sainfoin, forage |
lupines, vetches and similar forage products, whether or not in the form of pelle

92. | 1301 Lac and Shellac

93. | 1404 90 40 Betel leaves

94. | 1701 or 1702 | Jaggery of all types including Cane Jaggery (gur) and Palmyra Jaggery

95. | 1904 Puffed rice, commonly known as Muri, flattened or beaten rice, commonly kno
Chira, parched rice, commonly known as khoi, parched paddy or rice coate
sugar or gurcommonly known as Murki

96. | 1905 Pappad

97. | 1905 Bread (branded or otherwis@xceptpizza bread

98. | 2201 Water [other than aerated, mineral, purified, distilled, medicinal, ionic, battery
mineralized and water sold in sealed container]

99. | 2201 Non-alcoholic Toddy, Neera including date and palm neera

100. | 2202 90 90 Tender coconut water other than put up in unit container and bearing a reg
brand name

101.| 2302, 2304, Aquatic feed including shrimp feed and prawn feed, pgpukted and cattle feeq

2305, 2306, including grass, hay and straw, supplement andhusk of pulses, conce
2308, 2309 andadditives, wheat bran and-ciéed cake

102. | 2501 Salt, all types

103.| 2835 Dicalcium phosphate (DCP) of animal feed grade conforming to IS specific
No.5470 : 2002

104.| 3002 Human Blood and its components

105. | 3006 All types of contraceptives

106. | 3101 All goods and organic manure [other than put up in unit containers and bea
registered brand name]

107. | 3304 Kajal [other than kajal pencil sticks], Kumkum, Bin&indur, Alta

108. | 3825 Municipal waste, sewage sludge, clinical waste

109. | 3926 Plastic bangles

110.| 4014 Condoms and contraceptives

111.| 4401 Firewood or fuel wood

112.| 4402 Wood charcoal (including shell or nut charcoal), whether or not agglomerated

113.| 4802/ 4907 Judicial, Nonrjudicial stamp papers, Court fee stamps when sold by the Goverr
Treasuries or Vendors authorised by the Government

114.| 4817 /4907 Postal items, like envelope, Post card etc., sold by Government

115. | 4814907 Rupee notes when sold to the Reserve Bank of India

116. | 4907 Cheques, lose or in book form

117.| 4901 Printed books, including Braille books

118. | 4902 Newspapers, journals and periodicals, whether or not illustrated or cont
advertising material

119.| 4903 Children's picture, drawing or colouring books

120. | 4905 Maps and hydrographic or similar charts of all kinds, including atlases, wall 1
topographical plans and globes, printed

121.| 5001 Silkworm laying, cocoon

122.| 5002 Raw silk

123.| 5003 Silk waste

124.| 5101 Wool, not carded or combed

125.| 5102 Fine or coarse animal hair, not carded or combed

126.| 5103 Waste of wool or of fine or coarse animal hair

127.| 52 Gandhi Topi

128.| 52 Khadi yarn

129.| 5303 Jute fibres, raw or processed but not spun
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130.| 5305 Coconut, coir fibre

131.| 63 IndianNational Flag

132.| 6703 Human hair, dressed, thinned, bleached or otherwise worked

133.| 6912 00 40 Earthen pot and clay lamps

134.| 7018 Glass bangles (except those made from precious metals)

135.| 8201 Agricultural implements manually operated or animal drivenHamnd tools, such a

spades, shovels, mattocks, picks, hoes, forks and rakes; axes, bill hooks and
hewing tools; secateurs and pruners of any kind; scythes, sickles, hay knives
shears, timber wedges and other tools of a kind used in agr&ultarticulture or

forestry.
136. | 8445 Amber charkha
137.| 8446 Handloom [weaving machinery]
138. | 8802 60 00 Spacecraft (including satellites) and suborbital and spacecraft launch vehicles
139.| 8803 Parts of goods of heading 8801
140.| 9021 Hearing aids
141.| 92 Indigenoushandmade musical instruments
142. | 9603 Muddhas made of sarkanda and phoolbaharijhadoo
143. | 9609 Slate pencils and chalk sticks
144.| 9610 00 00 Slates
145. | 9803 Passenger baggage
146. | Any chapter Puja samagrinamely,

0] Rudraksha, rudraksha mala, tulsikanthi mala, panchggwyiature of
cowdung, desi ghee, milk and curd);

(i)  Sacred thread (commonly known as yagnopavit);

(i)  Wooden khadau;

(iv)  Panchamrit,

(v)  Vibhuti sold by religious institutions,

(vi)  Unbranded honey

(vii) Wick for diya.

(viii) Roli

(ix) Kalava (Raksha sutra)

(x) Chandantika

147. Liquefied petroleum gas for supply to household and non domestic
exempted category (NDEC) customers

148. Kerosene oil sold under PDS

149. Postal baggage transported by Department of Posts

150. Natural or cultured pearls and precious or spracious stones; pcious
metals and metals clad with precious metal (Chapter 71)

151. Jewel |l ery, gol dsmiths®é and silversn
71)

152. Currency

153. Used personal and household effects

154, Coral, unworked (0508) and worked coral (9601);

Rules 138A to 138D, as inserted vide Notf. No. 27/20C&ntral Tax, dated 30.08.2017 and amended vide
Notf. No. 3/2018, dated 23.01.2018

138A.Documents and devices to be carried by a persam-charge of a conveyance(1) The person in charge
of a conveyane shall carrg

@) the invoice or bill of supply or delivery challan, as the case may be; and

(b) a copy of the avay bill or the eway bill number, either physically or mapped to a Radio Frequency
Identification Device embedded on to the conveyance ih swanner as may be notified by the Commissioner.

(2) A registered person may obtain an Invoice Reference Number from the common portal by uploading, on

the said portal, a tax invoice issued by hinkF@RM GST INV -1 and produce the same for verificationthg
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[138E. Restriction on furnishing of information in PART A of FORM GST EWB-01-
Notwithstanding anything contained in sule (1) of rule 138, no person (including a
consignor, consignee, transporter, agoemmerce operator or a courier agency) shall be
allowed to furnish the information IRART A of FORM GST EWB-01]in respect of any
outward movement of goods of a registered person, &%

(@) being a person paying tax under sectiofod@vailing the benefit of notification of the
Government of India, Ministry of Finance, Department of Revenue No. 02/Z0Dd®tral Tax
(Rate), datedhe 7th March, 2019, published in the Gazette of India, Extraordinary, Part I,
Section 3, Sulsection (i) vide number G.S.R. 189, dated the 7th March, 263%hs not
furnished thdstatement iFORM GST CMP-08]**%or two consecutivigluartersf?’; or

(b) being a person other than a person specified in clause (a), has not furnished the returns

for aconsecutive period dgfwo tax period§®*%

proper officer in lieu of the tax invoice and such number shall be valid for a period of thirty days from the date of
uploading.

) Where the registered person uploads the invoice undeugak?), the information in Part A 6fORM
GST EWB-01shallbe autepopulated by the common portal on the basis of the information furnist€aRiv
GST INV-1.

4) The Commissioner may, by notification, require a class of transporters to obtain a unique Radio
Frequency Identification Device and get the said destobedded on to the conveyance and map-thayebill

to the Radio Frequency Identification Deviceprior to the movement of goods.

(5) Notwithstanding anything contained in clause (b) ofmub (1), where circumstances so warrant, the
Commissioner may,byatification, require the persein-charge of the conveyance to carry the following
documents instead of thenay bill-

(a) tax invoice or bill of supply or bill of entry; or

(b) a delivery challapwhere the goods are transported for reasons othebthamy of supply.

138B. Verification of documents and conveyanceql) The Commissioner or an officer empowered by

him in this behalf may authorise the proper officer to intercept any conveyance to veriyalyebdl or the e

way bill number in physial form for all interState and intr&tate movement of goods.

(2) The Commissioner shall gBadio Frequency ldentification Deviceaders installed at places where the
verification of movement of goods is required to be carried out and verificationwement of vehicles shall be
done through such device readers where taybill has been mapped with the said device.

3) The physical verification of conveyances shall be carried out by the proper officer as authorised by the
Commissioner or an officempowered by him in this behalf:

Provided that on receipt of specific information on evasion of tax, physical verification of a specific conveyance
can also be carried out by any other officer after obtaining necessary approval of the Commissioniicer an o
authorised by him in this behalf.

138C. Inspection and verification of goods-(1) A summary report of every inspection of goods in transit

shall be recorded online by the proper officePart A of FORM GST EWB-03 within twenty four hours of
inspection and the final report iRart B of FORM GST EWB-03 shall be recorded within three days of such
inspection.

(2) Where the physical verification of goods being transported on any conveyance has been done during
transit at one place within the Stateiroany other State, no further physical verification of the said conveyance
shall be carried out again in the State, unless a specific information relating to evasion of tax is made available
subsequently.

138D. Facility for uploading information regardindetention of vehicleWVhere a vehicle has been intercepted
and detained for a period exceeding thirty minutes, the transporter may upload the said infornte@&Min
GST EWB-04 on the common portal.

¥%Substitutedside Notfno. 15/2021 CT dt . 18 .ir0réspedt 0f 2 degisteced perfon, whether as a
supplier or a recipient, wh®,0
%2%Insertedvide Notf no. 31/2019 CT dt. 28.06.2019

326 gubstitutedzide Notfno. 31/2019 CT dt . 28.06.2019 for fAreturnso
%27 Sybstitutedvide Notfno. 31/2019 CT dt . 28.06.2019 for Atax periodso
3283ubsitituted vide Notf n0.94/2020CT dt . 2 onth® 20 for ftwo



[(c) being a person other than a person specified in clause (a), has not furnished the statement
of outward suppliefor any two months or quarters, as the case maybe.

[(d) beinga personwhoseregistrationhasbeensuspendednderthe provisionsof subrule (1)
or subrule (2) or subrule (2A) of rule 21A]3*

Provided that the Commissioner méyn receipt of an application from a registered person in
FORM GST EWB-05,]**on sufficient cause being shown and for reasons to be recorded in
writing, by order,[in FORM GST EWB-06]**?allow furnishing of the said information in
PART A of FORM GST EWB 01, subject to such conditions and restrictions as may be
specified by him:

Provided further that no order rejecting the request of such person to furnish the information in
PART A of FORM GST EWB 01 under the first proviso shall be passed without affording

the said person a reasonable opportunity of being heard:

Provided also that the permission granted or rejected by the Commissioner of State tax or
Commissioner of Union territory tax shall be deemed to be granted or, as the case may be,
rejected by the Gamissioner.

[Provided also that the said restriction shall not ajipiyg the period from the $0day of

March, 2020 till the 18 day of October, 2020 in case where the retufRM GSTR-3B or

the statement of outward suppliesHORM GSTR-1 or the statement iRORM GST CMP-

08, as the case may be, has not been furnished for the period February, 2020 to August,
2020]%%

[Provided also that the said restriction shall notlymuring the period from the®lay of
May, 2021 till the 18day of August, 2021, in case where the return in FORM GSBRor
the statement of outward supplies in FORM GSITBr the statement in FORM GST CMP
08, as the case may be, has not been furnished for the period March, 2021 to Ma}?*2021.]

Explanationi For t he purposes of this rule, the ex
jurisdictional Commissioner in respect of the persons specified in clauses (a) Hid (b).

[Explanation.-For t he purposes of this Chaptysrt, t he
6transportation of goods by railwaysé, Ootran
rail 6 does not include cases where®*jeasing o

329 |nserted with effect from 11.01.2020 vide Notf no. 75/2029 dt.26.12.2019
39%nserted vide Notho.94/202Q° CT dt. 22.12.2020
3 nserted videNotf no.33/2019CT dt. 18.07.2019
¥32nserted videNotf no.33/2019CT dt. 18.07.2019
33nserted videNotf n0.79/2026CT dt.15.10.2020 wef 20.03.2020.
3 hserted videNotf n0.32/2021CT dt.29.08.2021 wed1.05.2021.
39nserted vide Notf no. 74/2018T dt. 31.12.2018. Made effective from 21.06.2019 vide Notf No. 22/2009
dt. 23.04.2019
39nserted vide Notf no. 14/201&T dt. 23.03.2018 wef 01.04.2018
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CHAPTER XVII

INSPECTION, SEARCH AND SEIZURE
139. Inspection, search and seizure (1) Where the proper officer not below the rank of a
Joint Commissioner has reasons to believe that a place of business or any other place is to be
visited for the purposes of inspection or search or, as the case majzbee seaccordance
with the provisions of section 67, he shall issue an authorisation in FORM GSU1INS
authorising any other officer subordinate to him to conduct the inspection or search or, as the
case may be, seizure of goods, documents, bookshgsthiable to confiscation.

(2) Where any goods, documents, books or things are liable for seizure undecsob (2)
of section 67, the proper officer or an authorised officer shall make an order of seizure in
FORM GST INS-02.

(3) The proper officer or an authorised officer may entrust upon the the owner or the custodian
of goods, from whose custody such goods or things are seized, the custody of such goods or
things for safe upkeep and the said person shall not remove, garowitherwise deal with

the goods or things except with the previous permission of such officer.

(4) Where it is not practicable to seize any such goods, the proper officer or the authorised
officer may serve on the owner or the custodian of the goodsyrder of prohibition in
FORM GST INS-03 that he shall not remove, part with, or otherwise deal with the goods
except with the previous permission of such officer.

(5) The officer seizing the goods, documents, books or things shall prepare an inventory of
such goods or documents or books or things contaimteyalia, description, quantity or unit,
make, mark or model, where applicable, and get it signed by the person from whom such
goods or documents or books or things are seized.

140. Bond and security for release of seized goodfl) The seized goods may be released

on a provisional basis upon execution of a bond for the value of the goods in FORM GST
INS-04 and furnishing of a security in the form of a bank guarantee equivaléthe amount

of applicable tax, interest and penalty payable.

Explanation- For the purposes dhe rules under the provisions of this Chaptke
Aapplicable taxo shall i nclude central t ax
tax, asthe case may be and the cess, if any, payable under the Goods and Services Tax
(Compensation to States) Act, 2017 (15 of 2017).

(2) In case the person to whom the goods were released provisionally fails to produce the
goods at the appointed date and elawdicated by the proper officer, the security shall be
encashed and adjusted against the tax, interest and penalty and fine, if any, payable in respect
of such goods.

141. Procedure in respect of seized goodél) Where the goods or things seized are of
perishable or hazardous nature, and if the taxable person pays an amount equivalent to the
market price of such goods or things or the amount of tax, interest and penalty that is or may
become payable by thexable person, whichever is lower, such goods or, as the case may be,
things shall be released forthwith, by an orddf@RM GST INS-05, on proof of payment.
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(2)  Where the taxable person fails to pay the amount referred to drukaufil) in respect

of thesaid goods or things, thiproper officerf*” may dispose of such goods or things and the
amount realized thereby shall be adjusted against the tax, interest, penalty, or any other
amount payable in respect of such goods or things.

3'Substituted vide NotRo. 16/2026CT dt . 23.03.2020 for the word ACommMi s s
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CHAPTER XVIII
DEMANDS AND RECOVERY

[142. Notice and order for demand of amounts payable under the Aetl) The proper
officer shall serve, along with the

(a) notice issued under section 52 or section 73 or section 74 or section 76 or section 122 or
section 123 or section 124 or section I#5section 127 or section 129 or section 130, a
summary thereof electronically FORM GST DRC-01,

(b) statement under stgection (3) of section 73 or s@lection (3) of section 74, a summary
thereof electronically ifORM GST DRC-02,

specifying therm the details of the amount payable.

[(LA) Thedproper officermayf*® before service of notice to the person chargeable with tax,
interest and penalty, under ssbction (1) of Section 73 or sisection (1) of Section 74, as
the case may bécommunicatf® the details of any tax, interest and penalty as ascertained by
the said officer, ifPart A of FORM GST DRC-01A]3*

(2)  Where, before the service of notice or statement, the person chargeable with tax makes
payment of the tax and interest in accordance thighprovisions of suection (5) of section

73 or, as the case may be, tax, interest and penalty in accordance with the provisions of sub
section (5) of section 74, or where any person makes payment of tax, interest, penalty or any
other amount due inacmrdancewith the provisions of the Acfwhether on his own
ascertainment or, as communicated by the praficer under subule (1A),F*he shall

inform the proper officer of such payment fORM GST DRC-03 and the proper officer

shall issue an acknowledgement, accepting the payment made by the said pEGBMIn

GST DRCi 04.

[(2A) Where the person referred to in sulbe (1A) has made partial payment of the amount
communicated to him or desires to file any submissions against the proposed liability, he may
make such submission Rart B of FORM GST DRC-01A]3*?

(3) Where the psonchargeablavith tax makes payment of tax and interest undersadtion

(8) of section 73 or, as the case may be, tax, interest and penalty uneectoi (8) of
section 74 within thirty days of the service of a notice undesrglgb(1), or wherehte person
concerned makes payment of the amount referred to wsextiton (1) of section 129 within
[seven days of the notice issued under-settion (3) of Section 129 but before the issuance
of order under the said swection (3)}*% he shall intimatéhe proper officer of such payment
in FORM GST DRC-03 and the proper officer shall issue an ordeF®RM GST DRC-05
concluding the proceedings in respect of the said notice.

338gubstituted vide Notf No. 79/2020T dt . 15. 1
33%Substituted vide Notf No. 79/2020T dt . 15. 1
3%nserted vide Notf @. 49/2019 CT dt. 09.10.2019
3Ynserted vide Notf no. 49/201€T dt. 09.10.2019
32nserted vide Notf no. 49/201€T dt. 09.10.2019
Substitfudwerdt eor dlays of detention or seizureCTof the
dt 29.12.2021v.e.f. 01.01.2022
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(4) The representation referred to in sdztion (9) of section 73 or sigection (9) of section

74 or subsection (3) of section 76 or the reply to any notice issued under any section whose
summary has been uploaded electronicalliF@RM GST DRC-01 unde subrule (1) shall

be furnished iFORM GST DRC-06.

(5) A summary of the order issued under section 52 or section 62 or section 63 or section 64 or
section 73 or section 74 or section 75 or section 76 or section 122 or section 123 or section
124 or secbn 125 or section 127 or section 129 or section 130 shall be uploaded
electronically inFORM GST DRC-07, specifying therein the amount fifx, interest and
penalty, as the case may be, payable by the person coné&tned)]

(6) The order referred to in suble (5) shall be treated as the notice for recovery.

(7) Where a rectification of the order has been passed in accordance with the provisions of
section 161 or where an order uploaded on the system has been withdrawn, a summary of the
rectification order o of the withdrawal order shall be uploaded electronically by the proper
officer in FORM GST DRC-08]3%°

[142A. Procedurefor recovery of duesunder existing laws - (1) A summaryof orderissued
underanyof theexistinglaws creatingdemandof tax, interest,penalty,fee or any otherdues
which becomesrecoverableconsequentto proceedingslaunchedunder the existing law

before, on or after the appointedday shall, unlessrecoveredunder that law, be recovered
underthe Act andmay be uploadedn FORM GST DRC-07A electronicallyon the common
portal for recoveryunderthe Act and the demandof the order shall be postedin Partll of

ElectronicLiability Registein FORM GST PMT -01.

sSubstittuaxe,d ifrotreriest and penalty payable by -the pers
CT dt. 29.12.2021 w.e.f. 01.01.2022
#5Substituted vide Notf No. 16/200@T dt . 29 . 03 . 2 0 1 9 14% &ldtice @rid or@rdfar @ethdn® f or A
of amounts payable under the Act(1) The proper officer shall serve, along with the
(a) notice under subection (1) of section 73 or sigection (1) of section 74 or siglection (2) of section 76, a
summary thereof electronically FORM GST DRC-01,
(b) statement under stdection (3) of section 73 or swdection (3) of section 74, a summary thereof
electronically inFORM GST DRC-02,
specifying therein the details of the amount payable.
(2) Where, before the service of notice or statement, the person chargeable with tax makes payment of the tax
and interest in accordance with the provisions ofserdiion (5) of section 73 or, as the case may be, tax, interest
and penalty in accordancethithe provisions of subection (5) of section 74, he shall inform the proper officer
of such payment ifFORM GST DRC-03 and the proper officer shall issue an acknowledgement, accepting the
payment made by the said persoff@RM GST DRCi 04.
(3) Where tle person chargeable with tax makes payment of tax and interest unekercsoh (8) of section 73
or, as the case may be, tax, interest and penalty undesestibn (8) of section 74 within thirty days of the
service of a notice under suble (1), he sall intimate the proper officer of such paymenF@RM GST DRC-
03 and the proper officer shall issue an ordeF@RM GST DRC-05 concluding the proceedings in respect of
the said notice.
(4) The representation referred to in @dztion (9) of section 78r subsection (9) of section 74 or sigection
(3) of section 76 shall be FORM GST DRC-06.
(5) A summary of the order issued under-sebtion (9) of section 73 or sigection (9) of section 7fr sub
section (12) of section 78f or subsection (3) 6section 76 [or section 125 [or section 129 or section 136
shall be uploaded electronically FORM GST DRC-07, specifying therein the amount of tax, interest and
penalty payable by the person chargeable with tax.
(6) The order referred to in suhble (5) shall be treated as the notice for recovery.
(7) Any rectification of the order, in accordance with the provisions of section 161, shall be made by the proper
officer in FORM GST DRC-08.0

Pagel620f 171



(2) Where the demand of an order uploaded undemrdab(l) is rectified or modified or
guashed in any proceedings, including in appeal, review or revision, or the recovery is made
under the existing laws, a summary thereof shall be uptbad the common portal FORM

GST DRC-08A and Part Il of Electronic Liability Register FORM GST PMT -01 shall be
updated accordingl}?*®

143. Recovery by deduction from any money oweeWhere any amount payable by a

person (hereafter referred tothisrulea s At he defaultero) to the G
provisions of the Act or the rules made thereunder is not paid, the proper officer may require,

in FORM GST DRC-09, a specifiedbfficer to deduct the amount from any money owing to

such defaulter in accordance with the provisions of clause (a) «fesuiion (1) of section 79.
Explanationr-For t he purposes of this rul e, Afspeci f

Central Govenment or a State Government or the Government of a Union territory or a local
authority, or of a Board or Corporation or a company owned or controlled, wholly or partly,
by the Central Government or a State Government or the Government of a Unioryterréor
local authority.

144. Recovery by sale of goods under the control of proper officer(1) Where any
amount due from a defaulter is to be recovered by selling goods belonging to such person in
accordance with the provisionsdéuse (b) of suisection (1) of section 79, the proper officer

shall prepare an inventory and estimate the market value of such goods and proceed to sell
only so much of the goods as may be required for recovering the amount payable along with
the adminigrative expenditure incurred on the recovery process.

(2) The said goods shall be sold through a process of auction, includirgjien, for which a
notice shall be issued FORM GST DRC-10 clearly indicating the goods to be sold and the
purpose of sale.

(3) The last day for submission of bid or the date of auction shall not be earlier than fifteen
days from the date of issue of the notice referred to irmgie(2):

Provided that where the goods are of perishable or hazardous nature or where the
experses of keeping them in custody are likely to exceed their value, the proper officer may
sell them forthwith.

(4) The proper officer may specify the amount ofpic deposit to be furnished in the manner
specified by such officer, to make the bidders blgio participate in the auction, which may

be returned to the unsuccessful bidders, forfeited in case the successful bidder fails to make
the payment of the full amount, as the case may be.

(5) The proper officer shall issue a notice to the successtdebinFORM GST DRC-11
requiring him to make the payment within a period of fifteen days from the date of auction.
On payment of the full bid amount, the proper officer shall transfer the possession of the said
goods to the successful bidder and issuerteficate nFORM GST DRC-12.

(6) Where the defaulter pays the amount under recovery, including any expenses incurred on
the process of recovery, before the issue of the notice undeulsu®), the proper officer
shall cancel the process of auction agléase the goods.

348 |nsertedvide Notf no. 60/2018 CT dt. 30.10.2018
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(7) The proper officer shall cancel the process and proceed-trct®mn where no bid is
received or the auction is considered to be-campetitive due to lack of adequate
participation or due to low bids.

[144A.Recovery of penaltyby sale of goods or conveyance detained or seized in transit.

(1) Where the person transporting any goods or the owner of such goods fails to pay the
amount of penalty under sigection (1) of section 129 within fifteen days from the date of
receipt ofthe copy of the order passed under-sabtion (3) of the said section 129, the proper
officer shall proceed for sale or disposal of the goods or conveyance so detained or seized by
preparing an inventory and estimating the market value of such goodsvelyaace:

Provided that where the detained or seized goods are perishable or hazardous in nature or are
likely to depreciate in value with passage of time, the said period of fifteen days may be
reduced by the proper officer.

(2) The said goods or conveya shall be sold through a process of auction, including e
auction, for which a notice shall be issuedFORM GST DRC-10 clearly indicating the
goods or conveyance to be sold and the purpose of sale:

Provided that where the person transporting said goods or the owner of such goods pays the
amount of penalty under sigection (1) of section 129, including any expenses incurred in
safe custody and handling of such goods or conveyance, after the time periazhetemi
subrule (1) but before the issuance of notice under thisrglg) the proper officer shall
cancel the process of auction and release such goods or conveyance.

(3) The last day for submission of bid or the date of auction shall not be earlidiftidwm
days from the date of issue of the notice referred to ifmgie(2):

Provided that where the detained or seized goods are perishable or hazardous in nature or are
likely to depreciate in value with passage of time, the said period of fiftegnrday be
reduced by the proper officer.

(4) The proper officer may specify the amount ofpie deposit to be furnished in the manner
specified by such officer, to make the bidders eligible to participate in the auction, which may
be returned to the unscessful bidders, forfeited in case the successful bidder fails to make
the payment of the full amount, as the case may be.

(5) The proper officer shall issue a notice to the successful bidd&dRM GST DRC-11
requiring him to make the payment withiperiod of fifteen days from the date of auction:

Provided that where the detained or seized goods are perishable or hazardous in nature or are
likely to depreciate in value with passage of time, the said period of fifteen days may be
reduced by the propeificer.

(6) On payment of the full bid amount, the proper officer shall transfer the possession and
ownership of the said goods or conveyance to the successful bidder and issue a certificate in
FORM GST DRC-12.

(7) The proper officer shall cancel theopess and proceed for-asiction where no bid is
received or the auction is considered to be-campetitive due to lack of adequate
participation or due to low bids.
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(8) Where an appeal has been filed by the person under the provisions of subsectiad (1)
with subsection (6) of section 107, the proceedings for recovery of penalty by sale of goods
or conveyance detained or seized in transit under this rule shall be deemed to be stayed:

Provided that this sukrule shall not be applicable in respect afods of perishable or
hazardous naturé’

145. Recovery from a third person- (1) The proper officer may serve upon a person
referred to in clause (c) of stdection (1) of section 79 (hereafter referred to in this rule as
At he ptelmismoac 0) , FORM G9Tt DRC-&3 directing him to deposit the amount
specified in the notice.

(2) Where the third person makes the payment of the amount specified in the notice issued
under sukrule (1), the proper officer shall issue a certificaté-@RM GST DRC-14 to the
third person clearly indicating the details of the liability so discharged.

146. Recovery through execution of a decree, etcWhere any amount is payable to the
defaulter in the execution of a decree of a civil court for the payment of money or for sale in
the enforcement of a mortgage or charge, the profficer shall send a request FORM

GST DRC- 15to the said court and the court shall, subject to the provisions of the Code of
Civil Procedure, 1908 (5 of 1908), execute the attached decree, and credit the net proceeds for
settlement of the amount raeable.

147. Recovery by sale of movable or immovable property(1) The proper officer shall
prepare a list of movable and immovable property belonging to the defaulter, estimate their
value as per the prevalent market price andeissn order of attachment or distraint and a
notice for sale ilFORM GST DRC- 16 prohibiting any transaction with regard to such
movable and immovable property as may be required for the recovery of the amount due:

Provided that the attachment of any pmbpén a debt not secured by a negotiable instrument,

a share in a corporation, or other movable property not in the possession of the defaulter
except for property deposited in, or in the custody of any Court, shall be attached in the
manner provided inute 151.

(2) The proper officer shall send a copy of the order of attachment or distraint to the concerned
Revenue Authority or Transport Authority or any such Authority to place encumbrance on the
said movable or immovable property, which shall be remawvéy on the written instructions

from the proper officer to that effect.

(3) Where the property subject to the attachnoemtistraintunder sukrule (1) is

(&) an immovable property, the order of attachnmndistraintshall be affixed on the said
property and shall remain affixed till the confirmation of sale;

(b) a movable property, the proper officer shall seize the said property in accordance with the
provisions of chapter XIV of the Act and the custody of the said property shall either be taken
by the proper officer himself or an officer authorised by him.

(4) The property attached or distrainedshall be sold through auction, includungien, for
which a notice shall be issued HORM GST DRC- 17 clearly indicating the property to be
sold and tkb purpose of sale.

%7 Inserted vide Notf no. 40/2022T dt 29.12.2021 w.e.f. 01.01.2022
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(5) Notwithstanding anything contained in the provision of this Chapter, where the property to
be sold is a negotiable instrument or a share in a corporation, the proper officer may, instead
of selling it by public auction, sell sughstrument or a share through a broker and the said
broker shall deposit to the Government so much of the proceeds of such sale, reduced by his
commission, as may be required for the discharge of the amount under recovery and pay the
amount remaining, ifray, to the owner of such instrument or a share.

(6) The proper officer may specify the amount ofbpie deposit to be furnished in the manner
specified by such officer, to make the bidders eligible to participate in the auction, which may
be returned tohe unsuccessful bidders or, forfeited in case the successful bidder fails to make
the payment of the full amount, as the case may be.

(7) The last day for the submission of the bid or the date of the auction shall not be earlier than
fifteen days from thélate of issue of the notice referred to in-sule (4):

Provided that where the goods are of perishable or hazardous nature or where the expenses of
keeping them in custody are likely to exceed their value, the proper officer may sell them
forthwith.

(8) Where any claim is preferred or any objection is raised with regard to the attachment or
distraint of any property on the ground that such property is not liable to such attachment or
distraint, the proper officer shall investigate the claim or objecmhmay postpone the sale

for such time as he may deem fit.

(9) The person making the claim or objection must adduce evidence to show that on the date
of the order issued under sulde (1) he had some interest in, or was in possession of, the
property inquestion under attachment or distraint.

(10) Where, upon investigation, the proper officer is satisfied that, for the reason stated in the
claim or objection, such property was not, on the said date, in the possession of the defaulter
or of any other persoon his behalf or that, being in the possession of the defaulter on the said
date, it was in his possession, not on his own account or as his own property, but on account of
or in trust for any other person, or partly on his own account and partly onnhcfosome

other person, the proper officer shall make an order releasing the property, wholly or to such
extent as he thinks fit, from attachment or distraint.

(11) Where the proper officer is satisfied that the property was, on the said date, in the
possession of the defaulter as his own property and not on account of any other person, or was
in the possession of some other person in trust for him, or in the occupancy of a tenant or other
person paying rent to him, the proper officer shall reject thiencknd proceed with the
process of sale through auction.

(12) The proper officer shall issue a notice to the successful bidé#@RM GST DRC-11
requiring him to make the payment within a period of fifteen days from the date of such notice
and after the aid payment is made, he shadbue a certificate iFORM GST DRC-12
specifying the details of the property, date of transfer, the details of the bidder and the amount
paid and upon issuance of such certificate, the rights, title and interest in theypsbaérbe
deemed to be transferred to such bidder:

Providedthat where the highest bid is made by more than one person and one of them is a co
owner of the property, he shall be deemed to be the successful bidder.
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(13) Any amount, including stamp dutyxtar fee payable in respect of the transfer of the
property specified in sulule (12), shall be paid to the Government by the person to whom the
title in such property is transferred.

(14) Where the defaulter pays the amount under recovery, includingxaenses incurred on
the process of recovery, before the issue of the notice undeulsu@!), the proper officer
shall cancel the process of auction and release the goods.

(15) The proper officer shall cancel the process and proceed-&urct®n whee no bid is
received or the auction is considered to be -cmmpetitive due to lack of adequate
participation or due to low bids.

148. Prohibition against bidding or purchase by officer- No officer or other person
having any dutyd perform in connection with any sale under the provisions of this Chapter
shall, either directly or indirectly, bid for, acquire or attempt to acquire any interest in the
property sold.

149. Prohibition against sale on holidaysNo sale under the rules under the provision of

this chapter shall take place on a Sunday or other general holidays recognized by the
Government or on any day which has been notified by the Government to be a holiday for the
area in which the sale is to taiace.

150. Assistance by policeThe proper officer may seek such assistance from the officer
charge of the jurisdictional police station as may be necessary in the discharge of his duties
and the said officein-charge shall deute sufficient number of police officers for providing
such assistance.

151. Attachment of debts and shares, ete(1) A debt not secured by a negotiable
instrument, a share in a corporation, or other movable property not in $eesgmn of the
defaulter except for property deposited in, or in the custody of any court shall be attached by a
written order inFORM GST DRC-16prohibiting-

(a) in the case of a debt, the creditor from recovering the debt and the debtor from making
payment thereof until the receipt of a further order from the proper officer;

(b) in the case of a share, the person in whose name the share may be standing from
transferring the same or receiving any dividend thereon;

(c) in the case of any other movable gedy, the person in possession of the same from
giving it to the defaulter.

(2) A copy of such order shall be affixed on some conspicuous part of the office of the
proper officer, and another copy shall be sent, in the case of debt, to the debtotharchse

of shares, to the registered address of the corporation and in the case of other movable
property, to the person in possession of the same.

(3) A debtor, prohibited under clause (a) of suke (1), may pay the amount of his debt to
the proper ofter, and such payment shall be deemed as paid to the defaulter.

152. Attachment of property in custody of courts or Public Officer.-Where the property
to be attached is in the custody of any court or Public Officer, the poffpear shall send the
order of attachment to such court or officer, requesting that such property, and any interest or
dividend becoming payable thereon, may be held till the recovery of the amount payable.
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153. Attachment of interest in partnership.- (1) Where the property to be attached
consists of an interest of the defaulter, being a partner, in the partnership property, the proper
officer may make an order charging the share of such partner in the partnership property and
profits with payment of the amount due under the certificate, and may, by the same or
subsequent order, appoint a receiver of the share of such partner in the profits, whether already
declared or accruing, and of any other money which may become due to lespéctrof the
partnership, and direct accounts and enquiries and make an order for the sale of such interest
or such other order as the circumstances of the case may require.

(2) The other partners shall be at liberty at any time to redeem the intenegdcbg, in the
case of a sale being directed, to purchase the same.

[154. Disposal of proceeds of sale of goods or conveyance and movable or immovable
property.i

(1) The amounts so realised from the sale of goods or conveyance, movable or immovable
propety, for the recovery of dues from a defaulter or for recovery of penalty payable under
subsection (3) of section 129 shall,

(a) first, be appropriated against the administrative cost of the recovery process;

(b) next, be appropriated against the amdariie recovered or to the payment of the
penalty payable under sisection (3) of section 129, as the case may be;

(c) next, be appropriated against any other amount due from the defaulter under the
Act or the Integrated Goods and Services Tax Act, 201tFie Union Territory Goods

and Services Tax Act, 2017 or any of the State Goods and Services Tax Act, 2017 and
the rules made thereunder; and

(d) the balance, if any, shall be credited to the electronic cash ledger of the owner of
the goods or conveyae@s the case may be, in case the person is registered under the
Act, and where the said person is not required to be registered under the Act, the said
amount shall be credited to the bank account of the person concerned;

(2) where it is not possible fgay the balance of sale proceeds, as per clause (d)-ofilgub

(1), to the person concerned within a period of six months from the date of sale of such goods
or conveyance or such further period as the proper officer may allow, such balance of sale
proceels shall be deposited with the Furitf]

155. Recovery through land revenue authority-Where an amount is to be recovered in
accordance with the provisions of clause (e) ofsedtion (1) of section 79, the proper officer
shall send a certificate to the Collector or Deputy Commissioner of the district or any other

81 dzo & (0 A (i Dip&H of Prachddiof sale of goods and movable or immovable propeftiye amounts

so realised from the sale of goods, movable or immovable ptgpéor the recovery of dues from a defaulter
shall;

€) first, be appropriated against the administrative cost of the recovery process;
(b) next, be appropriated against the amount to be recovered;
(c) next, be appropriated against any other amount dérem the defaulter under the Act or the

IntegratedGoods and Services Tax Act, 20t The Union Territory Goods and Services Tax Act, 2017 or any of

the State Goods and Services Tax Act, 2017 and the rules made thereunder; and

(d) any balance, be paidio KS RS T dzf (§ SNI¢ -GTARS12B@TIViEe.fYORCD.20221 K H T H M
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officer authorised in thisehalf in FORM GST DRC-18 to recover from the person
concerned, the amount specified in the certificate as if it were an arrear of land revenue.

156. Recovery through court-Where an amount is to be recovered as if it were a fine
imposed under the Code of Criminal Procedure, 1973, the proper officer shall make an
application before the appropriate Magistrate in accordance with the provisions of clause (f) of
subsection (1) of section 79 IRORM GST DRC- 19to recover from the peracconcerned,

the amount specified thereunder as if it were a fine imposed by him.

157. Recovery from surety-Where any person has become surety for the amount due by
the defaulter, he may be proceeded against under this Chaptbeagdfe the defaulter.

158. Payment of tax and other amounts in instalments(l) On an application filed
electronically by a taxable person,F®ORM GST DRC- 20, seeking extension of time for the
payment of taxes or any amount dueler the Act or for allowing payment of such taxes or
amount in instalments in accordance with the provisions of section 80, the Commissioner shall
call for a report from the jurisdictional officer about the financial ability of the taxable person
to pay he said amount.

(2)  Upon consideration of the request of the taxable person and the report of the
jurisdictional officer, the Commissioner may issue an ordeF@RM GST DRC- 21
allowing the taxable person further time to make payment and/or to pay thmtaimaesuch
monthly instalments, not exceeding twefyr, as he may deem fit.

(3)  The facility referred to in sukule (2) shall not be allowed where

(@) the taxable person has already defaulted on the payment of any amount under the Act
or the Integradd Goods and Services Tax Act, 20br the Union Territory Goods and
Services Tax Act, 2017 or any of the State Goods and Services Tax Act, 2017, for which the
recovery process is on;

(b) the taxable person has not been allowed to make payment in ingtlinethe
preceding financial year under the Act or the Integr&edds and Services Tax Act, 2047

the Union Territory Goods and Services Tax Act, 2017 or any of the State Goods and Services
Tax Act, 2017;

(c) the amount for which instalment facilitg sought is less than tweiifive thousand
rupees.

159. Provisional attachment of property.-(1) Where the Commissioner decides to attach
any property, including bank account in accordance with the provisions of section 83, he shall
pass an order irfORM GST DRC-22 to that effect mentioning therein, the details of
property which is attached.

(2) The Commissioner shall send a copy of the order of attachineRORM GST DRC-

221**° to the concerned Revenue Authority or Transport Authority or any such Authority to
place encumbrance on the said movable or immovable property, which shall be removed only
on the written instructions from the Commissioner to that effend a copy of sut order

shall also be sent to the person whose property is being attached under settion 83]

39 nserted vide Notf no. 40/202CT dt 29.12.2021 w.e.f. 01.01.2022
0% nserted vide Notf no. 40/202CT dt 29.12.2021 w.e.f. 01.01.2022
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(3) Where the property attached is of perishable or hazardous rahdd, the person, whose
property has been attachédpays an amount equivalent to therke price of such property
or the amount that is or may become paydbjesuch persorif? whichever is lower, then
such property shall be released forthwith, by an ord&iORM GST DRC-23, on proof of
payment.

(4) Where[such personf? fails to pay the amount referred to in suite (3) in respect of the

said property of perishable or hazardous nature, the Commissioner may dispose of such
property and the amount realized thereby shall be adjusted against the tax, interest, penalty,
feeor any other amount payal&uch persorf”.

(5) Any person whose property is attached ridg an objection inFORM GST DRC-
22A]**° to the effect that the property attached was or is not liable to attachment, and the
Commissioner may, after affording an opjunity of being heard to the person filing the
objection, release the said property by an ord&ORM GST DRC- 23.

(6) The Commissioner may, upon being satisfied that the property was, or is no longer liable
for attachment, release such property byirsg an order iFORM GST DRC- 23.

160. Recovery from company in liquidation- Where the company is under liquidation as
specified in section 88, the Commissioner shall notify the liquidator for the recovery of any
amount representing tax, interest, penalty or any other amount due under thd=@&Nh

GST DRC-24.

161. Continuation of certain recovery proceedingsThe order for the reduction or
enhancement of any demand under section 84 shall be isse®RM GST DRC- 25.

Bedzo a0 A Gdzi SR F2NJ & iddRNotk nb.40i282%-CTidt 28. 122028 w. JONBIZGE &

¥ dzoaGAlGdzi SR F2NJ do6@é& ( KARWMRIAH t@9.12.202150NH. DY L2004 RS b2 0 F yz
¥Substituted for fAthe t ax@Thdt29.120e20 w.@fn0d.012028e Notf no. ¢4
¥Substituted for fAthe t ax@Thdt29.120e20 w.@fn0d.012028e Notf no. ¢4
¥°Subst it uwitkindsevenodays @f the attachment undersubl e (1), file an object
40/2021CT dt 29.12.2021 w.e.f. 01.01.2022
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CHAPTER XIX
OFFENCES AND PENALTIES

162. Procedure for compounding of offences(1)An applicant may, either before or after
the institution of prosecution, make an application underssgkion (1) of section 138 in
FORM GST CPD-01to the Commissioner for compounding of an offence.

(2)  On receipt of theapplication, the Commissioner shall call for a report from the
concerned officer with reference to the particulars furnished in the application, or any other
information, which may be considered relevant for the examination of such application.

(3) The Commisioner, after taking into account the contents of the said application, may,
by order inFORM GST CPD-02, on being satisfied that the applicant hasoperated in the
proceedings before him and has made full and true disclosure of facts relating toethe cas
allow the application indicating the compounding amount and grant him immunity from
prosecution or reject such application within ninety days of the receipt of the application.

(4) The application shall not be decided under-sub (3) without affording a
opportunity of being heari the applicant and recording the grounds of such rejection.

(5)  Theapplicationshall not be allowed unless the tax, interest and penalty liable to be paid
have been paid in the case for which the application has been made.

(6)  Theapplicant shall, within a period of thirty days from the date of the receipt of the
order under suule (3), pay the compounding amount as ordered by the Commissioner and
shall furnish the proof of such payment to him.

(7) In case the applicant fails to pthe compounding amount within the time specified in
subrule (6), the order made under sufbe (3) shall be vitiated and be void.

(8) Immunity granted to a person under sule (3) may, at any time, be withdrawn by the
Commissioner, if he is satisfied thatich person had, in the course of the compounding
proceedings, concealed any material particulars or had given false evidence. Thereupon such
person may be tried for the offence with respect to which immunity was granted or for any
other offence that appesa to have been committed by him in connection with the
compounding proceedings and the provisions the Act shall apply as uicharemunity had

been granted.
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